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LOK SABHA
Wednesday, March 23, 1960/Caitra 38,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPeAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Price Fixation of Agricultural
Commodities

Shri tju Singh Sarhadi:
Shri Ram Krishan Gupta:
Shri Pramathanath
Banerjee:
Shri Vajpayee:
Shri Rameshwar Tantia:
Shri Bibhuti Mishra:

| Shrl Radha Raman:
Shri A, M, Tariq:

*1038. Shri N. R. Muniswamy:

Shri Tangamani:
Shri Rami Reddy:
Kumari M. Vedakumari:
Shri P. G. Deb:
Shri Arjun S.ngh

| Bhadauria:
Shri Morarka:

[Shrl Hem Barua:

Will the Minister of Food and Agrl-
culture be pleased to state at what
stage is the scheme to constitute a
Statutory Board to fix prices of all
crops including sugarcane?

The Deputy Minister of Agricul-

ture (Shri M. V. Krishnappa): The
matter is still under consideration.

Shri Ajit Singh Sarhadi: May I
.. know by what time it is expected to
" be finalised?

Shri M. V. Krishnappa: Yesterday,
the hon. Minister has made it very

437 (Al) LS—1.
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clear about the question of appoint-
ing a price flxation committee. I have
nothing more to add to what he has
said yesterday.

Mr. Speaker:
was discussed.

Shri Braj Raj Singh: Recently there
was & news item in the Hindustan
Times saying that there was some
tussle over this matter between the
Minister and the Planning Commis-
sion and that the Planning Commis-
sion said that there should not be any
representative of the far.ners on such
a committee. May I know the posi-
tion now? The Planning Commission
is alleged to have said that if the
farmers’ representatives were there
on this committee, they would ever
be pressing the Government to
increase the price of the agricultural
commodities. May I know the posi-
tion now?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): There is
nothing of that kind. I do not say
the report is right or wrong. Some-
times newspapers help the thought in
the country. But there is nothing
wrong in that. There may be any
opinion, not of the Planning Commis-
sion, but individual opinion, as to
what is good. But ultimately I am
convinced that there ought to be some
kind of organisation sitting from day
to day and concentrating on this busi-
ness. Therefore, that would be done;
there would be no difficulty in that.

Only yesterday this

st g T o § AW awar
£ & 7 F3E #) fag i & o @t 20
Q@ E, EFT e FTT R ?

ot /o wo aifew : frgfer & 3Q
wid @ o § fF & Ay areamx
& Tt § | O T A vy to wd
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T Y AT qH AW | WA AT Y
i &, safad axdr 3 Al ) o &
amaT g fF s ag smaws A9 g,
e ot & G i 7 A fom &
g F qEgaTET 98 )

Shri P. R. Patel: May 1 know
whether the Ministry of Agriculture
has submitted the proposal for such
a committee to the Planning Com-
mission?

Shri S. K. Patil: Of course, we
have; that is what I have said. We
have submitted such a proposal and
the proposal is under consideration.

Shri P. R, Patel: May I know what
are the main features of the proposal?

Shri S. K. Patil: The proposals of
Government become proposals when
they are accepted by Government.

Dr. Ram Subhag Singh: May I know
whether Government has prepared
any list of crops which are not fetch-
ing even a fair or economic price, or
cven the cost of production, to the
agriculturist?

Shri S. K. Patil: I have dealt with
this yesterday and I need not repeat
the whole thing. As I mentioned
yesterday, the responsibility of these
crops is to the tune of Rs. 2,100 crores;
it is so vast that even if nothing was
wrong, then also, such an organisa-
tion becomes necessary.

Shri P. R. Patel rose—

Mr. Speaker: The hon. Member is
not a party to this question, though
there are so many other names. I
have allowed him two questions and
still he goes on rising.

s fyfe fsy it AR o 7
T 6 F0F 3 TR FAT W A
T FT qAE & | AT F wgar Tmgan
ifFamaa AT I Faw A
#ar fafeaa #31 g W FT A F
Arm  du A FT T AR A
wed w e frd &, w R
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it ®o o wrfem : TaH Tay FraT
¢ uw w0 F1am fafem dR a9
T AL AL A T | T8 TF
gEaT AT § | TEfAd 3T e @ B
T I & o gy afew g & fad
a1 SRR g1 Aifgd arth 48
g HISil 1 I@-NT FR | T FIT TH
it d@ I 1 F afexw I deA
1, wiearzae aig # O §, T g9
ol Y @A F 47 A AN TE@
2

Shrimati Renu Chakravartty: Who
will be the constituents of the Board,
according to the proposals made by
the Ministry?

Shri S. K, Patil: That is still in a
fluid condition. As I said, it has not
yet been finally decided. But some
kind of participation by the farmers
in some way or other would be there
in that committee.

Shri S, M. Banerjee: The hon.
Minister said that some Members of
this House will also be included. May
I know whether some of the Mem-
bers of this House who have some
connection with agriculture will also
be included in that committee?

Shri S. K. Patil: I would really
welcome such a thing, because those
Members of the House who have
really cxperience of agriculture would
be of great help to me in this busi-
ness, because they understand the
responsibility of the country as a
whole also.

Shri Tyagi: Have Government any
proposals or measures under conside-
ration which would reduce the cost
of production in this country?

Shri S. K. Patil: Again if I may
refer back, the very fact that we
materially increase the yield per acre
would have also a component of reduc-
tion in the price.

Shri Tyagi: 1 was anxious to know
about the cost of production by way
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of things which he buys—steel,
cement, etc. which the peasant buys
at high cost. If the requirements of
the peasant are supplied to him at a
cheap price, the cost of production
will be cheaper.

Shri S, K. Patil: That is true; you
do it either by general price support,
giving some subsidy, etc., or increase
the production in a manner that the
impact on all those things would be
met by this. These are matters which
are under ccnsideration.

st vy Ty : 7 7 ST wTEA
g 6 afte & are ot wToR Ao A
AT F T FIEAT ZRT AT TETHE
' T HEA oY |

st o o qrfaw : A, FAA,
AT 35 N gEEr AW ), e Ay
Tearzard wifed & | T A A
= & Erfr

Shri Raghunath Singh: I meant the
Planning Commission.

Shri 8§, K. Patil: The Planning
Commission also, hon. Members know,
is an advisory body.

wft fagrem fag. : &7 & 1 g
g fr ag a0 aF &= S wife o
FEEHT F FTR AT Ay § for g
T AN X AT ITHT KA A A
TN W AE & AT WY oy @
= @h a7 SEE T N Iuhe A
27

it qo W10 qifew : WA T A< W
afr gt § fr wew w & el @y
i a1 W g, A A W A w e
&Y AT =vEAT )

o Fegre feg : & qo AT §
fF ag ¥a o av s ifE THy
FIEEERT BT A WG FT AT TR
*1 we fadm fy feem @ 9,
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foraaT Y AF 1 7Y w10 @ R F ST
aTgaT g fF ag aE F=aw

! /o wro arfere : gAY Hiferw &
fF ey ¥ AR a9 AR | FATQ TH
¥ o fafaey # 3<% § & 7w 7Y
W AR T Y | T aw ww
qUE ST §, §9 FT T I ILEAT R |
wafead @ o faem gar i g

Shri Shree Narayan Das: May I
know whether the State Governments
have been asked in this respect and,
if so, whether any indication is avail-
able as to their reaction to these
proposals?

[F st ®o wo ofew : ag it d A
fgavs sy waw
AT & Sfea wrieft qar & g @
T A

1 think the hon. Member asked the
question in English. By mistake I
have answered it in Hindi.

Shri Kalika Singh: May I know
whether the prices will be fixed
according to the current money value
or according to the price of some
particular basic year?

Shri S. K. Patil: It is very difficult
to say. I could even say to the hon.
Member that on the same acre of land
one farmer may produce something
which the other farmer in the same
area may not be able to produce. That
will exactly indicate to you the com-
plications of this very difficult
problem.

Shri Yadav Narayan Jadhav: May
I know whether the final decision will
be taken before the end of the Second
Plan?

Shri 8. K. Patil: I hope it will be
done very much earlier.
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et welr-

+
(et swm astr -
=it Tt oot e :
st o wo Tt :
=t oA Ot
st qhroe -
=t AggE o
=t gt TeT
it fao T @ :
it srefaey gew ¢
' ot feryfar oy
oft &0 wo ApA :
Y HTETHR W
it w¥a Tog wogdt -
| st e T

7 wrpaas faew aur e
A R0 FAET, 8N F qUdifed w
=T L5% ¥ U F WAy F 4g @
oY T 7 v

(%) =7 wEwT AN F AN A
g 1 k afafa § @ A9 v
e faar g ;

(m) afx g, @ = afefe &
g fadga 1 @& wfa @97 929 X @i
s ;A

() afafe A famfat o w=&y
ST R T @Y ?

wryf.w fawme qar e I9-
st (st we go Afa) : (%) M, &

(&) s, g 1 wfodza &t o sfy
FAT-9Z 9T @ A | AfadaT ®
whrat gax qewe & Y @ &
L&

(3r) T AT AT ATHI Y
aerg ¥ fawfa R fa s @
English
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Some hon. Members: In
also.

Mr. Speaker: Yes.
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Shri B. 8. Murthy: (a) Yes, Sir.

(b) Yes, Sir. A copy of the Report
would be laid on the Table. Copies
of the Report have also been placed
in the Parliamentary Library.

(c) Government of India are con-
sidering the recommendations in con-
sultation with the State Governments.

ot e o : 3 Y A v 7Y
& g1 qut’ & ga arX 7 favg g s ?
A AEET FT T ¥ A A FAT AAA
g7

Shri B. 8. Murthy: It is a very
important question. As the Minister
for Agriculture has stated, this im-
portant measure must be taken into
consideration in all its aspects and
finalized before any schemes are being
launched upon. In this case, we have
already been in touch with the State
Governments, asking them for their
schemes, plans and programmes.

Shri D, C. Sharma: May I know if
before arriving at a decision the Gov-
ernment will also have the benefit of
the opinion of some representatives of
co-operative societies and co-operative
farmers?

Shri B. S. Murthy: Of course, all
aspects of opinion and advice will be
taken good care of.

ft faryfa forwt : Fafer wifemr
& I | AT FE F JEQ_ I g
T | IEH TgT & AT ) T | T qE
a T & fF o fae & fadw
FT & JAAY o ¥ a1 fo
X faae F@ 9T 39 o< i faoly
I g F aga it afy ¥ aw @
g AR i frAar s @@
y?

ot vqAw fag : oY, ag aw@ A
[ ]
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Shri B, S. Murthy: I do not think
the hon. Member is quite correct in
his assumption. Government has its
own programmes. When it is con-
vinced of the genuinencss of the pro-
gramme it goes ahead in spite of all
opposition.

Shri Aurobindo Ghosal: Last time
the hon. Deputy Minister stated that
the programme is not being held up
and 1s being implemented in stages.
May I know the stage of implemen-
tation in ‘which it is now?

Shri B, S. Murthy: It is in the first
stage of implementation.

Shri C. D, Pande: In view of the
fact that co-operative farming is going
to be on the basis of voluntary offer
on the part of peasants and farmers,
may I know whether Government
have evinced any initiative on the
part of peasants and farmers to the
effect that they are willing to do it?

Shri B, 8. Murthy: “Voluntary
offer” is the term used by our friend.
It is not voluntary offer, it is more
a union of minds of the peasants
before they voluntarily pool their
lands. In this respect we are happy
to say that the peasants are coming
forward.

Shri Raghubir Sahai: Can the hon.
Minister give us some idea of the
financial impiications when the pro-
posals regarding co-operative farming
are put into operation?

Shri B. S. Murthy: Yes, Sir. It is
suggested by the Working Group that
in the last year of the Second Five
Year Plan and in the Third Five Year
Plan towards assistance to 23,200 co-
operative farming societies be given
Rs. 28.65 crores; towards education
and training Rs. 4.2 crores and
towards technical staff Rs, 2.37 crores,
making a total of Rs, 35.26 crores.

Shrimatli Renu Chakravartty: May
I know whether it has been brought
to the notice of the Government that
one of the difficulties facing the for-
mation of co-operative farming socie-
ties has been that as soon as the
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farmers come together they fall within
the purview of agricultural income-
tax? Is the Government proposing to
take up the matter with the State
Governments in order to facilitate the
formation of co-operative societies?

Shri B, S. Murthy: Government Is
aware of that and, I am glad to say,
this report has also taken cognizance
of it. It has also suggested certain
measures to avoid this disincentive to
the farmers.

Seth Govind Das: Does the hon.
Minister know that the greatest
hindrance in forming co-operatives is
the laws on co-operative societies in
various States? Has any step been
taken to change those laws, because
those laws are still in existence in
every State?

Shri B. 8. Murthy: The hon. Mem-
ber is aware that many times on the
floor of this House it has been stated
that the State Governments have been
apprised of the procedural difficulty
and many States are coming forward
to remove the difficulty.

Seth Govind Das: Has any State
changed the law so far?

Shri C. R. Pattabhi Raman: Is it
intended to get these societies regis-
tered under the local laws, at the
same time giving them exemption
from the existing tax pattern?

Shrli B. 8. Murthy: It is a very
tempting question, but I do not pro-
pose to answer it.

Seth Govind Das: I have asked
whether they have taken any steps
to change those laws so far.

Shri B. §. Murthy: I have no figures
with me.

Seth Govind Das: Nothing has been
done.

Shri Tyagi: What facilities, if any,
are proposed to be offered to farmers
by way of incentives for forming them-
selves into co-operative societies?

Shri B. 8. Murthy: We are expect-
ing the State Governments to give
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their reactions on the recommenda-
tions given by this Working Group.
Until the State Governments’' recom-
mendations have come we shall not
be in a position to state definitely the
nature of the help and incentives we
are able to place at the disposal of
the co-operative farming societies.

Shri Thimmaiah: Though under the
land reforms there is the imposition
of a ceiling on land, under the guise
of co-operative farming the landlords
just escape the ceiling by forming
co-operative farming societies. What
efforts are made by the Government
to reconcile these two?

Shri B. S. Murthy: I think the State
Governments are aware of this.

Shri Palaniyandy: There is enor-
mous delay in the registration of co-
operative societies. There is enormous
delay under the laws also, especially
in the case of societies formed by the
Harijans.

Shri B. S, Murthy: No, Sir. There
is no special treatment to the Harijans
in this respect. Almost all the socie-
ties are sometimes delayed in the case
of formation because of the proce-
dural delays. But these are being
avoided and in many cases the socie-
ties are being registered quickly.

Dr. M. S. Aney: May I know whe-
ther the formation of co-operative
farming societies is going to be on a
voluntary basis or not?

Shri B. 8. Murthy: Of course, it
will be on a voluntary basis.

Dr. M. S. Aney: Then where is the
need for giving incentives to the far-
mers for that?

Shri B. 8. Murthy: Even for a good
thing incentive will go a long way.

ot fnyfer foret : o s s g
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Shri B. S. Murthy: I have already
answered that question.

Shri Ajit Singh Sarhadi: Pending
the decision on the recommendations
and implementation thereof, what
steps are the Government taking in
the mean time to give incentives for
the formation of co-operative socie-
ties in the matter of aid to the States?

Shri B. S, Murthy: A decision will
be taken very soon. Therefore, there
is no question of doing anything pend-
ing that decision.

Shri P. R. Patel: It is stated that
the Committee has submitted its
recommendations and Government are
considering it. I want to know whe-
ther the Committee has consulted any
of the farmers’ organisations in the
country?

Shri B. S, Murthy: Of course, the
Committee has gone all over the
country and made a special study of
34 co-operative farming societies also.

Shri P. R, Patel: I wanted to know
whether the Committee has consulted
any of the farmers’ organisations on
this point.

Shri B. S. Murthy: Yes, may farm-
ing societies. A questionnaire was
issued by the Committee and the Com-
mittee has toured all over the country
as far as they could.

Shri P, R. Patel: I do not get an
answer. My question is different.

Mr. Speaker: What he wants to
know is whether, apart from the far-
mers’ co-operative societies, the Com-
mittee has consulted any other
farmers’ associations. That is the
point.

Shri B, S. Murthy: I am sure they
must have consulted,

Shri B, K. Gaikwad: Are Govern-
ment aware that at many places the
co-operative farming societies have
become a failure and people are
demanding tenant farming societies?
If they are a failure, what are the
defects and what Government have
dene to rectify those defects?
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Shri B. S, Murthy: The hon. Mem-
ber is partly correct. But it cannot
be said that all the farming societies
have been an utter failure.

Shri B. K. Gaikwad: I did not say
at all places. I said at many places.

Shri B. S. Murthy: In several
places they are successful. After all,
for the success of a co-operative
society it is the human material that
is necessary. Wherever there is a
constructive and  intelligent co-
operative leadership there the co-
operative farming societies are success-
ful. Now that we have launched upon
a co-opcrative farming scheme it is
high time that hon. Members of
Parliament also lend their support in
making these people understand the
real necessity for such a scheme.

Shri Sinhasan Singh: Since the
Nagpur Resolution about these co-
operatives how many co-operative
farming societies have been formed?
Has Government any record of it?

Shri B, S. Murthy: Yes, Sir. I have
already told the House that there are
1,440 co-operative farming societies.

5t WA THA © Fq ¥ q8 qEHA
AN F ARAT TN AT &, FAT
ARz § A F 4g a17 Wy § i aga
&1 qwra Faqifes wiwr  aaedT
o § 7 ITERaEsT fFAE am
3o 00 TFE Y 37w § I wa A By
F AW ¥ Fmfeg aTEd qA )
FAT AN FIAGA FY 97 Y § AT FqT
£HH AF-AT ¥ fad FE Faw I518 A7
wg ?

Shri B. S. Murthy: That question

was asked in English by Shri Thim-
maiah and I have answered it.

Dam on River Teesta in West Bengal

+
[ Shri Subodh Hansda:
Shri R. C. Majhi:
Shri S. C. Samanta:
| 8hri Ram Krishan Gupta:

Will the Minister of Irrigation and
Power be pleased tn refer to the reply

*1040.
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given to Starred Question No. 813 on
the 11th December, 1959 and state
the nature of progress made so far
in selection of site for the con-
struction of a dam on River Teesta?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Reconnais-
sance of various possible sites for the
dam has been carried out. Hydro-
logical and other detailed investiga-
tions are continuing and are expected
10 be completed by January, 1962.

Shri Subodh Hansda: May I know
whether any assessment has been
made as to the acreage of land that
will be irrigated by this project?

Shri Hathi: That can be determined
only after the investigations are
complete.

Shri S. C. Samanta: The West
Bengal Geovernment is making a
reconnaissance  survey of the catch-
ment areas of the Teesta River and
its tributaries. May I know whether
this thing which the hon, Minister is
saying will be another thing?

Shri Hathi: No. I think it is the
same thing. Now the Central Water
and Power Commission are investi-
gating it.

Shri C, K. Bhattacharya: The hon.
Minister has just now stated that the
collection uf data will be completed
by January, 1962. By what time can
we expect to have the dam finished?

Shri Hathi: That will depend on
when we get the detailed results of
the investigation.

Shri C. K. Bhattacharya: May 1
know whether the hon. Minister is
aware that this one particular river
has been flooding north Bengal and '
is causing disaster from year to year?

Shri Hathi. That is why the work
is being investigated.

Shri C. K. Bhattacharya: Will he
kindly expedite it?

Shri S. C. Samanta: May 1 know
whether the Sikkim area of this river
will also be surveyed?
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Shri Hathi: Maybe; but I am not
quite sure. There are various sites
to be investigated.

Teleph Fxch . Jamshedpur

*1041. Shri S. M. Banerjee: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
local teiephone exchange at Jamshed-
pur is still being run by TISCO;

(b) if so, the reasons for this; and

(c) the steps taken by Government
to bring this exchange under them?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan):
(a) Yes.

(b) The telephone exchange at
Jamshedpur was installed by the Tata
Iron and Steel Co. when their works
were established for purpose of
internal communication within the
Works. In the absence of a depart-
mental telephone exchange in Jam-
shedpur and public demand in the
initial stages being very small, the
TISCO exchange was permitted to
cater to the public demands in the
area.

(c) There is no proposal to bring
this exchange under the control of
P. & T, as a large majority of the
telephones from this exchange are for
TISCO's own workshops and officials.
A schemc for opening a 1,500 line
departmental automatic exchange has
been sanctioned. When this exchange
is opened, it will cater to the demand
for telephones from the public at
Jamshedpur.

Shri S. M, Banerjee: I want to
know whether it is a fact that because
of this telephone exchange being
under TISCO during the strike in 1958
all the messages exchanged between
the various Union representatives
were tapped by TISCO agents| U so,
what arrangements have been made
by Government to see that the tele-
phone exchange does not remain in
the hands of TISCO?
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Dr. P. Subbarayan: I could not
quite catch this question because the
hon. Member has used a lot of argu-
ment along with this question.

Shri S, M. Banerjee: During 1958
when there was a general strike all
the messages and talks exchanged
between the Union leaders were tap-
ped by TISCO agents. I want to know
whether this was brought to the notice
of the hon. Minister. If so, what steps
are being taken to save the other
citizens from the hands of TISCO
tapping?

Dr. P. Subbarayan: There have
been so many conundrums put by the
hon. Member that I have not been
able to follow him. Perhaps I am
rather dense.

Mr. Speaker: Only one question at
a time. What is it that he wants to
know?

Shri S. M. Banerjee: This telephone
exchange i< in the hands of TISCO,
that is, the Tata Iron and Steel Com-
pany. At any time all the messages
which are not liked by Tatas arc
tapped. Sc people are scared xbout
it. I want to know when they are
going to have our own exchange there.
The population of Jamshedpur is
nearly two lakhs.

Dr. P. Subbarayan: I have no such
complaint ¢f messages bcing tapped.

Shrimati Renu Chakravartty: Is it
the policy of{ Government that if there
are big industrial undertakings in a
particular  place there will be no
departmental telephone exchanges in
these jagirdaris?

Dr, P. Subbarayan: I have alrcady
said in answer to part (c) of the
question that we have sanctioned a
1,500 line departmental exchange and
all the private telephones will be
connected tu that exchange when it is
ready.

Shrimati Renu Chakravartty: Will
this exchange be under the Posts and
Telegraphs Department or under
TISCO’s licence?
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Dr. P. Subbarayan: No, Sir; it will
be on our line when our line is ready.

Shri S, M. Banerjee: I want to know
whether the Government of India has
given them any licence and, if so,
whether this particular licence is
going to he renewed in 1960.

Dr. P. Subbarayan: As it is for
their own work a licence was issued.
As far as their own telephones are
concerned, because the work is
internal that licence will be continued
in their name.

Shri €. K. Bhattacharya: Will the
hon. Minister kindly tell the House as
to how the expenses of the Tatas in
running this telephone exchange com-
pare with the expenses incurred by
our own department in running such
an exchange?

Dr. P. Subbarayan: I shall have to
get that information.

Shri Nagi Reddy: When our ex-
change is going to be installed there?

Dr. P. Subbarayan: Perhaps in 1962,

Misappropria ‘ion of Railway Funds

+
[ Shri S. M. Banerjee:
1042 - Shri A. K. Gopalan:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 821 on the 11th
December, 1959 and state:

(a) whether departmental inquiries
regarding misappropriation of railway
funds at Bandel S.ation have since
been concluded;

(b) whether final action has since
been taken in this regard; and

(c) the number of officials awarded
punishment?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Depart-
men‘al enquiry necessary under the
Discipline and Appeal Rules for Rail-
way employees is still in progress.

(b) ard (c). Do not arise.
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Shri S. M. Banerjee: In September,
1959 the hon. Deputy Minister stated
that the. amount involved is
Rs. 54,514.50 nP. and that six persons
were suspended. Then in December
he said that the departmental enquiry
is going on. How long will this
depar:mental enquiry continue? Could
he give us some date?

Shri S. V. Ramaswamy: Several wit-
nesses have been examined. Subse-
quently the Chairman fell ill. Now
seven defence witnesses have got to
be examined. As a matter of fact the
enquiry is going on even now.

Shri S. M. Banerjee: May I know
if this amount pertains to the payment
of wages to the workers who were
working with the PWI and whether
this amount misappropriated by six
or seven officers has heen paid to the
workers or noi?

Shri S. V. Ramaswamy: I would
like to get the information and inform
the hon. Member.

Shri 8. M. Banerjee: In reply to a
previous question in September, 1959,
when the ques.ion was asked by Shri
Mahavir Tyagi as to whether this
amount pertained to the sta!ion or to
other payment, the hon. Deputy Minis-
ter replied that this pertained to the
payment of wages to the workers who
were working under the PWI I
want to know whether those workers
have been paid or not.

Mr. Speaker: Have they been paid
or not?

Shri S. M. Banerjee: Yes.

Mr. Speaker: For that he wants
notice.

Shri S. V. Ramaswamy: These pay-
m nts, we found, were bogus pay-
ments. To say whether the workers
were paid or not I will require noitce.
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The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
Yes, Sir. An incident occurred on
10th January, 1960 when 8 bags con-
taining station earnings amounting to
Rs. 18,471.16 nP. were found missing
from a Travelling Cash Safe on
Jaynagar-Darbhanga section of the
North-Eastern Railway.

(¢) The Guard incharge of the train
has been held responsible for the loss
by the departmental Committee.

(d) Provision of double locking
arrangements in such cases is being
considered.

ot forgfer foret - T oy Wy @ Fn
OO g & 9gw @ S AT W
T a1, ¥ @ FT 7 aw Farer ol
™ ?

Shri S. V. Ramaswamy: Obviously
so, Sir. The loss was discovered only
at Darbhanga when the safe was
opened.
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Shri S. V. Ramaswamy: The ques-
tion of examination of locks and other
things by an expert committce does
not arise. What has happened is that
the Enquiry Committee has gone into
it and the police also have been
informed. They came and examined
the compartment and they have found
that a saw had been used from the
third-class compartment leading into
the brake van, and the wooden parti-
tion was sawn through, and whoever
was in the third-class compartment
got into the brake van and removed
the cash from the cash box. And
actually the leather bags which con-
tained the money was found in the
lavatory attached to the third-class
compartment.

&t W T fag : g9 3G & AR
AT g W T amar g o

Mr. Speaker: He wants to know
whether any expert committee is going
to be appointed to look into the ques-
tion of locks and keys so that they
may not be tampered with by any-
body.

Shri S. V. Ramaswamy: Sir, as I
submitted, the provision of double
locking arrangement is being con-
sidered. Whether an expert com-
mittee must go into the question of
improved locking is a matter for con-
sideration.

Shri Shree Narayan Das: May I
know what is the defence put forward
by the guard, whether he has accepted
the responsibility and is ready to
return the amount, or has he put in
any defence and, if so, what is the
defence he has taken?

Shri S. V. Ramaswamy: The enquiry
is still going on.
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Street Delivery of Goods

*1045. Shri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased to
state:

(a) whether there is any scheduled
programme for the rest of the Plan
period for introducing street delivery
and door to door collection of goods
for despatch; and

(b) if so, the details of the scheduled
programme?’

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
There is no scheduled programme as
such for the introduction of street
collection and delivery services. But
the Railways have instructions to
introduce these services in the major
cities as early as possible.

Shri Ajit Singh Sarhadi: When the
railway authorities have already
accepted a programme of introducing
street delivery for the purpose of des-
patch, why is not a schedule drawn as
to how many stations are going to be
given that facility before the end of
the Second Five Year Plan period?

Shri Shahnawaz Khan: We have
issued general instructions saying that

wherever there is demand, the street’

delivery scheme might be introduced.
The detailed arrangements have been
left to the Railways, and they are
making their own arrangements.

Shri Ajit Singh Sarhadi: What kind
of priorities are fixed, say, as regards
large stations where there is so much
load, etc.? What priorities and what
instructions have been issued to the
General Managers on the subject?

Shri Shahnawaz Khan: It is not
necessary to fix any priorities. We
have issued general instructions to say
that wherever there is a demand,
wherever there is a traffic offering,
out-agencies should be opened freely
and liberally.

Shri Raghunath Singh: May I know
whether the scheme was introduced
in any city in U.P.; if not, why?
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Shri Shahnawag Khan: It is already
operating in Kanpur, and operating
fairly well.
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Late Running of Trains on
South-Eastern Rallway

*1046. Shri Aurobindo Ghosal: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the late
runring of trains of South-Eastern
Railway is mainly due to the conges-
tion of traffic between Howrah and
Santragachi stations; and

(b) if so, what steps have been
taken to ease the situation?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) No.

(b) Does not arise.

Shri Aurobindo Ghosal: How many
empty traing run between Howrah
and Santragachi, besides the regular
trains?

Shri 8. V. Ramaswamy: Eighteen.

Shri Aurobindo Ghosal: May I know
if most of the trains of South-Eastern
Railway have got to be detained
before entering into Howrah station,
because there is no fixed platform for
the South-Eastern Railway?

Shri S. V. Ramaswamy: We are try-
ing to improve the situation (a) by
automatic signalling, (b) by a link
between Mourigram and Dankuni in
order to avoid this movement of empty
trains and (¢) we are also trying to
have stabling lines at Tikapara.
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Shri Supakar: May I know if the
Jharsuguda-Nagpur passenger starts
much later than the usual starting
time and, if so, why there should be
such delay in starting a train from
the very inception?

Shri 8. V. Ramaswamy: This sub-
ject does not arise out of the question.

Demol.tion of Huts in Delhi

*1047. Shri B. C. Mullick: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the huts
situated on the Qutab Road and
inhabited by 300 people of the Waghri
community of Gujerat were reduced
to ashes on January 16, 1960; and

(b) whether the huts were burnt by
the police under orders of Northern
Railway authorities?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
About 276 huts belonging to Wagharies,
Madaries, Gypsies and beggars, which
were erected unauthorisedly on Rail-
way land, were demolished on 15th
January, 1960 with the assistance of
Mob.le Demolition Squad of Delhi
State. No huts were set on fire by
the Railway administration or through
their agency. After the huts were
demolished on 15th January, 1960
some of the dwellers and squa:ters are
reported to have set fire to unservice-
able parts of ‘sirkis’ and straw etc.

Shri B. C. Mullick: Is it a fact that
the hon. the Prime Minister visited
these parts in 1955 and suggested
rehabilita.ion of these occupants; if so,
may I know what action has been
taken in regard to that suggestion?

Shri Shahnawaz Khan: I am not
aware of the Prime Minister having
visited that area.

Shri B. C. Mullick: Is it a fact that
two children died of cold on account
of the demolition of these huts?

Shri Shahnawaz Khan: It is not a
fact, Sir.

MARCH 23, 1060

Oral Answers 7484

Shri P. R. Patel: The Waghries of
Gujarat have been staying in these
huts and they have been demolished.
May I know whether they have been
given any site to build their huts and
to stay?

Shri Shahnawaz Khan: This is a
problem with which the Railway
Ministry is not concerned, because our
concern is that they have unauthori-
sedly encroached upon our land which
is required urgently for the construc-
tion of railway quar.ers and we would
like that land to be vacated so that
we can put up quarters for he rail-
way employees.

Shri P. R. Pael: May I know why
the huts were demolished without
providing them any sites to build
their huts?

Shri Shahnawaz Khan: We gave
them no authority to put up their
unauthorised structures on the railway
line. If anybody puts up any un-
authorised structure by encroachment,
we have got Lo remove it.

Shri B. K. Gaikwad: I want to know
since when they have been residing
on the site. As regards providing
alternative accommodation, my hon.
friend Shri P. R. Pa.el has asked the
question. But I want to ask another
question, namely, whether ther resi-
dence on the site was in any way
hampering the movement of the rail-
ways.

Shri Shahnawaz Khan: I have just
now stated that the land is required
for construction of railway quarters
and for other purposes of the Railways.
It is certainly hindering us to that
extent.

Dr. M. 8. Aney: How long have
they been residing in these huts which
are standing there?

Shri Shahnawaz Khan: Those huts,
admitiedly they have been there for
a long time.

Shri B. K. Galkwad: How many
years?

Shri Braj Raj Singh: Twenty years?
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Shri Shahnawaz Khan: Originally,
soon after partition, some refugre
families came and put up their huts
there. Then they were taken to camps
and the area was cleared. Then, some
other people came and put up their
huts there. They were demolished.
They went away somewhere else.
Somebody else came there. It is a
continuous process.

Shri Yadav Narayan Jadhav: There
was a press report about this. May I
know whether this press report was
brought to the notice of the Minister,
that the President of the Samaj,
Mrs. Manubhai Shah, had made a
categorical statement that the huts
were burnt by the police under the
instructions of the railway officials?

Shrl Shahnawaz Khan: I reiterate
that no huts were burnt either by the
railwaymen or under their instruc-
tions. What happened was that there
was some spare straw etc, and the
people set fire to that useless straw.

Contracts for Discharging Foodgrain
Ships

*1050. Shri Tridib Kumar Chaudhuri:
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) whether it is a fact that con-
tracts for discharging foodgrain ships
are distributed on the principle of
rotation amongst different established
stevedoring firms in the ports of
Calcutta, Bombay and Madras by the
Director-General of Food, Government
of India;

(b) if so, whether the monopoly of
the contract for discharging foodgrain
vessels in Vishakhapatnam is given to
a single firm of stevedores in violation
of the principle of rotation; and

(¢) if so, the reasons therefor?

The Deputy Minister of Food and
Agricul‘ure (Shri A. M. Thomas): (a)
No, the system varies from port to
port according to the conditions pre-
vailing at each port and our opera-
tional needs.
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(b) and (c). The system at Visha-
khapatnam has been to entrust the
work of both stevedoring and clear-
ance from the port to a contractor
who has been selected by inviting
tenders.

Shril Aurobindo Ghosal: May I know
if there is a coterie in the Calcutta
port having a monopoly for discharg-
ing foodgrain ships?

Shri A. M. Thomas: In fact, there
are two stevedore associations there,
and they are being entrusted in rota-
tion with the sevedoring work there.
We are entering into fresh negotia-
tion with the stevedore associations
with regard to future rates.

Shri Aurob!ndo Ghosal: There are
many other stevedore companies who
also want to discharge foodgrain ships.

Shri A. M. Thomas: Recently an
association has been formed. We have
not got experience of that association,
so we have not thought it fit to entrust
it with any work so far.

Shri Tridib Kumar Chaudhuri: What
is preventing the Government from
following the system of rotation in
Vishakapatnam? Where there are
several stevedore associations, the
system is followed in every other port
except Vishakapatnam.

Shri A. M. Thomas: It is not correct
to say that in every port the system
of rotation among the stevedore asso-
ciations is being followed. Of course,
with regard to major ports it has
been done like that, but in Vishaka-
patnam there was not a large turn-
over and as in some other minor ports,
we have been following a different
system, but I may inform the hon.
Member that recently we have taken
a decision to separate stevedore work
and shore labour, so much so it will
now be possible to entrust the work
to the stevedore association as is
being done in other ports such as
Calcutta, Bombay and Madras.

Shri Tyagl: In 1957-58, for which I
have got the latest figure, the Govern-
ment had to pay about a crore of
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rupees as demurrage on account of
delayed discharge of ships. May I
know if such demurrage has to be
borne by these firms also, or only the
Government has to bear it?

Shri A. M. Thomas: The question
of demurrage is a question of the
past. We know that soon after the
Suez Crisis there was a bottleneck
and we had to incur some demurrage,
but we have also to take into account
the cases of clearance being effected
earlier than the stipulated period by
which we are earning some money. It
can certainly be set off against the
demurrage that may be incurred in
some cases. The overall account may
not be bad.

Sugar Production

*1051. Shri K. N. Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the production of
crystal sugar will be affected due to
Khandsari units having come up in
large number in the zones of the fac-
tories producing sugar;

(b) if so, to what extent the pro-
duction of sugar will be affected; and

(c) whether any step has been taken
by Government to see that the Khand-
sari units do not come in the way of
the factories producing sugar?

The Deputy Minister of Food and
Agricultare (Shri A. M. Thomas): (a)
and (b). There will be some effect
but it is not possible to determine its
extent.

(c) The Uttar Pradesh Government,
in which State the production of
khandsari is largely concentrated has
started licensing of khandsari units
with a view to exercising locational
control and reducing competition bet-
ween khandsari and v pan fac-
tories for the same cane.

Shri K. N. Pandey: In spite of the
fact that this is a regular feature that
these khandsari factories have created
a great problem for factories produc-
ing crystal sugar and a great problem
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for the employment of sugar workers,
may I know why no steps are being
taken by the Government to remove
these khandsari factories from the
sugar factory areas?

Shri A. M. Thomas: It is not correct.
The U.P, Government have taken some
steps. Of course, the khandsari units
have some advantage in the matter of
duties, taxes etc., but we have to take
into account the fact that it would not
be possible for the sugar factories to
utilise all the sugarcane that is being
produced, so that it will be necessary
to have khandsari units also, but it is
our endeavour to see that there is no
unhealthy competition between the
two sectors.

Shri K. N. Pandey: This is not cor-
rect that they have not come in the
way of producing crystal sugar. Last
year also, the Food Minister made a
statement before the House that it
was in Western U.P.,, that there was
shortage of sugar, and most of the
khandsari units are lying in the
factory zone of Western U.P.

Shri Khushwaqt Rai: You want to
ban khandsari?

Mr. Speaker: It is not a question.
What is the question?

Shri K. N. Pandey: He has just
said that the U.P. Government is
taking some steps. I do not know
whether the Minister knows.....

Mr. Speaker: What?

Shri K. N. Pandey: ...... that there
is no action being taken by the U.P.
Government.

Shri Braj Raj Singh: You want “to
tell them?

Shri A. M. Thomas: That is not
correct. In fact we have been in
correspondence with the U.P. Govern-
ment, and the U.P. Government feels
that the steps so far taken are enough
to control the situation. In the cur-
rent year I may state that in spite of
the so-called competition that has
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been made mention of by the hon.
Member, there has not been any lack
of sugarcane supply to the factories.
Production is also much more, and
the sugarcane crushed would be per-
haps a record figure in U.P. this
year.

Shri Braj Raj Singh: May I know
whether Government thinks it proper
to place some curb on the production
of khandsari? Does the Government
not think that it is against the pro-
visions of the Constitution that a busi-
nessman should not be allowed to
have his business according to his own
choice? Will the Government advise
the U.P. Government not to put any
curbs by any Act on the production
of khandsari in the areas where
vacuum pan factories are working?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): It is only to
avoid unhealthy competition, it is
not to discourage the one or the
other. Even now, only one-third of
the sweetening element is really looked
after by crystal sugar, the rest of it
is gur and khandsari, but we do not
want any unhealthy competition to
develop. That is the only object.

Shri Sinhasan Singh: What is un-
healthy competition, when the people
are producing khandsari as a small-
scale industry? Have Government any
policy to encourage the small-scale
industries against the big industries.
Khandsari is being produced on a
small scale. May I know the policy
of the Government?

Shri 8. K. Patil: Really speaking,
that is not the policy. Government
cannot encouragc and help the sma'l-
scale industry if it is really destroy-
ing something else in the near vicinity.
Therefore, both things should not be
mixed together. If there is unhealthy
competition, no matter in what sector
or branch of the industry, it is bad.
To that extent it is limited.

Shri Sinhasan Singh: What is un-
healthy competition? Khandsari mill
owners are producing their own sugar
and are employing their own men,
and the sugar factories are producing
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their own sugar and employing their
own men. Where is the unhealthy
competition?

Shri S. K. Patil: I would tell you.
This competition is only restricted to
Western U.P. There is no problem
anywhere else about khandsari. It
becomes unhealthy because, there
being less duty etc., on this khandsari,
they are paying more money to the
cane-grower, restricting the inflow of
the cane to the factories. In that case,
it becomes restrictive.

Shri Sinhasan Singh: Do you mean
to suggest that growers should not
get more money?

Mr. Speaker: He may sit down. I
will call him if necessary. Shri
Jhunjhunwala.

Shri Jhunjhunwala: In khandsari
there is much less recovery as com-
pared to factory sugar. So, there can-
not be any competition between khan-
sari and factory sugar, even if they
pay more price.

Shri S. K. Patil: That is a very de-
batable point, because once we enter
into that, the proponents of khand-
sari will get up and say there is more
recovery.

Shri Heda: May I know whether
any new khandsari units are coming
up in non-sugar factory areas; if 8o,
their number, their production and
Government policy about that?

Shri A. M. Thomas: More khand-
sari units are coming up, but I have
not got their number here, but where
there is a vacuum pan factory, we
discourage the setting up of a khand-
sari unit.

Shri Sinhasan Singh: Why? Is it
the policy of the Government that
the cane-grower should not get more
money because the khandsari people
can afford to pay more money? Should
the cane-growers get less money and
give the sugarcane to the big factor-
ies? What is the policy?

Shri S. K, Patil: Surely, it cannot
be the policy of any Government that
because the cane-growers get more
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money, the factories should be closed.
Therefore, we have to strike a bal-
ance. There cannot be one-way tra-
fic in this business.

ot frfr eyl o g
& T | gEETd § o g afeweww
w0 § 3 fF e a v § ) drard
T 99 g9 afewew w3 § & fopadr
R 9w wEr § PRew oAy
AT | 7 AT A wifeeggR F o
Q& waw &gl gl W@
fot & a<re oy iy T ST R
wa g=aT & WY afewew gan &, faer
Sy & ard wrtar @t &, fe s
forady R ET #7 PAr , @Y AE R
MAFaT T ER @A 7
™ |

ot o wo wifew : & A WA
5 wd S A )

Shri K. N. Pandey: Is it not a fact
that some khandsari units do pay some
more price for sugarcane but they
recover the amount by under-weigh-
ment?

Shri S. K. Patil: These are the tricks
of the trade, which the hon, Member
knows, but I do not know.

Shri Yadav Narayan Jadhav: May
I know whether some units of sugar-
cane factories were closed down on
account of shortage of sugarcane?

Shri A. M. Thomas: We are not
aware, but, of course, some factories
have not been working for some
years due to want of sugarcane and
other causes. If any specific question
is put concerning any factory, I
shall be able to answer, not a general
question like this.

Shri Vajpayee: May I know what
steps have been taken by Government
so far or are proposed to be taken in
the future in order to evolve a co-
ordinated production policy with re-
gard to sugar, khandsari and gur?
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Shri 8. K. Patil: That is a very good
question. For, it has b come neces-
sary. In p'aces where there is com-
petition, some kind of a co-ordinated
scheme has to be worked out. For
instance, in Western U.P., Govern-
ment's attention has been seriously
drawn to that question, and we are
in correspondence with the State
Government about it.

Nagarjunasagar Project

+

Shri N. R, Muniswamy:
*1052. Shri Rami Reddy:

Shri Madhusudan Rao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the estimates of
Nagarjunasagar project first phase in
Andhra Pradesh have increased from
Rs. 72 crores to Rs. 93 crores within
the last two years;

(b) if so, the causes therefor;

(c) whether the schedule of rates
regarding labour has been revised and
increased; and

(d) what percentage of enhanced
estimate is due to the enhanced price
of cement?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
A statement giving the informa'ion is
laid on the Table of the House. [See
Appendix II, annexure No. 96].

Shri N. R, Muniswamy: From the
statement I find that there is an in-
crease of about Rs. 33 crores on the
one item of cement alone, as against
a total increase of about Rs. 6.75
crores odd. May I know whether this
increase on one item alone is due to
the strange policy pursued by the
State Trading Corporation, and if so,
what steps Government propose to
take to see that they do not charge so
much?

Shri Hathi: The excess on this item
is mainly due to the price rise; at the
time of the preparation of the esti-
mates the price was Rs. 85 per ton, but
now it is Rs. 114 per ton.
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Shri N. R, Muniswamy: The hon.
Minister has not specifically answered
my previous question. Anyhow, let
me ask another question now. I find
from the statement that the estimates
have suffered revision thrice during
the period 1954—59. Can I take it
that these will be the final estimates or
are these estimates also likely to be
revised once again?

Shri Hathi: It all depends. If the
prices rise, the estimates may go up.
But, otherwise, we are not going to
revise the estimates.

Shri Rami Reddy: May I know whe-
ther the tempo of work at Nagar-
junasagar Project has been geared up
to such an extent that they have been
able to spend Rs. 14 crores per annum,
and whether the State Government
have made any request to the Central
Government to enhance the outlay for
the next year, and if so, the action
taken by the Centre in that matter?

Shri Hathi: As I have said, the
progress on the Nagarjunasagar pro-
ject is going on very well and is very
satisfactory. We provided Rs. 32
crores for the Plan period. But as the
project wants more money, we have
now arranged to give Rs. 6 crores
more, and that would mean Rs. 38
crores as total for the Second Plan
provision.

Shri Basappa: May I know at what
stage is the question of proper alloca-
tion of the Krishna waters between
the States of Bombay, Mysore and
Andhra Pradesh?

Mr. Speaker: That does not arise out
of the main question.

Shri Basappa: It arises because the
waters of the Krishna have to be
given to so many States. I want to
know whether onc State can develop
at the cost of another, and whether
that is not a thing which has to be
taken note of.

Mr, Speaker: The main question re-
Jates to the cost of the project.

Shri Rami Reddy: May I know whe-
ther the State Government have re-
437 (Ai) LS—2.
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quested the Centre to include the
Kanupur and Kavale canals in  the

first stage of the Nagarjunasagar pro-
ject, and if so, whether any action has
been taken by the Centre in the mat-
ter?

Shri Hathi: Yes, thcy have made a
proposal, but the question of allotting
more funds has to be considered.

Shri Heda: The statement refers to
the uniformity between the right and
left canals. May I know what exact-
ly it is, and whether it would mean
that the area to be irrigated by the
left canal would be raised to the
same acreage as would be irrigated by
the right canal?

Shri Hathi: No. Uniformity means
this. In the oringinal estimate, no
provision has been made for acquisi-

tion of land required for field
channels. That had to be done by the
people. But now, here also, the pro-

ject authorities will have the fleld
channels, and acauisition of land is
being done. That is the uniform pro-
cedure which is heing followed.

Shri N. R. Muniswamy: From the
statement 1 find that the question of
further revising the labour rates is
under the consideration c¢f Govern-
ment. May I know how long it will
take for Government tc settle this
affair and to see that there will be
no trouble from the lahour side?

Shri Hathi: That is for the Andhra
Pradesh Government to do. They
have intimated that this maiter is
under their consideration.

Shri Rami Reddy: May I  know
whether there have been economies
in expenditure at the Nagarjunasagar
project, because some of the works
which were included in the original
estimates were dropped later on? For
instance the width of the tunnel was
reduced and so on, and consequently,
real economies in expenditure have
been effected, and some amount has
been saved.

Shri Hathi: At page 2 of the state-
ment, the hon. Member will find that
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the total reduction because of econo-
mies effected are of the order of
Rs. 221:4 lakhs; otherwise, the excess
would be Rs, 675 lakhs; now, as a
result of this economy to the tune of
Rs. 221 lakhs, there will be a  net
increase of Rs. 454 lakhs.

Manufacture of Electric Locomotives

*1054. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that a con-
tract has been awarded to the English
Electric Company by the Railway
Board for complete electric equip-
ments for the manufacture of electric
locomotives in India;

(b) the total cost of the equipment;
and e

(¢) when it will be set up and go
into production?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) Yes,
Sir. The order is for supply of
electrical equipment for 10-No. 1500
Volt D.C. electric locomotives, to be
manufactured at Chittaranjan Loco-
motive Works.

(b) £336,000 F.O.B. UK. Port,

(c) Arrangements are in hand to
start manufacture of electric loco-
motives in Chittaranjan Locomotive
Works. The first 1500 Volt D.C.Elec-
tric loco is expected to be manu-
factured by about the middle of 1961.

Shri D. C. Sharma: May I know
whether global tenders were invited
for this purpose, and if so, the names
of the companies which competed for
this?

Shri 8. V., Ramaswamy: No global
tenders were invited in this case, be-
cause there were only three sources
of supply, the reason being that we
did not want to have a multiplicity
of types of electrica’ equipment. The
three firms were: The Heavy Electri-
cals Ltd.,, Bhopal, the English Electric
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Co., UK, and Messrs. Hitachi, Japan.
We went in for the English Electric
Co.

Shri D. C. Sharma: May I know how
many electric locomotives will be
required by our country by the end
of the Third Five Year Plan, and how
the programme for producing these
locomotives has been phased?

Shri 8. V. Ramaswamy: The total
number required for the Third Five
Year Plan is still under consideration,
but we have a programme to manu-
facture five electric locomotives per
month at Chittaranjan  Locomotive
Works in the Third Five Year Plan.

Shri Thimmalah: May I know whe-
ther the ZEnglish Electric Company
will independently manufac‘ure these
electric locomotives or will do so in
collaboration with Chittaranjan?

Shri S. V. Ramaswamy: The Engiish
Electric Company is a  well-known
firm, very old and established. WlLal
we are gelling now is the e'ectrical
equipment. The mechanical portion
of it will Le manufactured at the
Chittaranjan Works.

Shri S. M. Banerjee: May I know
whether any assessment has been
made of the cost of the locomotives to
be manufactured at Chittaranjan, and
how it will compare with that of the
imported ones?

Shri 8. V. Ramaswamy: It is too
early to fix the price of the locos to
be manufactured at Chittaranjtn. As
and when we manufacture, we shsail
let the House know.

Shri 8. M. Banerjee: May I know
whether any assessment has been made
as to by which year the first loco-
motive is to be out from the Chittaran-
jan Works?

Shri S. V, Ramaswamy: The electri-
cal parts are tc be delivered by
January-May 1961, and the locos will
be de'ivered by Chittaranjan by May-
October, 1961.
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WRITTEN ANSWERS TO
QUESTIONS

Remodelling of Seaidah Station

*1043. Shrl Rameshwar Tantla: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
Eastern Railway have decided to rc-
mode! the Sealdah (Calcutta) Station,
which happens to be the busiest steam
engine served station in the worid;

(b) if so, the details thereof; and

(¢) when the work is likely to
begin?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Appar-
ently the Hon’ble Member is referring
to the work of remode'ling the
Sealdah Yard which has been in-
cluded in the Works programme for
1960-61.

(b) A statement is laid on the Teble
of the House. [See Appendix II,
annexure No. 97.]

(c) Work on the first phase of the
scheme has been sanctioned and wili
be taken in hand shortly.
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Co-operation between LA.C. and
PILAC.

*1048. Shri Damani: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that a
scheme is under consideration for
greater ILA.C. co-operation with Pakis-
tan International Airlines Corporation;
and

(b) if so, the steps taken to achieve
it in recent months?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) No,
Sir.

(b) Does not arisc.

“Enquiry into the Sinking of Ship
‘Oberon’ ”
. f Shri Subiman Ghose:

1053. 9 shri D. R. Chavan:

Will the Minister of Transport and
C icati be pl d to refer
to the reply given to Starred
Question No. 58 on the 17th Novem-
ber, 1959 and state:

(a) whether an enquiry has been
held into the sinking of the ship
‘Oberon’ in the Hooghly on the T7th
September, 1959 under section 248 of
the Indian Merchant Shipping Act,
1923;

(b) if so, whether a copy of the re-
port will be laid on the Table;

(c) if reply to part (a) be in the
negative, the reasons for delay;

(d) what was the basic pay and
allowances drawn by each of the de-
ceased at the time of his death;

(e) whether there was any life-
belt or life-jacket on board the
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‘Empire Oberon’ at thc time of sink-
ing; and

(f) if not, the reasons thercfor?

The Minister of State in the Minis-
try of Tr: t and C ications
(Shri Raj Bahadur): (a) Not yet.

(b) Does not arise.

(c) Before the actual enquiry is
held, there are certain procedural
matters to be complied with, namely,
a draft statement of the case has to be
prepared and scrutinised technically
and legally. A questionnaire has also
to be prepared. This preliminary
action has been completed by the
Niractor General of Shipping and the
Chief Presidency Magistrate, Calcutta
has been requested to arrange for the
formal enquiry. The enquiry is ex-
pected to begin shortly.

(d) A statement is laid on the Table.
[See Appendix II, annexure No. 98].

(e) There were 37 life belts, 8 life
buoys, 2 life boats capable of accom-
modating 36 persons and a buoyani
apparatus capable of accomodating 22
persons on board the Empire Oberon
at the time of the sinking.

(f) Does not arise.

Supply of Foodgrains to Bihar

Shri Shree Narayan Das:
*1055. { Shri Radha Raman:
Shri Rajendra Singh:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that fair
price shops in rural areas of Bihar,
specially North Bihar, are not being
supplied with the requisite quantity
of foodgrains for want of stock with
the State Government;

(b) if so, the reasons therefor;

(c) the monthly requirements of
foodgrains put forward by the Gov-
ernment of Bihar; and

(d) to what extent the demands put
forward by the State have been met?

The Deputy Minister of Food and
Agriculture (Shri A. M., Thomas):
(a) and (b). The Bihar Government
have all along been holding adequate
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stocks of foodgrains with them and
according to them the continuity of
supply to the fair price shops has
been maintained though it is possible
that some fair price shops in distant
rural areas may not have received
supplies for a very brief period.

(c) and (d). A schedule of monthly
requirements of foodgrains has been
rceeived from the Bihar Government.
These are only in the nature of ad-
vance estimates and the actual allot-
ment will have to be decided every
month with reference to the pric®
level and the off take from fair price
shops. Against their request for
30,000 tons for March, we have so far
allotted 20,000 tons. This allotment
together with the stocks which the
Bihar Government have or will have
from previous allotment is adequate
to meet the requirements for about
3 months. We shall make further
allotments as and when necessary.

Women run over by Tirhut Mail
(Shri Raghunath Singh:
Shri Shree Narayan Das:
Shri Radha Raman:
| Shri Khushwaqt Rai:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that five
women lost their lives as a result of
being run over by the 2 Up Tirhut
Mail on the morning of 6th March
last near Goldenganj station on the
North Eastern Railway; and

(b) if so, the details of this accident?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
On 5th March, 1960, at about 8-55
hours, four women and one girl, while
trying to cross the railway track on
Bridge No. 20 near Goldenganj station,
were run over by a goods train. One
woman and the girl died on the spot.
The remaining who also sustained
serious injurics, subsequently succum-
bed to their injuries.

Testing and Research Centre,
Chittaranjan

*1057. Shri Achar: Will the Minister

of Rallways be pleased to state:

*1056.
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(a) whether the Testing and Re-
search Centre at Chittaranjan has dis-
covered an insecticide product which
can be used against house-hold pests
such as ants, moths etc.;

(b) whether the Railways are using
this product; and

(c) whether any arrangement will
be made to produce it on a commercial
scale for the benefit of the public?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Two em-
ployees of the Testing Research Sub-
Centre at Chittaranjan have invented
“Improvements in or relating to insec-
ticidal coating compositions.”

(b) The product is being tried out
on some Railways.

(c) The possibility of producing it
on a commercial scale is being investi-
gated.

Replacement of Dakotas in Assam

%1058, Shri Hem Barua: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any date has been fixed
for the purpose of replacing Dakotas
by Skymaster Services to Assam; and

(b) if so, what is the date?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
The Corporation propose to operate
the Calcutta-Gauhati service by Sky-
master aircraft as soon as the work
of lengthening and strengthening the
runway at Gauhati Airport is com-
pleted which is now expected to be
towards the end of March, 1961.

The Corporation have placed an
order for the purchase of 5 Fokker
Friendship aircraft which are due to
be delivered in the first quarter of
1961. These aircraft are proposed to
be utilized mainly in the Eastern
Region.

Scheduled Caste Candidates in P. & T.
Deptt.

J Shri D. A. Katti:
*1059. "\ Shri Manay:

Will the Minister of Transport and
Communications be pleased to lay a
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statement showing:

(a) the number of vacancies (all
grades) reserved for the Scheduled
Castes in Delhi circle during the past
two years and which have not yet
been filled up; and

(b) whether it is a fact that every
year the posts reserved for the Sche-
duled Castes in Posts and Telegraphs
Department are not filled up on the
ground that suitable candidates are
not available?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): (a)
and (b). The required information is
being collected and will be laid on the
Table of the Lok Sabha in due course.

“Package Programme”

Dr. Ram Subhag Singh:
*1060. { Shri Rami Reddy:
LShrl Damani:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether work has started on
“Package Programme” in various
areas selected for the purpose;

(b) if not, what is the cause of
delay; and

(¢) when Government expect to be
ready to start this work?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) No. But, pre-
liminary consultations with the State
Governments have taken place about
details to enable them to launch the
scheme within a short time after final
decision is taken,

(b) Various authorities concerned
are involved in the scheme and had to
be consulted. The concurrence of the
Planning Commission was received on
March 9, 1960, but certain details have
yet to be clarified.

(c) The work will start as soon as
the additional supplies and resources
required are mobilized. Perhaps, it
may be possible to start the project
in the rice districts during the kharif.
The State Governments have been
asked to be in readiness with the
various arrangements required in
anticipation of final approval.
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Mental Health Services
(Shri Ram Krishan Gupta:
| Shri Shree Narayan Das:

Shri Radha Raman:
| Shri Kodiyan:
 Shri D. C. Sharma:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 854 on the
3rd December, 1959 and state:

(a) whether the Central Council of
Health has since considered the pro-
posal to establish a Central Council
of Mental Health with a view to deve-
lop mental health education in the
country and for co-ordination of
various activities of State Govern-
ments in the fleld of Mental Hcalth
services; and

(b) if so, the result thereof?

The Minister of Health (Shr'
Karmarkar): (a) and (b). The Cen-
tral Council of Health has not yet
held its meeting. The matter will be
placed before the next meeting of the
Central Council of Health.

wft dra ot qfe @ fadan
((oft v a3
&t T g e
ot fo Wo Al :
=\ To Wo WY :
-zoqq.ﬁ:;‘m“ﬁ‘l:ﬂm
| st e o ey
it e
=Y Fo Ko TG :
st flo 7o TwAT :
37 sema e ¢
w1 aqr g 7 30 A,
2848 ® ardifra 9= §ear geq &
I ¥ F F o qAE W T G
fir 2 & gf avr axhy wfa & o &
frae a7 € fXwa afafe & wrd &
nq aw way st gg g )
ﬁ?ﬁﬁ('ﬂlﬁoiom);
fagre Wk Ta & wfafaa afafy
F weq w3, I, afz=ww@Y Frer Wi
& TS £ @ & ra e &

*1061.

MARCH 23, 1960

Written Answers 7504

et g wy

*g053. st fnyfa fw @ W
afcag aan waw WY ag I 7 FIA
w0 5 .

(%) v (fage) & wwdlw
& w9 gars g ¥ fmir 9T
T, {850 % F faet Ui @
N ; WK

(=) gk ogr Wuw & fady
Ta gF AR g Sam ?

wifw  ITeTw IowR (st -
) ¢ (F) §,53,%03 T |

(@) @@, o W) R 4w
T dA @ @ § At e
fafesn oot aay § AR w e A
aferaa 21y oy arey {1 fegeem
Tt wgt Wl B & T § A
AT AT AT |

Cancer Hospital at Kanpur
#1064, Shri S. M. Banerjee: Will the
Minister of Health be pleased to state:

(a) whether a Cancer Hospital is
likely to be established at Kanpur;

(b) if so, when; and

(c) whether the Government of
Uttar Pradesh have asked for some
financial aid from the Centre?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir. A Cancer
Institute will be attached to the
Kanpur Medical College.

(b) During 1960-61.

(c) Yes. The Government of India
have sanctioned a grant of Rs. 2 lakhs
this year.

World Bank Loan to Railways

Shri D. C. Sharma:

*1065. 4 pr. Ram Subhag Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
World Bank is giving a loan of 50
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million Dollars for the Railway deve-
lopment programme during the
Second Five Year Plan;

(b) if so, the nature of the loan;
and

(c) the nature of the development
programmes to be executed?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) During
the Second Five Year Plan period, the
World Bank has given three loans,
totalling 225 million dollars, for the
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Railway Develop t Progr
There is & possibility of another loan

being given this year but we havg no
definite information regarding this.

(b) and (c). A statement is placed
on the Table of the Lok Sabha.

STATEMENT

Important particulars in respect of
the loans obtained from the World
Bank for the Railway Development
Programme during the Second Plan
Period:

Particulars Amount in, Equiva- Date on which Rate of  No. of half-yearly
million lentin  agr ex- tal in
dollars  croresof  ecuted which repayable

Rs.
(1, First Loan . . 90 43-8 12th July, 1957 5 5/8% 23
(z.Second Loan . . 8s 40-4 16th Septem- 5§ % 3
ber, 1953
(., Taird Loan . . 50 238 15ta Jualy, 1959 6% 34
Total . 8§ 225 Rs. 107°0
milliva crores

Al] the three loang have been given
for the rehabilitation, modernization
and expansion of the Railways in the
Second Five Year Plan, and are to
be used for the acquisition of loco-
motives, rolling stock, spare parts and
other railway materials and equip-
ment, and services connected there-

with, -t
Uniforms for P. & T. Staff

Shri Ram Krishan Gupta:
*1066. { Shri D, C. Sharma:
Shri Ajit Singh Sarhadi:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Starred Question
No. 405 on the 30th November, 1956
and state whether Government have
since considered the recommendations
made by the Uniforms Committee cf
the Directorate of Posts and Tele-
graphs regarding the stoppage of the
use of Khadi for the uniforms of cer-
tain classes of Posts and Telegraphs
employees?

The Minister of Transport and Com-
muascations (Dr. P. Subbarayan): The
proposals are still under the con-
sideration of the Government.

Medical Education

*1067. Shri Bibhuti Mishra: Will
the Minister of Health be pleased to
state:

(a) whether Government's atten-
‘tion has been drawn to the presiden-
tial address of Dr. H, N. Shivapuri at
the XXXVI All India Medical Cou-
ference held at Indore on the 27th
December, 1959 that our doctors are
making serious complaints about the
quality of medical education received
in the ill-equipped and ill-staffed
medical colleges; and

(b) if so, the action taken so far by
Government to reform medical college
education?

The Minister of Health (Shri
Karmarkar): (a) Government have
seen Dr. H. N. Shivapuri’s Presiden-
tial address in which he has sta'ed
that many of the colleges have been
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started in a hurry without proper
arrangements.

(b) The Medical Council of India,
which is a statutory body, lays down
the standards for medical education.
The defects noticed by the Council
are brought to the notice of the
authorities in charge of the Medical
Colleges for remecdial action.

Rihand Dam Project

+1068.J Shri S. M. Banerjee:
*"\ Shri Bishwanath Roy:

Will the Minister of Irrigation and
Power be plcased to state:

(a) whether it is a fact that the
power production from Rihand Project
is likely to be delayed for a year;

(b) if so, whether the delay is due
i{o non-availabilily of penstock for the
project;

(c) whether foreign exchange difli-
culty stands in the way of early com-
pletion of the project;

(d) whether State Government of
U.P. is likely to incur heavy financial
loss because of this delay; and

(e) the steps taken by Central Gov-
ernment to overcome this difficulty?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) From
the information available it appears
likely that the power production from
the Rihand Project might be delayed
by 4 to 6 months.

(b) The delay is due to the fact that
the tracks and guides for penstock
gates could not be delivered by the
manufacturers as originally scheduled.

(¢) No, Sir.

(d) This aspect will be examined
by the State Government.

(¢, The possibility of getting the
tracks and guides manufactured at
one of the Ordnance Factories is being
explored

MARCH 23, 1960
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Train Collision at Sapekhatl Station

1358. Shrimati Mafida Ahmed: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that two
goods trains collided at Sapekhati
Station (N.E.F. Railway) on the 11th
January, 1960;

(b) if so, the details of the accident;

(c) whether the cause of the acci-
dent has been ascertained; and

(d) if so, what was the cause?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
On 11th January, 1960 at about 03-45
hours while No. 901 UP Goods was
being received at Sapekhati station
on the Mariani-Tinsukhia section of
the North East Frontier Railway,
No. 860 Down Goods train entered
from opposite direction on the same
line and collided head—on with the
former train. As a result, the Engine
and the next 7 wagons of 860 Down
and 2 wagons of 901 UP derailed.

The Drivers and Firemen of both
the trains sustained minor injuries.

(c) and (d). The cause of the acci-
dent is under investigation by the
Railway Administration.

Loco Workshops on Western Railway

1359. Shri Dindod: Will the Minis-
ter of Rallways be pleased to state:

(a) the total number of Loco Work-
shops on Western Railway at the end
of 1959;

(b) the total number of labourers
employed in each of the workshops;

(c) the total number of engines re-
paired at each of the workshops dur-
ing 1959; and

(d) the total amount spent by Rail-
ways at each of the workshops for (i)
primary, and (ii) secondary education
during 1959?

The Deputy Minister of
(Shri Shahnawaz Khan):

Railways
(a) Seven.
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(1 Broad Gauge, 5 Metre Gauge and
1 Narrow Gauge).

(b) The number of labourers (arti-
sans and Un-skilled) employed in each
of the workshops are:—

Dohad . . . . 3457
Ajmer . . . . 4053
Jaipur . . . . 290
Bhavnagar . . . 800
Gondal . . . . 366
Jamnagar . N . 275
Pratapnagar . . . 455

(c) Number of engines repaired In
each of the Workshops during 1959:

Dohad . . . . 21§
Ajmer . . . 304
Jaipur . . . . 51
Bhavnagar . . . 44
Gondal . . . . 24
Jamnagar . . . 21
Pratapnagar . . . 44

(d) In 1959 Railway Schools func-
tioned only at Dohad, Ajmer and
Bhavnagar. There were no Railway
schools at Jaipur, Gondal, Jamnagar
and Pratapnagar. The amount spent
in the aforesaid 3 schools for children
of Railway Workshop employees 1s
not separately available, as the
schools catered for children of staff
belonging to all the departments.

Rural Electrification in Punjab

1360. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state;

(a) whether the Punjab Govern-
ment has requested for financial aid
for rural electrification scheme for the
year 1960-61; ana

(b) if so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The Punjab Government have sub-
mitted proposals for rural electrifica-
tion, requiring an outlay of Rs. 239°61
lakhs during 1960-61. The proposals
comprise 115 schemes under the Uhl
and Bhakra Nangal systems in the
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various districts of the State. The
proposals are under consideration.

Passenger Traftic

1361, Shri H. N. Mukerjee: Will the
Minister of Railways be pleased to
state the daily average number of
passengers passing through Howrah,
Sealdah, Bombay V.T., Bombay Cen-
tral, Madras Central, De]hn and New
Delhi Stations during 1958 and 19597

The Deputy Minister of Railways
(Shri Shahnawaz Khan):

Nnmc of St Station

Dm.ly average num;cr
of outward and in-
ward passengers

1958 1959
Howrah . 1,97,171  2,12,057
Sealdah . . - 1,66,669 1,75,439
Bombay V.T. . . 2,51,051  2,85,469
Bombay Central . 318 7,187
*Madras Central . 13,440 13,880
Delhi . . . 34,700 30,789

New Delhi . . 8,165 9,748

*Excludes scason ticket traffic.

Transportation of Iron Ore from
Minor Portg in Andhra Pradesh

1362. Shri M. V. Krishna Rao: Wili
the Minister of Transport and Com-
dcations be pl d to state the
amount of iron ore transferred from
different minor ports in Andhra Pra-
desh (Port-wise) during 1958 and
19592

The Minister of State in the Minils-
try of Transport and Communications
(Shri Raj Bahadur):

58 1959
(in tons) (in tons)
Kakinada . . 1,02,787 98,650
Masulipatam . .« 1,33,206  1,44,217

Forest Development in Punjab

1363. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the amount allotted
to Punjab during the Secnond Five
Year Plan period so far for forest
development?
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The Minister of Agriculture (Dr.
P. S, Deshmukh): A sum of Rs. 8,29,550
has been allotted to the Punjab dur-
ing the Second Five Year Plan as in-
dicated below:—

Year Loan Grantj
Rs. Rs.
1956-57 « . 2,00,000 550
1957-58 . . 2,00,000 12,000
1958-59 . 2,00,000 14,000
1959-60 . 1,80,000 23,000
Total - 7,80,000 49,550

Platforms on the Pathankot-Amritsar
Section

1364. Shri D. C. Sharma: Will the
Minister of Railways be pleased tn
state:

(a) whether there is a proposal to
raise the level of platforms of some
stations on the Pathankot-Amritsar
section of Northern Railway;

+b) if so, the names of such sta-
tions; and

\¢) when the work will start?

The Deputy Minister of Rnilwa.ys
(Shri Shahnawaz Khan): (a) No, Sir.

«b) and (c). Do not arise.

S.Ms. and A.S.Ms. in Mysore D.vision,
Southern Railway

1365. Shri Siddiah: Will the Minister
of Railways be pleased to state:

(a) the total number of vacancies
of Assistant Station Masters and
Station Masters in Mysore division,
Southern Railway as on the 1st March,

1360;

(b) for how long the vacancies have
been kept unfilled; and

(c) the steps taken or proposed to
be taken to fill the samé?

The Deputy Minister of Railways
(Shri Shahmawagz Khan): (a) 6.

(b) (i) 3 from 1959. —
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(ii) 3 since February, 1960.
(c) Action is in hand to fill these
vacancies.

Passenger Amenities on Secunderabad
Division

1366. Shri Madhusudan Rao: Will
the Minister of Railways be pleased to
state:

(#) the names of Stations in Secun-
derapbad Division of the Central Rail-
~ay ihe platforms of which will be
covered during the year 1960-61;

(p) the names of the Stations in the
same Division in which other ameni-
ties such as water and electrification
facilities will be provided;

(¢) the number of under and over-
briages constructed (with names of
places) in the same Division during
the Second Five Year Plan so far; and

(d) the number of such bridges to
be constructed during the remaining
period of Second Five Year Plan with
names of places?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Hydera-
bad, Dornakal and Nizamabad.

‘b) The following stations are pro-
posed to be provided with water sup-
ply facilities during 1960-61;

1. Kondapalli.
2. Mancherial.
3. Makudi.
4. Virur,
8. Latur Road.
6. Fakhrabad.
7. Sahasrakund.
8. Tarur,
9. Partur.
10. Gangakher.
11. Malsaila.
12. Kosai.
13. Satona,
14. Dhanora.
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The following stations are propos-
ed to be electrified during 1960-61.

1. Cavalry Barracks.
2. Jalna.

3. Pedapalli.

4. Belampalli.

(c) One road over-bridge in place
of existing level crossing connecting
the North and South Colonles
Lallaguda.

(d) The following three schemes
as agreed to by the Road Authority,
have been sanctioned and execution
will be taken up shortly:—

(i) Two Road overbridges across
Singareni Colliery Yard at
Bhadrachallam Road; and

(ii) Road Overbridge between
Belampalli and Mancherial at
Mandamari for the use of the
Collieries.

National T.B, Institute, Bangalore

1367, Shri Siddiah: Will the Minis-
ter of Health be pleased to state:

(a) how many T.B. workers will
be imparted training in the National
T.B. Institute, Bangalore, during the
year 1960-61;

(b) the duration of the training;
and

(c) the estimated cost of the same?

The Minister of Health (Shri Kar-
markar): (a) Eighty T. B. workers
comprising doctors, health visitors,
X-Ray technicians and Laboratory
technicians are likely to be trained
at the National T.B. Institute, Banga-
lore, during 1960-61,

(b) the duration of the training
will be from six to nine months.

(¢) It is too early to indicate the
cost of the training.

Health Minister’s Discretionary

Grant

1368. Shri Siddiah: Will the Minis-
ter of Health be pleased to state:

(a) the names of the voluntary or-
ganisations and institutions, medical
and public hcalth institutions and
individuals who were sanctioned
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grants out of the Health Minister's
Discretionary Grant in the year
1959-60 so far;

(b) the amount paid to each of
them; and

(c) the purpose for which the

grant was made?

The Minister of Health (Shri Kar-
markar): A statemen: is laid on the
Table of the House |[See Appendix
II, annexure No. 88].

National Shipping Board

1369, Shri Ram Krishan Gupta:
Will the Mimsiwr of Transpoist and
C tions oe pl d to state
the de.ails of the recommendations
made and the decisions iaken at the
meeung of the Nadonal Shipping
Board held in New Delhi on the
24th November, 1959 regarding Coas-
tal Trade and Shipping Targets?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): At their meet-
ing held on the 24th November, 1959,
the National Shipping Board conti-
nued their discussions regarding fix-
ation of a target for Indian Shipping
in the Third Five Year Plan. The
Board subsequently submitted their
report to Government in January,
1960. The overall physical target for
[ndian shipping in the Third Plan
recommended by the Board is
14,22,000 G.R.T. including 300,000
G.R.T. for coastal shipping alone.
These recommendations are now
under the examination of Govern-
ment.

Head Office Building of IA.C.

1370. Shri Ram Krishan Gupta:
Will the Minister of Transport
and C fcati be pl d to
state at what stage is the proposal to
construct a building to house the
Headquarters Office of the Indian
Airlines Corporation?

The Deputy Minister of Clvil Avia-
tion (Shri Ahmed Mohiuddin): Pend-
ing a decision regarding the location
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of the Headquarters of the Corpora-
tion, it has been decided by the
Indian Airlines Corporation not to
pursue the proposal to construct a
Headquarters building at New Delhi,
as originally planned, However, it has
been decided by the  Corporation,
with the approval of the Govern-
ment, to construct a smaller office
building at New Delhi, essentially to
house the offices of the Delhi Base.
Initially, the Headquarters offices will
be accommodated in the new build-
ing.

Derailment of Barauni-bound Goods
Train

1371, Shri Ram Krishan Gupta:
Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 487 on the
25th November, 1959 and state:

(a) whether investigations into
the causes of the derailment to the
Barauni bound goods train have been
completed; and

(b) if so, the results thereof?

The Deputy Minister Railways
(Shri S. V. Ramaswamy): (a) No Sir.
Investigations are still in progress.

(b) Does not arise.

Power Research Institute, Bangalore

1372 J Shri Ram Krishan Gupta:
"\ Shri Shivananjappa:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Unstarred Question
No. 80 on the 17th November, 1859
and state:

(a) whether Government have since
taken any decision regarding the
scheme for setting up a Power Re-
search Institute, at Bangalore; and

(b) if so, the details thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
answer is in the affirmative,
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(b) The Power Research Institute
at Bangalore is estimated to cost Rs.
220 lakhs. The scheme is being taken
up in two stages.

The first stage of the scheme cost-
ing Rs. 3642 lakhs has since been
sanctioned.”” The Institute will, for
the present, condquct research work
on the following problems:—

(i) High Voltage Engineering;
(ii) Electrical Engineering;
(iii) Mechanical Engineering; and

(iv) Hydraulic and Civil Engi-
neering.

The U.N.E.S.C.O. have agreed to give
assistance from the U.N, Special Fund
for this Institute to the extent of
Rs. 16 lakhs.

Augmentation of Water Resources
Committee Report

[' Shri S. C, Samanta:
Shri Subodh Hansda:
Shri Tridib Kumas
1375 Chaudhuri:
Shri C. K. Bhattacharya:
LSlu'i N. R. Muniswamy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Augmentation of
Water Resources Committee set up
under the Chairmanship of Shri
S. D. Kungar by Damodar Valley
Corporation has submitted its report;

(b) if so, what are the main re-
commendations; and

(c) if not, the causes of delay?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
final report of the Committee has not
so far been received.

(b) Does not arise.
(¢) Further discussions are to be

held by the members on certain
issues.
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Replacement of Wooden Coaches by
Steel Coaches

Shri P. K. Deo:
1374, Shri Hem Barua:
Will the Minister of Railways

be pleased to refer to the reply
given to Starred Question No. 1210
on the Tth September, 1959, and state:

(a) how long it will take to re-
place the wooden coaches by steel
coaches; and

(b) whether one coach building
factory will be able to cope with the
total demand of the Railways for
such steel coaches?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Wooden
body coaches will be 'progressively
replaced by steel body coaches as
they fall due condemnation on ‘“age-
cum-condition” basis. It will there-
fore be some decades before wooden
bodied coaches recently placed on
line are eliminated.

(b) No Sir. There are three Pro-
duction Units, namely the Integral
Coach Factory, Madras, the Hindus-
tan Aircraft Limited, Bangalore, and
Messrs. Jessop & Co., Ltd., Calcutta,
and the coach building capacity
available in these—is adequate for
meeting the over-all requirements of
steel coaches on the Railways.

Special Trains During Ardh Kumbh
Mela

Shri Ram Krishan Gupta:
1875. { Shri Raghunath Singh:
| Shrimati Ila Palchoudhuri:

Will the Minister of Railways be
pleased to state:

(a) the number of special trains
run during Ardh Kumbh Mela at
Allahabad;

(b) the number of passengers who
travelled by these special trains; and
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(¢) the amount of expenditure in-
curred and income earned?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 174
(123 on the broad gauge and 51 on
the metre gauge.)

(b) 2,23,810.

(c) The total expenditure incur-
red on various arrangements made
in connection with Ardh Kumbh
Mela at Ailahabad is approximately
Rs. 17:65 lakhs. Information in re-
gard to the additional earnings which
accrued to the Railways due to the
Mela is being collected and will be
laid on the Table of the House
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Master Plan For Delhi

1377. Shri Vajpayee: Will the
Minister of Health be pleased to state:

(a) whether Delhi Administration
has decided to acquire 5000 bighas of
agricultural land belonging to village
Nariana for the implementation of
the Master Plan;
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(b) if so, the number of persons
who are likcly to be affected by this
decision;

(c¢) whether it is a fact that the
above area has 40 irrigating wells and
produces 90,000 mounds of grains and
fresh vegetables; and

(d) if so, the reasons for acquiring
this land to the detriment of food
production?

The Minister of Health (Shri Kar-
markar): (a) Under instructions of
the Government of India, Delhi Ad-
ministration issued a notification un-
der Section 4 of the Land Acquisi-
tion Act, 1894, notifying Govern-
ment's intention to acquire 34,070
acres of land in Delhi, vide Notifica-
tion No. F.15(1I1)|59-LSG, dated the
13th November, 1959. 5000 bighas of
Agricultural land in Naraina has
been included in the area notifled
for acquisition.

(b) 448 persons are likely to be
affected.

(¢) It has been reported that there
are 33 wells (30 in use) in the land
in question and the average yield of
grains and fresh vegetables is about
21,000 maunds

(d) The notification referred to in
reply to part (a) above has been is-
sued under Section 4 of the Land
Acquisition Act, 1894, for inviting
public objections. The objections
which might have been filed by the
villagers will be given due conside-
ration by the Land Acquisition Col-
lector.

Increase in Milk Production through
Musie

1378. Shri C. K. Bhattacharya:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether his attention has been
drawn to the opinion expressed by
the Principal, Banaras Hindu Univer-
sity, Music College that play of
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music in dairy farms increases milk
production; and

(b) if so, whether any experiment
has been carried on to test it?

The Minister of Agriculture (Dr.,
P. S. Deshmukh): (a) Yes.

(b) No. The Indian Council of
Agricultural Research has learnt of
press reports published of certain ex-
periments carried out in this country
and abroad as a result of which it
was claimed that music, particularly
of certain type, played at the time
of milking tended to increase milk
yielded by the cows. Certain later
reports from abroad appeared in the
press some time ago which indicated
that the increased milk yield pre-
viously considered to be the effect
of music was actually due to the
wholesome effect of music played on
the milkers who milk the animals
more efficiently in such an atmos-
phere rather than the cows them-
selves being affected directly by the
music. More information Jis, how-
ever, being colected from within
India and also from abroad on the
subject, !

Export of Rice from Madhya Pradcsh

1379. Shrl Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the actual quantity of rice ex-
ported from Madhya Pradesh during
the last quarter of 1959; and

(b) the names of the States and
the quantity exported to each State?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). The quantities of rice and
paddy (in terms of rice) exported
from Madhya Pradesh during the
last quarter of 1959 were:

Bombay — about 45,700 Tons
West Bengal — about 1,04,100 ”
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Deaths in Rallway accidents in
Moradabad Division

1383. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state whether it is a fact that dure
ing second week of January, 1960
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more than six men were killed in
Railway accidents on Moradabad
Division of Northern Railway?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): During
the second week of January, 1960,
four men were killed in Railway ac-
cidents on Moradabad Division of
Northern Railway.

Central Aid for Medical Colleges in
Andhra Pradesh

1384. Shri Madhusudan Rao: Will
the Minister of Health be pleased
to state: -

(a) whether the Centrd propose to

offer help to Andhra Pradesh in
establishing some more medical
colleges or expanding the existing
ones; and

(b) if so, the names of the colleges
for which aid is given and where
they are located?

The Minister of Health (Shri Kar-
markar): (a) and (b). The Govern-
ment of India are already offering
financial aid in respect of the follow-
ing medical colleges in Andhra Pra-
desh:—

(1) Medical College, Kurnool.
(2) Medical College, Guntur.

(3) Gandhi Medical College,
Hyderabad.

(4) Shri R. M. Medical College,
Kakinada.

There is no proposal to offer
financial assistance in respect of any
more medical colleges in that State.

Telephone Industry

1385, Shri Bibhuti Mishra: Will the
Minister of Transport and Communi-
eatlons be pleased to state:

(a) whether in view of the heavy
demand of telephones Government
contemplate to expand telephone in-
dustry situated at Bangalore or to
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set up another telephone factory;

and
(b) if so, by what time?

The Minister of Transport and
Communications (Dr, P. Subbara-
yan): (a) and (b). The P. & T. De-
partment’s targets for telephone faci-
lities to be provided during the Third
Plan are at present under examina-
tion and in the light of the final tar-
gets so fixed, the Indian Telephone
Industries Limited, Bangalore, will
plan expansion of its factory to meet
the demands of the P&T Depart-
ment, and others. Present indica-
tions are that the telephone require-
ments of the P&T Depariment and
others during the Third Plan can be
met by suitable expansion of the
present factory.

Departmental Catering

1386, Pandit D. N. Tiwari: Will the
Minister of Railways be pleased to
state:

(a) whether the price of food-
stuffs in dining compartments and
certain stations in Northern Rail-
way has been increased without any
increase in quantity or quality; and

(b) whether Government have
taken any steps to check the deter-

iorating standard of food in de-
partmental catering?
The Deputy Minister of Railways

(Shri Shahnawaz Khan): (a) Yes.
The rates of some items of snacks
and breakfast, lunch, and dinner
have been enhanced on the North-
ern Railway. This has been done
mainly to meet the rising costs of
raw materials and the increases
made generally accord with the
prices of items of similar quality ana&
quantity in local markets.

(b) On the whole, the quality of
food served in the departmental
catering establishments has been
found to be quite satisfactory an@
sustained attention is being paid to
further improve the existing stand-
ard.
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Train accident on S. E. Railway

1387. Shri Aurobindo Ghosal: Will
the Minister of Railways be pleased
to state:

(a) whether any train accident took
place on the 3lst January, 1960 near
Bauria Station in South Eastern Rail-
way,

(b) if so, the cause of this accident;
and

(c) the number of casualties and the
extent of damage suffered?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes,
on 30-1-1960, there was a derailment
of No. 360 Down Kharagpur-Howrah
- Passenger.

(b) Under investigation.

(¢) There werc no casualties, The
cost of damages to the Railway pro-
perty has been estimated at Rs. 1,000.

Catering Licences

1388. Shri Yajnik: Will the Minister
of Railways be pleased to state:

(a) whether Government have made
and published general rules for
awarding catering licences on railway
stations;

(b) whether catering contracts had
been awarded to any person in viola-
tion of these terms, without calling
for any tenders from public at any
stationg in Gujrat during 1959; and

(c) whether Government have
received any complaints from any per-
sons of Gujrat in the matter and how
these have been disposed of?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No. The
general method of awarding catering
and vending licences is by calling for
applications from those who have,
where necessary, the requisite experi-
ence.

(b) and (c). In the context of
augmenting arrangements at stations
for the sale of ice and aerated waters
after withdrawal of thig service on
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trains, and in repsect of pending appli-
cationg from members of Scheduled
Castes|Tribcs for vending contracts a
few licences have been awarded on
the Baroda Division without calling
for applications in each case after the
vacancy arose.

Complaints have been received by
the Western Railway in regard to
arrangements made for augmenting
the sale of ice and acrated waters and
these are under examination by the
Railway.

Remittances by LA.C. from Pakistan

[ Shri A. M. Tariq:
1389 Shri Arjun Singh Bhadauria:
"7y Shri P. G. Deb:
| Shri P. C. Borooah:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Indian Airlines
Corporation have not been allowed to
bring earnings of about Rs. 30 lacs
from Pakistan; and

(b) if so, the action taken by Gov-
ernment of India in the matter?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
The current earnings of the Indian
Airlincs Corporation in Pakistan are
more than their expenditure in that
country with the result that there is
a surplus of about Rs. 1 to Rs. 1} lakhs
to be repatriated each month.
Although initially the Corporation had
some difficulties they are now able to
repatriate their current earnings. The
balance as on 31-1-1960 was only Rs. 4
lakhs.

2. At the time of nationalisation the
Corporation inherited from the ex-air-
lines a “Blocked” balance of Rs. 8
lakhs in Pakistan which they were
not allowed to remit to India by the
Pakistan authorities. This amount re-
presented part of the collections of the
ex-airlines in Pakistan immediately
after the devaluation of the rupee in
September, 1949. As the Government
of Pakistan did not devalue their cur-
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rency on devaluation of the rupee,
they maintained that the fares for
travel from Pakistan to India in
Pakistan currency should also have
been correspondingly reduced so that
the Indian companies could not bring
into India more money by way of
fare than they were getting prior to
devaluation of the Indian currency.
Further efforts made by the Indian
Airlines Corporation and Government
for re-patriation of this amount have
not been fruitful so far.

Goods Wagons

1390. J Shri B. Das Gupta:
"\ Shri Aurobindo Ghosal:

Will the Minister of Railways be
pleased to state:

(a) how many B.O.B.S. and B.O.B.X.
goods wagons have been purchased
by Railways and put into operation
in South Eastern and Eastern Rail-
ways during the period from the 1Ist
January, 1957 to the 31st December,
1959;

(b) the total cost thereof;

(c) the number of accidents which
occurred to these wagons since their
introduction in both the Railways
separately during the same period;
and

(d) the total amount of loss incur-
red thereby?

The Deputy Minister of Railways
(Shri  Sha*n~waz  Khan): (a)
Number of BOBS goods wagons pur-
chased and put into operation from
1-1-57 to 31-12-59:

S.E. Railway Eastern Railway
735 Nil.

Number of B.O.B.S. goods
purchasedq and put
from 1-1-57 to 31-12-59:

wagons
into operation

S.E. Railway Eastern Railway
150 Nil.

(b) Rs. 5,58,89,190 approximately.
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(c) Fifteen.

(d) Rs. 4,79, 424 only.

Health Centres on S.E. Railway

1391, Shri Aurobindo Ghosal:
Shri B. Das Gupta:

Will the Minister of Railways be
pleased to state:

(a) how many Health Centres have
been opened in the South-Eastern
Railway during the Second Five Year
Plan period as per directive of the
Railway Board;

(b) the amount allotted for the
scheme; and

(c) the total amount expended so
far?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Nil
However, six Health Centres (termed
ag Health Units on Railways) have
been sanctioned for construction
during the Second Five Year Plan,
on South-Eastern Railway. Out of
these, three are at present under
different stages of construction. Con-
struction work on the remaining three
is expected to be taken up shortly.

(b) Rs. 10,19,000.
(¢) Rs. 1,10,000.

Surplus Railway Land

1392. Shri Chintamoni Panigrahi:
Will the Minister of Rallways be
pleased to state:

(a) the total amount of surplus
railway land which has been made
over to Orissa Government by the

Railway authorities during 1957-58,
1958-59 and 1959-60; and
(b) whether this land has been

allotted to the cultivators?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) None.

(b) Does not arise.
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Central Fertiliser Pool
Shri P. R. Patel:
Shri Fatehsinh Ghodasar:

Will the Minister of Food and Agri-
culture be pleased to state:

1393.

(a) when was the Central Fertiliser
Pool introduced;

(b) when was the uniform price of
fertilisers fixed; and

(c) what is the loss or profit since
the establishment of the pool and
fixation of uniform price for fertilisers
to this date (financial year-wise)?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The Central
Fertiliser Pool is in force since 1944.

(b) The uniform pool prices of
chemical fertilisers were fixed in
1954 and the effective dates are indi-
cated below:—

Consumers Effective

Date
(s) State Govts, (Agricultural quota) 19-1-54
(i) Plantation crops like Tea,
Coffee & Rubber . . 15-3-54
(1) Industrial Users. 3-5-1954
(c) A statement is laid on the Table.
STATEMENT
Profits or loss made in the working of the
scheme for the “purchase of chemical fertilisers”
from the Budget Year 1944-45 to 1958-59.

Year et profit or

loss(—)
Rs.

1944-45 - . 6,71,583

1945-46 - . 25,64,061

1946-47 - +(—)4,40,316

1947-48 . . 14,29,857

1948-49 . . 1,42,639

1949-50 . . 19,63,799

1950-S1 . . 11,43,466

1951-52 . . 4,444,627

1952-53 . - 340,158

1953-54 . . 68,70,760

1954-55 . (—)45547,472 These indi-

1955-56 . . 875,985 | cate  the

1956-57 . . 22,58,216 | profit or

1957-58 . . 1,54,78,413 ¥ loss since

1958-59 . . 2,50,50,140 | the intro-
duction of
| of the uni-

J form price,
-————— 7 (Audited)
Total 6,42,45,916

1959-60 The profit and Loss account for
1959-60 will be prepared after the
close of the financial year.
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Seed Multiplication Farm in Tripura

1395. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any plot of land of
Rang Kang Mauja under Birganj
Tehsil in Tripura, has been acquired
by the Government for establishment
of Seed Multiplication Farm recently;

(b) if so, the area of acquired land
and the number of peasants affected
thereby; ’

(c) whether any representation has
been received by Government from
the affected people; and

(d) if so, the action taken thereom?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes.

(b) 26-80 acres and 15 persons.
(c) Yes.

(d) Action is being taken by the
Tripura Administration to settle the
affected persons on suitable khas land.

Primary Schools on Eastern Railway

1396. Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) how many primary schools of
austerity type there on the Eastern
Railway;

(b) the cost of construction of each
school; and

(c) the students taught in each
school; and

(d) the teachers engaged in each
school?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 96.

(b) Rs. 3535.

(c) Each school is to accommodate
50 students in two shifts. The total
number of children on roll in all these
schools was 4386 in November, 1959.

(d) There is one teacher only in each
school.
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Foreign Tourists

1397. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether reports of cheating of
foreign tourists by shopkeepers have
been received by Government;

(b) if so, the number of such cases
in 1959; and

(c) the steps taken or proposed to
be taken to curb this tendency?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) Twenty-four complaints were
received from foreign tourists by the
Department of Tourism in the year
1959.

(c) In the absence any legis-
lation it has not been possible
to take any action against de-
faulting shopkeepers. However,
with a view to facilitate shop-
ping by foreign tourists and also to
prevent, as far as possible, foreign
tourists being cheated by shopkeepers,
the Department of Tourism is intro-
ducing a scheme by which shops deal-
ing in articles of special interest to
foreign tourists, such as jewellery,
silks, brocades, other textiles, handi-
crafts, curios, brass and copper-ware,
ivory and horn articles, carpets, and
furs, will be granted approval by the
Government of India. This approval
will be subject to certain terms and
conditions which have been drawn up
in consultation with the Ministry of
Law. One of the conditions stipulates
that the shops will have to deposit a
security in the form of a cash deposit
in a scheduled bank or by way of a
banker’s guarantee of 3 years. The
amount of security varies with the
merchandise sold. In the event any
of the approved shops is found to
be indulging in malpractices, the ap-
proval granted to it will be withdrawn
andlor its security whole or part, for-
tgitnd‘ It is expected that the Shop-
ping Scheme will be introduced in
sixteen cities within the next 3
months.
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Develop t of Indig Systems
of Medicines in Punjab

1398. Shri Chintamoni Panigrahi:

‘Will the Minister of Health be please-

ed to state:

(a) the amount given to the Pun-
jab State for the development of indi-
genous system of medicine for the
year 1959; and

(b) the amount asked for the year
19607

The Minister of Health (Shri
Karmarkar): (a) and (b). An amount
of Rs. 1'74 lakhs has tentatively been
allocated to the Government of Pun-
jab for each of the years 1959-60 and
1960-61 for the development of Indi-
genous Systems of Medicine.

Regional Committees for Dry Northern
and Temperate Regions

1399. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether a meeting of the Regio-
nal Committees for the Dry.
Northern (Wheat) Region and Tem-
perate (Himalayan) Region was held
recently at Indore;

(b) if so, what are their recommen-
dations; and

(c) whether a copy of the report
will be laid on the Table?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) and (c). A copy each ot the
proceedings of the above two Regional
Committees containing their recom-
mendations is placed on the Table.
[See Appendix II, annexure No. 100].
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Narmada Irrigation Project

1401. Shri Raghunath Singh: Will
the Minister of Irrigation and Power
be pleased to state whether Narmada
Project of Bombay State which will
cost 42 crores of rupees has been
referred to some retired engineers’
committee?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The
Narmada Project (Broach Irrigation
Project, Bombay) was considered by
the Technical Advisory Committee on
Irrigation, Power and Flood Control
Projects in its meeting held on 1-12-59
and on their recommendation, it has
been referred to a sub-committee
consisting of Consultants of this Minis-
try for obtaining their opinion on
some aspects of this project. It is now
under examination by this sub-
committee.

Railway Workshop at Podnur

Shri S. R, Arumugham:
1402. { Shri Ganapathy:
| Shri Ayyakannu:

Will the Minister of Rallways be
pleased to state:

(a) the value of materials manu-
factured by the Signal and Telecom-
munication ‘Workshop, Podnur,
Southern Railway for 1959-60.

(b) the amount of foreign exchange
saved by this indigenous production;

(c) the target for production for the
coming year i.e., 1960-61; and

(d) the number of skilled and un-

skilled persons working in the Work-
shop?
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The Deputy Minister of Railways
(Shri S. V. Ramaswamy):
Rs.
(a) Materials manufactured: 2248 lakhs
Materials repaired: . 1-79 lakh sg
(b) Rs.5-71 lakhs
(¢) Manufacture of materials . 24-00 lakhs
Repair and overhaul of
apparatus: . 2-00 lakhs
) Skilled 400
Unskilled 340

Flying Club at Coimbatore

( Shri S. R. Arumugham:
1403. { Shri Ganapathy:
LShrl Ayyakannu:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it ig a fact that Gov-
ernment propose to start a Flying
Club at Coimbatore, Madras State;
and

(b) if so, when it is likely to com-
mence?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
A Flying Club has been functioning
at Coimbatore since January 20, 1960.

femrae wdm & afcagw o

P¥o¥. Y uqw 7 : T wfvEEA
aqT WA WA Ig AN AT FAT GG
fs:

(%) fefa duaffa Ao e
# fgree w¥w & afagy farmr & o=
A% Reae sug fFaT & ; W

(@) @ & w1 & fran
srg frar st/ ?

of g aon @A) AATEE § - -
R (50 T wgET) ¢ (F) 3%
@ TE (8-3-{8%0 T¥)

(@) T4 %9 @@ w97



7541 Written Answers CHAITRA 3, 1882 (SAKA)

femmam sdw & mfeal W s
Yoy, »it qqw ¥ T afaEw
FUT G AT A A AT FAT FG
fe .
(F) 2eue~%o ¥ femraw wdw
¥ qf@gA fawm & FHgrar &
frat wfeat A wowa w7 Y ;

(@) fenmaw waw & amg fraer
mfedt i wowa Faf W™ AR

t () avwE ax feaar @@

(qrg?

afcage a9 SR AATET W -
s (s T wgER) ¢ (F) TR
¥ ¥3c Tfeat & 2003¥ AU I
qTERG Y W )

(@) =@ wwg g mfeqt A dear
IqeeT TG § | 35 wEE gt
F woAT feamae wRw & JIg] Y W,
e sifudia wawd o g mfeat
* @O AR F A | @ e
¥ quge feqq qwad #v mfeqr mfas
E

(T) 4ol wH £ AT &
T fgaraw w2 waEa ¥ 9 awad
N mfeAt ¥ o w1 @9 mive @
¢ SN farer § AR I AT RE

AR B 9 W g

LYo WMl T TTE
w1 TR HoAY 7g qqT AT FA S O

(%) =&, tene § &% o q®
I WA F I w3 X E
el § frat ey gk

(@) T gieami #t Jvaw
& o qeTe aTr Ay wA @ owh
& Wk

Written Answers 7542.

() T EET W AR O g
9 AT 7 ferere § 7

T gAY (5 Fo Fo TrwEATY)
(%) w1

(@) 9f% 78 TF m¥Ar weT o9t
ot mafusa &7 § &9 & wmar
1 OF AR A9 I F A F
e QI F &7 ffarw F Y ¥ wT
T, W @ g ¥ s e
FRIATE FI T T TEY GHHT AT )

() v
Post Offices In Panjab

1408. Shri Ram Garib: Will the
Minister of Tr t and C i
cations be pleased to state:

(a) how many branch and sub-post
offices have been opened in Punjab in
1958-39 district-wise;

(b) whether jt is a fact that in many
of such post offices adequate furniture
has not been supplied;

(c) if so, the steps being taken by
Government to equip those post offices
and by which date the work will be
completed; and

(d) whether it is also a fact that in.
many of these post offices only Sub-
Post Masters are working and no
clerks have been appointed?

The Minister of Transport ang Com-
municationg (Dr. P, Subbarayan): (a)
A statement is laid on the Table of
the Lok Sabha. [See Appendix II.
annexure No. 101].

(b) No; only in a few extra depart-
mental branch offices adequate furni-
ture could not be supplied so far.

(c) Necessary action has already
been initiated to supply the same in
the beginning of the next financial
year.

(d) Yes, as there is no justification.
according to the work load for the
appointment of clerks in addition in
such offices.
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Complaints on Railways

1409. Shri Kumbhar: Will the
Minister of Railways be pleased to
state:

(a) the number of complaints lodged
in the complaint books of the running
trains on the various Railways during
the year 1959;

(b) the nature of the complaints;

(c) the action taken thereon; and

(d) the number of cases so far
pending?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (d).
Information is being collected, and will
be placed on the Table of the Lok
"Sabha.

Telephone Advisory Committee,
New Delhi

1410, Shri A. M. Tariq: Will the
Minister of Transport and Communi-
cationg be pleased to stac:

(a) the number of times the Tele-
phone Advisory Committee, New
Delhi met during the year 1959-60 so
far;

(b) number of applications sanction-
ed by the Committee exchange-wise;

(c) whether all the telephones sanc-
tioned by the Committee have been
installed;

(d) whether any progress report is
furnished to the Committee in regard
to th~ telephone connections sanc-
tioned by the Committee and installed
subsequently by the telephone depart-
ment; and

(e) if not, who watches the pro-
gress?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
2.

(b) Shahdara 22.
(c) 16 have been installed.
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) (d) Not ordinarily. The information
is furnished if required by the Tele-
phone Advisory Committee.

(e) The District Manager Tele-
Phones watches the progress.

P. & T. Canteen, Eastern Court,
New Delhi

1411, Shri S. M. Banerjee: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that Post
and Telegraph Canteen, Eastern Court,
New Delhi has been closed from 1st
March, 1960;

(b) if so, the reasons for its sudden
closure;

(c) whether 25 employees have been
rendered unemployved as a result of
this closure;

(d) whether this also resulted in
great hardships to Post and Telegraph
employees working in Eastern Court
in shifts; and

(e) whether payments of retrench-
ment compensation as ordered by
Labour Court, Delhi on the 20th
September, 1959 are due to the
retrenched employees?

The Minister of Transport and
Communications (Dr, P. Subbarayan):
(a) Yes. This canteen though desig-
nated as P. & T. Canteen was neither a
registered one nor an official institu-
tion but was being run by the staff
through a representative committee.

(b) Due to continued heavy losses.

(c) The exact number of employees
rendered unemploygd is not known.

(d) Yes to some extent. Alternative
arrangements are, however, being
made to provide a new canteen for
the staff.

(e) Information in this regard is not
-available,



7545 CHAITRA 3, 1882 (SAKA) Re. Motion for Adjourn- 7546

12.01 hra
RE: MOTION FOR ADJOURNMENT

HAPPENINGS IN SOUTH AFRICA

Mr. Speaker: Papers to be laid on
the Table.

Shrimati Renu Chakravartty (Basi-
rhat): May I ask with reference to
my motion for adjournment. ...

Mr. Speaker: I have disallowed it.

Shrimati Renu Chakravartty: May
. we beg of you to let us submit that
).this matter, the ‘terrible, inhuman but-
«chering that has taken place in South
* Africa, has roused the conscience of
the entire Asian-African people as
well as of the whole world? It is
necessary, South Africa being one of
the members of the Commonwealth,
©of which we are also a member, that
we should make our position clear
and say that we also hate this and
protest against this. That is why I
make an appeal to you to allow this
motion so ‘that at at least a state-
ment may be made clearing the posi-
tion of our Government.

Shri Braj Raj Singh (Firozabad):
With regard to the interpretation of
Rule 377, I want to make a submis-
sion. I had given notice seeking your
permission for ralsing this matter of
South Africa. Rule 377 says:

“A member who wishes to bring
to the notice of the House any
matter which is not a point of
order shall give notice to the
Secretary in  writing stating
briefly the point which he wishes
to raise, in the House together
with reasons for wishing to raise
it, and he shall be permitted to
raise it only after the Speaker has
given his consent and at such time
and date as the Speaker may fix”.

T had this morning requested you
to give me permission to raise this
'n:xatter in the House. I had also
fiven the reasons. Not only the
‘State Department in Washington but
even the House of Commons debated
this matter yesterday. Certain Mem-

ment

bers there raised this question. Bri-
tain is also a member of the Com-
monwealth of Nations of which we
are also a Member and South Africa
also happens to be a member.

Now, mass killings have taken
place. The Pan-African movement
is being crushed by the Government
of South Africa. My point is this:
We do not want to interfere in the
internal affairs of any country; we
have got no intention to do it. But at
least we have got the right—this
House has got the right—as represen-
tatives of 'this country to express our
opinion. I suggest that our Govern-
ment should protest to the Govern-
ment of South Africa against these
happenings and say that these ‘things
should not happen. Government
should also direct our repre-
presentative at the UN.O. to
raise this matter in the UN.O. We
must do something for these people,
at least by way of expression of our
opinion.

Shri A. C. Guha (Barasat): May 1
say something?

Mr. Speaker: No, no.

Shri A. C. Guha: This House should
be given an opportunity to express its
opinion.

Mr. Speaker: No, no. There are a
number of countries in the Common-
wealth. What happens if some other
things happen in some other coun-
tries of the Commonwealth? Of
course, I agree that this is a rare
case, so far as South Africa is con-
cerned. From that point of view, I
felt that it would not be convenient
or desirable that we should allow a
discussion of this matter, however
shocking it might be.

As regards the point raised by Shri
Braj Raj Singh, Rule 377 does not
apply to this case. Any matter over
which we have jurisdiction but which
is not specifically provided for may
be raised under this rule. That is
only if we have jurisdiction, not
otherwise. Therefore, that rule does
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[Mr. Speaker)

not apply so far as this
concerned.

But while disallowing this motion,
I wanted 'lo request the hon. Prime
Minister to make a statement if he
thought it necessary or useful. Other-
wise, there is no meaning in allow-
ing this. I do not want to create a
precedent. The matter is, of course,
very shocking. Therefore, I am re-
questing the hon, Prime Minister to
make a statement, if he would like
to.

matter is

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Mr. Speaker, this motion or
two motions raise rather difficult
issues. Normally, as you have been
pleased to say, this is not a matter
which this House should discuss, I
mean some internal matter within the
internal jurisdiction of some other
country. Therefore, if I may res-
pectfully say so, what you have said
about these motions is the only right
approach to them.

Nevertheless, quite apart from these
motions, something has happened at
the Langa ‘township near Cape Town
which has shocked the conscience of
the world, and more particularly of
course of us here in India and perhaps
in other countries of Asia and Africa;
but I would not like to exclude
Europe or America, because this is,
as far as we know, one of those very
special happenings that almost affect
the course of history. Here is Africa
at the present moment—resurgent,
proud and in a defiant mood, after
long centuries of suppression. Many
countries are becoming independent;
they have become independent and
they will become independent. On
the other side, there is this picture
of people of practically a whole
nation, excepting some groups who
came from Europe, who have settled
down and who are, of course, fully
entitled to full citizenship and rights
and privileges, but nevertheless a
minority; these people of the minori-
ty are passing all manner of laws,
segregation, apartheid and all that,
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which we well know, and finally ask-
ing every African not to move abou.
without a pass or ticket—a prisoner-
like thing—converting the great
majority of the population of South
Africa into a kind of semi-prisoners.
This is an extraordinary thing. And
when these people, so far as I know,
peacefully protested by not taking
out those passes, there was a conflict
and there was this large-scale killing.

Now, killing is bad at any moment,
but this kind of culmination of all
these cvents leads to certain conclu-
sions in the minds of people which
point 'to this being not the end of an
episode but the prelude to future con-
flicts; because 1 cannot understand
the people of Africa submitting to
this kind of thing. There can be no
doubt that people in Asia, to what-
ever country, whatever party or
group they might belong, will also
give their fullest sympathy to them.

Shri Braj Raj Singh: We are one
with them.

Shri Jawaharlal Nehru: That. is
the posiiion. So that a situation
arises when our normal approaches
and even normal rules and procedu-
res are not always adequate to deal
with it.

1 do admit that it would be wrong,
at the present moment, to discuss
this matter in a motion for adjourn-
ment or in any other way. But I am
not clear in my mind how far it
should not be permissible sometime or
other later to find some way for this
House to express its opinion.

Some Hon, Members: Yes, yes, we
should express our opinion.

Shri Jawaharlal Nehru: I do not
commit myself. But. when there is
a strong feeling in this matter in this
country and in this House, surely,
some way ought to be found for the
expression of that feeling. That is
the position.

Hon, Members said something about
protesting to the South African Gov-
ernment. We have no relations with
the South African Government eof
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protest or communication; and it
would be rather a feeble thing for us
to send a note of protest with regard
to this matter. What the United
Nations- may do about it, I do not
know. But, if any such thing is raised
there our sympathies will be with it.
How it will be raised and what the
response might be I cannot say. If
Tam....

Shri Braj Raj Singh: At least cur
Prime Minister can refuse to sit with
the Prime Minister of South Africa
in the Commonwealth.

Mr. Speaker: Let there be no in-

terruption. Let him be allowed to
» proceed.
Shri Jawaharlal Nehru: When I

_ad of this episode 1 was reminded
powerfully of something that occur-
red in India 41 years ago the Jallian-
wala Bagh massacre.

Shri Braj Raj Singh:
that.

Shri Jawaharlal Nehru: That was
followed, as everyone here knows by
all manner of developments, upheavals,
struggles and the like. And, I do
not imagine that this thing, this large-
scale killing, and even more so, the
spirit behind it, the spirit of racial
mastery, the spirit of authoritarianism,
the spirit of not only segregation but
treating the great majority of the
people as an inferior race, as a sub-
human species, that is a thing which,
obviously, can never be accepted not
only by them but by the hundreds
of millions of Africa and Asia.
And, therefore, we seem to be perhaps,
‘on the verge of more serious happen-
ings. Not in the immediate future, I
mean, becausc nothing can be more
serious in the world than vast racial
conflicts. All these thoughts came to
my mind.

More than

Now, it is not necessary, if I may
say so, for this House, at the present
. moment or later, to express formally
its own reaction to these events.
‘Because everyone knows how every
single Member of this House and this
country must feel about it and does
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feel about it. I ventured, at your
bidding, to express my own opinion
on this subject because, as hon. Mem-
bers do, I feel strongly about this.
Normally, I must restrain myself as
much as I could—a Member of the
Government has to speak in restrained
language. But lest that restraint
might be mistaken for a lack of strong
feeling, I thought I might take ad-
vantage of your invitation to express
t1 views of myself and my Govern-
ment.

Shri Braj Raj Singh: The Prime
Minister has been pleased to agree to
the holding of a discussion. ...

Mr. Speaker: Of course, I do not
want to restrict the powers of the
House. I may immediately say that
1 do not want fo stand on technicali-
ties, when a matter is of great concern
to the whole of humanity. It is not
a matter concerning any particular
country. After all, our Parliament is
supreme. Not only this Parliament,
but all the State Legislatures and the
whole nation are shocked at the news.
And, I do not know, as the hon. Prime
Minister said, if it is not a prelude to
further conflicts which, as far as possi-
ble, must be avoided by an expression
at any early stage. I shall discuss
the matter with the Leader of the
House and try to devise ways and
means, as to how we should tackle
this problem or express our views.

We will proceed to the next item.

Shri S. M. Banerjee (Kanpur): May
I say....

Mr. Speaker: No.

Shri S. M. Banerjee: The discussion
may be today or tommorrow. The
British Parliament has expressed it-
self.

Mr. Speaker: That is different. I
understand the views of the whole
House. There is no single Member
who is not in favour of this. I shall
try to find out how best we can give
an opportunity, if an opportunity is
necessary.
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12.15 hrs .
PAPERS LAID ON THE TABLE

NOTIFICATIONS  UNDER AGRICULTURAL
PropucE (DEVELOPMENT AND WARE-
HOUSING) CORPORATIONS AcCT

The Minister of Community Deve-
lopment and Co-operation (Shri S, K.
Dey): Sir, I beg to lay on the Table,
under sub-section (3) of Section 52
of the Agricultura]l Produce (Develop-
ment and Warchousing) Corporations
Act, 1956. a copy of each of the follow-
ing Notifications: —

(i) G.S.R. 221 dated the 27th
February, 1960.

(ii) G.S.R, 303 dated the 12th
March, 1960 making certain
further amendments to the
Agricultural Produce (Deve-
ment and Warehousing) Cor-
porations Rules, 1956.

(iii) G.S.R. 304 dated the 12th
March, 1960.

(iv) G.S.R. 305 dated the 12th
March, 1960.

(v) G.S.R. 306 dated the 12th
March, 1960. [Placed in Lib-
rary, See No, LT-217/60],

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTIETH REPORT

Sardar Hukam Singh (Bhatinda):
Sir, I beg to present the Sixtieth Re-
port of the Committee on Private
Members’ Bills and Resolutions.

12:16 hrs.
DEMANDS FOR GRANTS—contd.

MmNisTRY OF TRANSPORT AND CoMMU-
NICATIONS—contd.

Mr. Speaker: The House will now
resume further discussion and voting
on the Demands for Grants under the
control of the Ministry of Transport
and Communications. Out of the 8
hours allotted about 1 hour and 50
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minutes have been taken and the
balance available is 6 hours and 10
minutes, Shri Tridib Kumar Chaudhuri
may continue his speech,

Shri Tridib Kumar Chaudhuri (Ber-
hampore): Sr, I was trying to show
yesterday how the policy of compla-
cence and a systematic neglect of the
realit'es concerning the basic problems
of conservancy of a deltaic and tidat
river channel like Hooghly wag has-
tening the ruin of the port of Calcutta,
I do not know whom to blame. On
the one hand, there are the Govern-
ment and the Planning Commission
who are responsible for fomulating
the overall polcies and, on the other
hand, there arc the Commissioners of
the Port of Calcutta who are entrust-
ed with the day to day administration
of the port and the conservancy of the
lower Hooghly navigation channel up
to the Sandheads. To my mind, both
the Government and the Commission-
ers of the Port of Calcutta failed to
size un adcauately the danger that
threatens the port and the Hooghly
river.

12.17 hrs.
[MRr, Deputy-SPEAKER in the Chair]

It is extremely surprising how in
these matters, even after 12 years of
independence and over, the colonial
past continues to dominate such vital
establishmentg of our national eco-
nomy like the Port administration,

I was speaking yesterday of the
ineffective way the Port Commission-
ers were trying to tackle the problem
of dredging the bars. We have, or had,
a fleet of 4 dredgers out of which 2
are admitted'y old and outworn and
are fit to be relegated to the junk
heap. Last year we have acquired
only one new dredger, the Bhagirati;
and we are expecting,to acquire one
more next year, so that by the end of
1960 we will have a dredger fleet of
3 instead of 4 Do the Government
want us seriously to believe that they
will be able to tackle the problem of
dredging with this inadequate fleet of
three dredgers only?
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1 was speaking of the colonial hang-
over. In all these matter Government
and or the Port Commissioners depend
on the advice tendered to them by
their consulting engineers in UK, The
Commissioners of the Port of Calcutta
have inherited this firm of consulting
engineers as it were from the British
days, And, fo- all I know this firm of
consulting engineers are competent to
tender advice about dredging and
aspects' of modern engineering and
port engineering, They have hardly
any experience about river training.
One of the former Deputy Conserva-
tors of the Port of Calcutta is now on
the staff of this firm of consulting
engineers. It seems he came here
about two years ago and all the advice
he could tender was that additional
dredgers must be purchased.

About river training, the Govern-
ment told us last year in the report
that the type of training or the regu-
latory measureg to be adopted in the
river are being examined in the Cen-
tral Water and Power Research Sta-
tion, Poona, on a top priority basis.
The Government do not as yet know
what sort of training measures are to
be adopted, We are given a homily in
the report presented this year that
results are still awaited and told that
scientific experimentg cannot be hustl-
ed without detr.ment to the results.
Two years have passed and there is,
as yet, no indication and the Port
Commissioners also do not know what
ought to be done,

The remedy is to increase the head-
water supply and all schools of experts
arc agreed that this could only be
done by the construction of the Far-
rakka Barrage. It was my privilege
to raise a discussion about this mat-
ter in 1958 and although the Minis-
ter-in-charge of Irrigation and Power
was to reply, the Government en-
trusted the responsibility of replying
to the debate to Shri S. K. Patil who
was then holding the portfolio of
Transport and Communications. We
were given to understand at that
time by Mr. Patil that the Govern-
ment were fully seized of this pro-
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blem and something would bz done
quickly, Although 14 years have
passed, I do not know what the Gov-
ernment have been doing in the mat-
ter. I do not want to argue in detail
about the imperative necessity for
this barrage and the urgency with
which we are confronted, Everybody
is agreed on those points. As early
ag 1958, even the Government said—

“The Port Commissioners con-
tinued their programme of inten-
sive dredging. The Government
of India are, however of the view
that the most effective method to
arrest the long-term deterioration
is by regulation of upland sup-
plics to the river Hooghly
through Bhagirathi which could
be achieved by the construction
of a barrage on Ganga at Far-
rakha.”

If this was the opinion of the Gov-
ernment in 1958—I sincerely hope
that they have not changed their
opinion in the meantime—then why
should not they proceed on these
lines? Hold'ng opinion is one matter
and taking positive action in imple-
menting that opinion in such an
urgent matter is another thing. Some-
how or the other, the Government
seem to have been dilly-dailying
over this matter much too long and
the people of Bengal and Calcutta
feel as if the Port of Calcutta and
river Hooghly is being slowly choked
and throttled out of life before their
very eyes by this sort of policy.

Only the other day, there was an
item of news in the papers that the
Transport and Communications sub-
committee of the ruling Party had a
meeting and our estimable friend,
Shri Raghunath S'ngh, moved a reso-
lution for speeding up the construc-
tion of the Farrakha Barrage and it
was also stated—I do not know what
is the source of the news—that the
construction of the Farrakha Barrage
had been included in the Third Plan,
If it is a fact, I would humbly request
the hon. Minister whom we all hold
in great respect that he should make
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some categorical statement in this
regard so that the people of Bengal
may feel that at least in the next 10—
12 years something will be done to
save Calcutta port and the cconomy
~of rural Bengal as also the larger
economy of the eastern India, I sin-
‘cerely hope that he will be in a posi-
“tion to make that statement, I do
not know what decision the Planning
“Commission has taken. I have rea-
sons to believe that there are forces
and elements in the Planning Com-

mission who are against thig scheme. |

I would only request everybody con-
cerned to bear in mind that even if
the scheme is taken up this year, it
will take at least 12 years to complete
it and after that the flow of increased
“head-water available through Hooghly
and its scouring effect will not have
“full effect till four or five ycars after-
wards. That is to say, we shall have
to wait for another 15-16 years till
the Ganga Barrage can really save
Hooghly.

With all the earnestness at my com-
mand. I would therefore also urge the
‘Government that they should also
think of devising adequate training
measures, It is no use consigning the
task to a research station. I am very
thankful to the Government for not
deciding to hold a seminar over this
question, It was entrusted to the
mode] rescarch station in Poona on a
top priority basis in 1958, But what
is the meaning of this ‘top priority
basis’? Top priority remains unchang-
ed for two long years and the research
station goes on carrying out this
model experiment but nothing comes
out of it. If my information is cor-
‘rect, Dr. Pierre Danel, who came re-
«cently to advise the Government in
“this respect, expressd dissatisfaction
over the model experiments that were
‘carried on in Poona. It seems that
‘tidal and ‘ofher conditions in Hooghly
were not adequately reproduced there
rand could not be reproduced there,
‘So T would ask the Government if
‘they could not think of some kind of
rmodel experiment being undertaken,
under the auspices of the port or
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under the auspices of the Government,
at Calcutta itself where those condi-
tions can be adequately observed and
all proper training measures can be
adopted,

I referred, Sir, yesterday, to the
fact that such training measures have
been successfully adopted in other
countries. I mentioned the case of
training of the Mississippi outflow in
the Mississippi Delta, Similar mea-
sures have been taken successfully in
Danube and on the Weser between
Bremen and Bremen Haven, There
are not only those very expensive
training measures like fascine mattress
jetties concrete walls and other things
for narrowing of channels, but cross
dykes also can be put, groynes can
be put which would narrow the chan-
nel and which would increase the
scouring effect. All these things
should be taken into consideration and
something should be speedily done in
order to save Calcutta.

I would only end by saying that if
you neglect this problem any further,
you will hold not only Bengal at peril
but the future of your entire Second
Five Year Plan and Third Five Year
Plan at peril.
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I TE Tl &0
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&Y QT ¥ AT TfET

Y Wo Ho mfew : gad wTAT
F EAH Y a6 A qavog faemr
TEATE 1 T A A 2w
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FET Y I & 39 W @ AR
¥ wwwrat g fF & feft qea #§ off arge
F ot § Tl § w9 A § | @t
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I TW I @AW E
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f& 7o fgie w1 fomwr feoan
qE (& T 1T 9T WE Yo ¥F &Y AT
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e & far | @, R awd
STEEH & aY T AT 9T gW F L |
Why should they do it at my cost?
Let them surrender these things if

they are actually meant for the peo-
ple of India.

Shri Raghunath Singh (Varanasi):
There should be equality,
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maeT F, Wk, gfew, ofea,
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TP AT AT &1 W 7 AT G,
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afew Fg A dAw F AR o7 Fard
g ¥ T AT § wd gu v an
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Srgar § 5 A dew 1 aww R
ANfaT | =mag w9 A} qE gem R
frgft T T8l T WG A
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% IR T Y OF G FGE  FET
1 IF F IWA F AT

“The Swiss travel agent sug-
gested that India should build
more first-class hotels. Hotel acco-
mmodation would also solve the
tourist problem of this country.”

afr & s & gt 7 qeate w R
g dreew fadh HId & fod & 7 T
a1 AR SN § T feer & ot



7565 Demands

&zr feur 9@ 5 g TR R @@
R @@ & ar fe qardeEr e
¥ qT AR & @Y 3 ot o fae g
fir forelt o= AT g et § @ AR |

& TIqEY qaserg ¥ A A7 a6
oY famm weaT § R g &, AR
i 3, wpeE §, g T i
W7 fad qErOel arem & 4 § afew
qogar AT W § 1 gt WIT A
% & f aum e &) gre w1 5w A
w4 gUd ARy | ® HeHT g%
F qX § AT AT g & A §,
ST F aR ¥ Fga1 g § 7 1%
T 9 § BT T ¥ 9% fgge™
F AT ¥ AR wEEE ¥ AW
21 o o fegeaw ® @w Al g@R
st fegeam & aend §, AEWE §
I W TG FA OqH AT ¥
Taw @ fF T 2| AT qEseg &

FANT N WA o &
R F Y A 7 AR Faowg fard
¢ W @ Iwie & F wm w @w
w1 wmg #3 fE form ¥ oY ofee @
2 I oy el Y Frd & R oY aga
FNHINE = giad | gEIR
Wigs F o™ & AR ¥ § fwww
@ T F AwEgan, Fv 9T § foRw
w2 fFoag @@ A W & AFwar
AT wr X faear § 9 F o §,
o 3@y & fow o FH adw
M TG F EF AW T I FEAT
¢ 5 o= gt T , o o< ST
G T IY [ Aq & | e g
Ta gl d s§ X oW
FT IR To T | WX I9 gAY
® WY A 7 TEY Q@Y dgA< AT |

# W A= HeES A9 AIRA
g §e Ffiaew # Wl
« aéz ww@r g

CHAITRA 3, 1882 (SAKA)

for Grants 7566

- eale pape R DUy ]
@yliy of Syppunlys Skl Yh4GpaaS
) ¥ o K yh P )
=yl oy iyl - A Ul o syl
enliy - e e S e
Ut Oppeilyd Sl 8aKgeaS
988l Uy 4G e A S
R T L Y
are @l s g oy b
P PP E R TR TR N P
- o Laly UyS el

deJ sy ol - Gl

oS WESB 5 dyw ol 2
ETOR KE PR SR R JOSU PP
RV B YO ENE |
S aUp meme b 5 gen
2 o paada Sl
SH P L r &S5 ol el gl
SH SR e S e ol
eV oy gl pdl Ay plads
W gn yhdo Ule K b (] - yua
ot K ‘r'fu&' oo -
- AUl g el Wle K Ll B
o Sl el e S (S
b JBSE aale S 8 st
U e TS o
S R e ot oy
o i adie Wa Kyl = pa»
S g4 XS @ Syl a8
W 4 Sy let gyede € led
w5 P gsle) A - oS ke



7567 Demands

[ - o - & 2]

o e W S ol o e
ot PSS LS e o W
o 0> Y e -aUp
e o S e glale
Yo Sor XL Adp s
o gyl IR - el
e & e gl e
..-,...l,i,o e - 2ol JLL.,..J'
delan ol ale yjy &5 (0 UyS
po a4 P - ul K P
obed Wiz g & ) by e
wypd oS LW myd JRep K
oltsl € Sy O B alpsS A
B S SRR R P
ot & Sy eyl a s
Toaz o ol gl o ey e

- K UyS

S K ey i 5 Ul

o g L e
ealdyd § b Gl e Sy
IS SB M agler S 2 S
P I O R F
S e e RS o e
RIVE AT TV T
P U e 0yl e
WS e e oanyl -
)5 pauis S oy - & o
o 't 2 dyb g K
& S way Gb ST e
Sl S 2 el ame

MARCH 23, 1960

for Grants 7568

C et olfir wale Rule
nrd et Syl el 3 Ks Ol
- KyS n\

ke g K papalle oy ypgaseS
P N T e Y
o e Sy depr te a8
P el a2l g i
ey oo o W - 2 el
¥ ol gyl S Ll A sl
St 4 g ghi
e S ! 0 Ugpae i
W o Pl o e eyl
Wiy oS upelle o gae 0L S
Ml Uye e o 3y daala Ula
ot Ly ept e - e N
aaal iy gyl (pab et g3k Slere
o S oy e ale (Jhot
baly i ! @ @y & el
S e (ol oS e ol &
- WS

A WK e
o &y S gk e
» lydo e ol Ul K 46 &
st 5 bt o -2 W8
& 2prg & J“’i y a
u'.n, O ¥y eR om o KV N
gk iyl S (ol - 2 Phe
dly P ey @
Uyl e el S ey AU

- 8



7569 Demands

elae WS 1 Lo aguacly
A S o g g0 U - 2
P oo LSS Al s uly ol b

Wl U Bl - e - gt
s Sl yod &

ol (g U Yorhey ot
'é*‘l? U‘%e)u ,5

e T R
Ay m Shb S Pyl e
I o ] m o Laly U
abr o ol S g 2
Ut SN olgyd e Se
Saly b - LS g fule
o 8 sl g wled e yen
Sy 2y e Nl
IS oS Bl ol S
S oK -2 e e oM
Sl r ey o iyl
'U‘)‘ ._f:)" »l S “-LL‘*r.)’
S Sl gpegd € gy Sy S
Lo S ke Wl o5 and (] &
Juatal B 5 ey & 2 Ula
crielss - a Ul o e UyS
el gl 2y S
o a WU il S
S ylae ol S oS oy ype D
lylyd i - o W 20 ot
Rodmglt el 8K S
oS

oMl b p dp = 2
et by WU o yile S 4 K

CHAITRA 3, 1882 (SAKA)

for Grants 7570

sar S ol p<e) 6 Lyn Khee
Capt &KigsS & p‘ Casdd S ol
S - m e g W
Wl M e s S
b & - -8 -dif -a
w8 e Umla WS g e
Al Sla b gae o RS
2ol & e Wgmen o gy
O - A ydd S Jlagole
Ut 5 iy IS 8
oS ol S ey gl & WK 4
M Uy e 2 gl B Lk
2l S e ol S
=S8 &S e Uepae i
cukls & oAU e e oo
oWy = s b 5 e SIS
wr S o W Lo ey
Dy ey g (S gls S
plo S o &8 & bl &y yae
Jh!-')yu s, S8 Do S Qﬂ,,
aoon € el e ealia
o Kl Rl S &S & il
Gl U oy 1A L &S K
Ua LS -2 WS Lo S gy e
R - ad Rl
S e Lsle Ugzgt o 95 2 o0
PRFRIIINORG DALY S o
Ut M S ptuken - By S X
Po Sl 2 BT R - 2y
= e UseS pR ooty
Why should they do it at ‘my cost?
Let them surrender these trings if

they are actually meant for the
people of India.
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Shri Raghunath Singh (Varanasi):
There should be equality.
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“The Swiss travel agent. sug-
gested that India should build
more first class hotels. Hotel ac-
commodation would also solve

the tourist problem of this
country.”
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Shri Raghunath Singh: Sir, in the
world today, 74 maritime nations have
a total tonnage of 125 million GRT,
consisting of 21,000 overseas going
vessels, Of these countries, 17 coun-
tries have over 1 million GRT of
which only four have over 10 million
GRT, viz.,, US.A, UK, Nigeria and
Norway, About a dozen countries
have 4 million GRT or more, which
may be regarded as having reached
maturity in the maritme world.
Countries having 1 million GRT and
less may be regarded ag infants in the
maritime world, while those under 1
million tons may be called babes in
arms, The countries between 1 mil-
lion and 4 million tons may be called
adolescents.

India’s share in the world fonnage
is 0.60 per cent, i.e., 7.39 lakh tons.
We have only 68 over-seas going ves-
sels out of 21,000 ovcr-seas vessels of
the world, with a tonnage of 4,65,000
only, Thus, we are babes in arm,
though of 40 years of age. This old-
aged child is neither becoming mature
nor proving helpful to earn foreign
exchange for poor Mother India,

With the present over-seas tonnage
ot 4,65000 GRT, Indian shipping is
carrying only 8 per cent. of the foreign
trade. Our foreign trade today is 20
million tons by volume. It is to be
remembered that during the years
1954—58, the cargo handled at lndian
ports has grown from 22 million tons
in 1954 to 32 million tons in 1958—20
million tons over-seas and 12 million
tong coastal, 6 million tons imports and
6 million tons exports, largely due to
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the economic development resulting
from earlier plans. With later plans,
the development will be much faster.
Indian tonnage is carrying 16 million
tons, i.e,, 8 per cent. of the trade only,

Now, if by the end of the third
Plan pcriod, India's foreign trade goes
up to 30 million tons, on the basis of
fitty-fifty, Indian tonnage will have
to carry 15 million tons, which mean:,
we must have ten times the gross
tonnage we have now, viz.,, 4,500,000
GRT. But as the ships are growing
in speed and the port work is improv-
ing both in India and elsewhere and
as the coastal trade has been falling,
4 million tons GRT exclusive of the
passenger steamers, may be regarded
&s a legitimate national target to be
altained in due course instead of the
old figure of 2 million GRT that was
fixed by the 1947 shipping committee.

Moreover, it has been officially atat-
ed by Shri Raj Bahadur, the Minister
of Shipping, that the capacity of
Indian ports will be 40 million tons
if the second Plan schemes are com-
pleted, ie., coastal and over-seas trade
are expected to reach that figure. So
despite the fall in the coastal trade.
the inevitable development in the
foreign trade will be conveniently
handled at the Indian ports. There-
fore, our target should be 4 million
tons,

As far as the third Five Year Plan
is roncerned, India is paying at pre-
ser.. Rs. 160 crores per yvear to foreign
shipping companies as freight. This
drainage of forcign exchange will
never allow India to overcome the
dfficulty of deficit financing and ad-
verse balance, The present budget
shows an adverse balance of Rs. 203
croves in this year, i.e, 75 per cent.
adverse balance is due to the payment
of freight of foreign exchange to the
foreign shipping companies, It we
exclude this payment, there remains
an adverse balance of 53 crores only.
This deplorable condition is continu-
ing from yeasr to vear, These facts
are be'ng ignored by our Finance
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Minister and hon. Members who are in
the helm of Government.

The place of India in maritime
nations is nineteenth. India’s percent-
age of world trade is 1'54 per cent
The earning of Indian shipping from
foreign trade is only Rs. 16 crores per
year, If we reach the 2 million target
in the third Five Year Plan, the Indian
shipping earning will save Rs. 80
Crores per year, .

Leaving out the private sector, let
us see how much money Government
1s paying on its own account to the
shipping companies. In 1956-57, this
Government has paid Rs. 40 crores in
the public sector to the shipping com-
panies. In 1058-59, this Government
has paid Rs, 60 crores to the foreign
shipping companies. These flgures
will prove that the targat should be
at least 2 million tons as was envis-
aged in 1947,

There are men who like foreign
cloth in spite of national sentiments,
reason, boycott and freedom move-
ment. In India, the Swadeshi move-
ment was started in 1905, Still some
people like foreign cloth, discarding
khadar and swadeshi. The story of
shipping tells the same story. Many
Indian shipping companies who are
taking advantage of the Government
loan to the extent of 80 per cent,
still do not want to buy Indian-made
ships although the money belongs to
the poor tax-payer of India, firstly
because foreign ship will always be
better than swadeshi ship like swa-
deshi cloth and khadar and secondly
because of decreasing trend of nation-
al spirit and patriotism in our ship-
ping companies.

The Indian shipyard is more than
15 years old, but it has been neglect-
ed, Dying children like Japan, West
Germany and Italy emerged from the
war hospitals like grown up young
men. At present in the world ship-
yard, upto December, 1959, ships of
move than 5 million tons are being
constructed, India will construct only
3 ships this year, i.e., not more than
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16,000 tons, if the Hindustan Shipyard
works to its full capacity. Japan is
importing iron scrap and ore from
India and constructing 1 million tons
of ship. Out of this, 71'5 per cent.
is for export. West Germany is
building 1 million GRT snd is export-
ing 88:9 per cent, of her ships. 1n
1948, West Germany had one-sixth of
the tonnage of India, i.e. 1,20,000 GRT
only, After 10 years, she developed
her shipping by 40 times and she has
now 4 million GRT consisting of
2,733 vessels. Take the case of a small
country like Sweden. She is export-
ing 5 million GRT, i.e. 65'1 per cent.
of her ships built, Our Hindustan
Shipyard, since its beginning, has
delivered only 23 ships and we have
placed order for 26 ships with West
Germany,

Let ug take the case of a tiny coun-
try like Norway, Her whole merchant
navy was destroyed during World War
L. From May 1945 to 1958, she has
built 1426 new ships and s.ice Octo-
ber, 1959, piaced order for building
403 ships with a tot:l tonnage of 4.65
million GRT. Thus, she will have
11:15 million GR'T' whereas India with
six stee! planis, three in tane privaie
sector and three in the public sector,
with a huge ore deposit, will construct
only three ships in Hindustan Ship-
yard of 16,000 GRT only if it works to
tull capacity.

13 hrs.

We welcome the announcement of
the hon. Minister of Transport the
other day about the construction of
the second shipyard, The drain on
foreign exchange for purchasing
foreign ships will then be stopped.
India must develop her ship-building
industry and like textile, in the near
future, should be an exporting market
of ship and its equipment,

India has no dry docks. In UK,
instead of the slipway system, a sys-
tem has been evolved where ships are
being constructed in dry docks. At
present at the new port in Manmouth-
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shire of United Kingdom the Atlantic
Shipping Company Limited is con-
structing 45,000 GRT ships in her dry
dock. She has delivered many 5,000
GRT ships built in her dry dock. The
present tendency in the world is to
build the ships in dry docks instead
of slipway, India has no dry dock
worth the name. Indian ships are
being dry docked in foreign countries,
This is a shame for a big country like
India, which is the second maritime
country in Asia after Japan. A dry
dock is the immediate need of the
country. It will serve both the pur-
poses—construction of ship as well as
repair. I do not understand why Gov-
ernment is not investing four crores
of rupees for the construction of a
shipyard, thus saving nearly Rs. 3
crores to 4 crores a year now
spent on purchasing new ships.

The construction of the second ship-
yard should not be* delayed. It
should not be sandwitched between
Planning Commission and vested in-
terests of the country who are total-
ly against any shipyard. It should
thrive on the beautiful sunny shore
of Kerala.

After every four years ships are
surveyed. In each survey more than
Rs. 4 lakhs to 6 lakhs are spent.

.Shrl D. C. Sharma (Gurdaspur):
Is 'the hon. Member reading out his
speech?

Shri Raghunath Singh: I have so
many papers with me.

Mr. Deputy-Speaker: What is the
hon. Member showing me?

Shri Raghunath Singh: These are:
my notes.

Mr. Deputy-Speaker: That is exactly
the complaint that the other hon.
Member has made, that he is reading
from his notes.

Shri Raghunath Singh: But ‘this is
a technical subject.

Mr, Deputy-Speaker: I know it is
a technical subject. Therefore, he is
allowed to do it
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Shri Raghunath Singh: After every
four years ships are surveyed. In
each survey more than Rs. 4 lakhs to
6 lakhs are spent. I do not agree
with the view that a ship of more
than five years of age should not be
acquired. If a ship is in a good con-
dition and can be run economically,
age should not come in the way. The
age of the ship is not important. The
conditio n of a ship is important.
When the foreign exchange condition
is tight, India must have second-hand
ships to develop her shipping indus-
try and save foreign exchange.

I may point out here that the other
day we heard that 9 ships are being
purchased by Pakistan, 9 second-hand

, ships, which come to a 'tonnage of one
lakh. If Pakistan enters the shipping
industry, our business in the Persian
Gulf and in the Arabian Sea will be
captured completely by Pakistan and
other countries. If Pakistan also
enters that line, with Japan already
in ‘the field, I do not know where we
will stand unless we develop our
shipping industry and capture more
markets.

Vested interests in India have
started a subtle propaganda against
the construction of a second shipyard
and acquiring of second-hand ships.
This is mainly due to the fact that
new-comers may not enter in the
shipping with limited resources. The
House will not tolerate any mono-
polistic tendency from any quarter
but will encourage and support the
free development of this industry of
the country.

Shipping is a best patriotic way of
earning and investing money. Even
Fastern and Western Shipping Corpo-
rations in the public sector have made
a net profit of Rs. 17-38 lakhs in
1958-59 after providing for normal
depreciation of Rs, 47'43 lakhs, Ten
Indian shipping companies have made
a net profit of Rs. 3'63 crores in 1957-
88. Their earning was Rs. 33:41
crores in 1957-58 and Rs. 35'87 crores
in 1958-59.

In support of my point of view I
want to place before the House a
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survey of eight prominent companies
of the world, five from the UK,
namely, P. & O,, B.I, Clan Line. Eller-
man & Bucknell and Brockle Bank,
two from U.S.A. namely, American
Export Lines and American Presi-
dent and one from France, namely,
Messageries Maritimes. They own
303 oversea vesscls. Among them 24
ships are under five years of age, 68
under 9 years of age, 58 undcr 13
years of age, 99 under 17 years of age
and 54 are above 17 years of age.

It will be found that the largest
number of ships of these very im-
portant liner companies are in the
group 13—17 ycars, far away from
the higher limit of 1—5 years for the
second-hand ships which has been
so unwisely fixed by the National
Shipping Board.

I request the Government not to
advance loans to those shipping com-
panies who do not want ‘to purchase
Indian-made ships and to meet the
requirements of Indian shipping the
Government should implement the
recommendations of the Committee
they had appointed for the purpose
and invest sufficient amount for the
construction of the second shipyard
and the development of the Hindu-
stan Shipyard.

The speech of the Chairman of the
Hindustan Shipyard is very pessimis-
tic and out of tune and a timely reply
was given by the hon. Minister of
State for Shipping, who will have
the unanimous congratulations of
the House. I can say that responsi-
bility of an office should combine with
it sincerity of purpose and belief in
its objective.

In this atomic age India needs a
dynamic policy of shipping so that
India may keep pace with the rest
of the world. During the time of
emergency or war Indian shipping will
get its life and blood from Indian
shipyards and dry docks. Indian
shipyards should produce a flotilla to
serve as the second line of defence.

India’s overseas tonnage should
carry at least 50 per cent of its
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foreign cargo. U.S.A. is pursuing a
policy of 50:50. India should aso
follow the same policy. Government
should press the oil refineries in
India to ‘iake at least 50 per cent of
the oil carried by them in Indian
tankers.

1 will mention one point here. In
India there are eight maritime States.
Out of these eights, only six have
major parts. The other two, Mysore
and Orissa, have no major ports.
Therefore, I would suggest that Man-
galore in Mysore and Paradip in

- Orissa should be included in the Third
Plan for construction of major ports.

Every year there is talk about the
improvement of Calcutta port and the
removal of congestion there. As a
via media, why should we not develop
the Haldia port, which is twenty miles
below Calcutta? Even ships of 30
to 40 draft can enchor there. There-
fore, these three ports should be in-
cluded in the Third Plan. Also, im-
mediate steps should be taken for the
training of officers, engineers and sea-
men for the development of our mer-
cantile marine.

My last point is about tankers.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri Raghunath Singh: I must be
given more time as I never speak on
other subjects. I have taken only 19
minutes.

Mr. Deputy-Speaker: He was en-
titled to 15 minutes. He himself says
that he has taken 19 minutes.

Shri Raghunath Singh: Yes, I have
taken 19 minutes.

Shri Tyagi (Dehra Dun): He is
honest.

Mr. Deputy-Speaker: He might take
another minute.

Shri Raghunath Singh: Tankers
.and passenger liners should not be
withdrawn from the private sector.
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Let private sector and public sector
develop together. Private sector
should be encouraged to invest money
in passenger liners and tankers and
preference and facilities be given to
those companies who invest money in
passenger and tanker liners. The 1ea-
son is obvious. Private companies do
not wish to invest money in passen-
ger ships as they are not very paying
in comparison with cargo ships.

In Ceylon there is a regular fight
going on between the English shipping
companies and the Indian shipping
companies. English shipping liners
have asked our shipping not to touch
Ceylon ports. 1 congratulate the
Indian shipping companies because
they have ignored it and have touched
Ceylon ports. This House must say
to the world that if the other shipping
companies are ready to co-operate with
us we are ready to co-operate with,
them, but if they want to pass us over
we will not allow our shipping to die.
We will stand for it and fight for it.

There is one thing more and that is
aboul money. Always it is said that
there is no money, We are investing
Rs. 16 crores in the purchase of four
aeroplanes. I do not want that we
should not purchase aeroplanes,

Mr. Deputy-Speaker: Now from the
sea bottom to the skies!

Shri Raghunath Singh: I am simply
comparing them. If we invest only
Rs, 4 crores in shipping, our tonnage
will go up to two lakh tons. Why?
Because at present ships are being our-
chased on deferred payment. On 20
per cent advance only if Rs. 16 crores
are spent by the hon. Finance Minis-
ter, we can save Rs. 80 crores per yecar.

Shri Tyagi: The hon. Finance Minis-
ter is very miserly.

Shri Raghunath Singh: They are
going to invest Rs. 16 crores in aero-
planes. Why are they not spending
Rs. 6 crores or Rs. 4 crores on shipping
so that India can save Rs. 80 crores?
I say that if the hon. Finance Minis-
ter wants to wipe away deficit financ-
ing and the adverse balance, this
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Rs. 160 crores should be saved, whicn
is being paid to foreign shipping com-
panies as freight.

One word about passenger shipping.
We have got no passenger ship. We
must have passenger shipping line. A
ship under our flag with our nationals
must go on the seas, at least to the
VUK. It is very humiliating awd
shameful that our nationals and our
friends should go in foreign ships.
Why should we pay to the foreign
-companies? We have invested
Re. 1,200 crores in Railways. We arc
getting a return of only 4 per ceat.
In the shipping business only Rs. 80
crores have been invested, both in
the private and public sectors. By
lan investment of Rs. 80 crores you
are saving Rs. 3 crores and by invest-
ing Rs, 1,200 crores in the Railways
you are getting only 4 per cent.
“Pperefore I request that the Govern-
ment should give at least Rs. 8 crores
immediately for the expansion of
Indian shipping.
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[MR. SPEAKER in the Chair]
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“I am seriously asking where
is the National Highway No. 8.”
The gentleman also told him, “I
am also seriously saying that
this is the National Highway No. 8.”
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Mr. Speaker: After 15 minutes the

hon. Mcember goes to im TN

Shri N. N. Patel: Sir, I have been
waiting for so many days; but only to.
day I got this chance to speak.

Mr. Speaker: Very well.
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e A faar | @ gw e
PN FQ § @ Fg@ 5 39 F7T AW
faee @@ & 99 99 1 =T q@N
T I & S fer I A | F
IR F  "@AT Tifgd v o o A
rER foe ¥ M A A & T
Tfgd 1 A 77w § I B @
T faear afgd

M g@ & fam of fafasy
g A g 5w wee Hfaw
2 T T anit & fad e A
wgfeaa & @ | Sfe ot [oF §
T g g & fod @ dAfaw amn
q1 39 F19 & fad qg dafEe fadr
0 g 59 foar e g W
fe it faeemr @ ¥ 1 W Agi I
TR TrESy # fafesT @ Al
4 ag +fr foFeY gat wewr & A a7 /N
%0 ogEE § R g &
q¥z I § Tg7 I TN B FE
T S TART AN AR A sana
AT § I QO FIA F1 Y@= fofar amg

= AT (TRIR) - qeaw AR,
qf@e sk d9R WA & fee
# @ ¥arew §an § e gw faam &
Fg wIft A § | I SEErR 33
& ar # et g e @ ot
et srfar Y g% 1 W% 3w v afeomw
ag & fF gu A waar Lo sfawa @
R oyl & AT IeaT AR | F
fod FASH Toqr FfA v FT AT
FTAT T

fafm aita f Fad A o F
sa gara fafer e & qeuy
d% Ro0,00,000 (mﬂmﬁ)m
STEE AT AR s Y gardy fafer
Fax d W qrfeR § 99 A @A gU
oy qwada Ao & ofF gw @ e



75 97 Demands

N T AT ERA 1 @ W W]
M faar 1 AR IR 3 w1 T
QO FE ¥ fod Al daadfa Ao §
qEAET AW faar @

TR g @ S Qe
fasfefmagtar @ 1 A@ R
g = faar o fF g sigre 9=
Y ol wrEfiEt Ay A Yy omd
W9 FriE ) O girad 3 W
s faar s

A I § Tt & g F TN
& T AEE g | g ¥ TROng A
fem qx famr fafeew agar o1 @ &,
wfad qgr 44y $fomr & srawmwan §
E A oW F 3w &% G |

TEqE & TROTE § A1 FY qramAn
aga adt § WRofT Naga wh g1 ar
WHR & FE N gfee § oF 741 w=gr
R qm@t ¥ A9NF T AEAEF §
TEfft et o) ®E "=
o FEH TE JEX T T
Sic il

dfee e & a7 fafex
qEa § qamar fF g A S@ A 7wy
% favig Y fear g fadh faoare
& ar 7 oY § fawfd f 99 &
T TTF Y SYTET Aged feqm T4 v,
R F@mar @ a1 fF oagt ) dfee
faare aga TERRERS WO A
AT § f6 we mit aF w1 foi
w fawg & 78 foar mw g, @ wd
T g & fad ol forar omd W@l
qg THFATHIRAT a7 G | W GAT
& g faviy worria & foad o omd

qIee 5T HWH & qI¢ A TF aTT
A% @ wht fr 99 & fod =9 § 0F A
a1 faar | afFT ¥ a9m ¥ wiafor
@R F 9T U SR faeerd )
FH W AT F ogwA ga g
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w gfaww & § ¥ PR 9re @
T faramr & qreArss 1 3 gfaed
| BT YA AT TfEd | FH wfE A
NMNgE T NE T DA FI A
gfaard €@ faamr w1 3 s adrfeat
¥ =fgd

dffe = Nfae § |t F fraa
e wifey @ad 3 wEEear 4y
37 F1 wft 3% T @er o o
qeAT & fF dfre @ qifae &
T TG I IR @A Y sraasar
§ 97 O mfed waw A a|
AW gy @ fF 9y e wedr A 2
afeq o wifee 48 @t 1 ar
W WK = e 9

T & qIE § 59 a1 F7 G A
Ty < SRaT § f qwew o
i & sHuIfEl & gfaw weee
FT § 99 H AEAET § | WA
FIOr 78 & fF 3 o= w9 fafemd &
oM & § | @ favw § & v-u W
¥t &1 & fadie &9 ¥ frsw FEA1 Tgar
g1 9% fa ey Qe v e
oA gftas § A SRR &
faeg & wem@ @i f/ar | AT
3 3@ o wmfy A 8w fF oo
aifafere & | & ag qgAT A §
afz sruEfEl F faeg sE
qf@ & aifafera &, @1 foe o=
gy W fdi a agan
HEAEF g 1

STEl % e iR 1 gracg
g # S F A ¥ gg wpa
STAF GRATE | 5% W OF A%
H oF ¥ @A O g ¥ IE A
Y it w1 9% @Y AT A WIRHY
s c

oF HIAT ATEq: IH A 39 &I
e Fe @ i ?
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N W HIEHY F AT FT AT
F TFAT g, AfFT ¥ A A Tz
* & g ag o W | ag fRa
s A A g froag 3w g
o faet & a2 T | Feee efEs= £
ag feafa 9 <t & o 7w axw =W

wradw feferft o o frar amar @
a gy omar g ot fefemt wa
N s 3@ F FOr 7@ T
st & fr ol fefeeft de e
FRAN TR g g F 7z frdew
oI g § B ww feafa o3 faa
fer s A sw ¥ ofeeeh ard
ST

waamH wr e fe
g A AT F AW 9T GREAT WY
geqr w9 5T & 7f §, 5w #v qforw
g g1 § & o oadedew o)
e o ¥ feferll Q e ag ey
o, a5t 99 B 9| @ & v fefedr
et & 1 g feafa datase T8 & WX
W a6 = faar st afgg . @@
| H WA v s =fgy 5 o=
Wl § qedw w9 feg o §, agi
fefaeft &1 & wavw &Y

o 3 aE griaw, Fhe e
S Tawiee AT & @ §, A
I@ W @ A § 6 e
¥ giaae Hfafador sava & savar fae |
« ST S [T AEWF ¢ | qfF
ag g@ % @@ § 6 g v fafaedy
N MR & g I AT T A
wawqr &F 37 & fau £ sae Ad
fear o <1 £ 1 2w # fagre AT
¥ GRAT G BT TR I A § |
fawra @Ml F AW 9T FAI T
¥ frg oy & AT =T o |
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agH 9T HWEE BT 2 1 Sfew
TR & a9 T F qE I 7 A
#YE T TANT AEEAT | T AT D
Y amEn I & fF e &4 g mar
& AT R G H T A, T qF FAA
& gl afaw feafa & 7 § Wk
wifasF Ffeard F o0 g7 @ #1 g
AT ghag | A e TAANE
WU ST g F/A L @
gy A g A | E R W
Tt A Ao A AR 9 A
ST & A O A F w= Y § A
N a9g & 98 9 § W afifeafa g
& §Y STt € o w7y A F awr
i agr ax AT a oY 9r A @Y
T FAqde A% F N F T
TR a1 I & qF T K L Taqie
q ¥, W ITH AW AT AEAWF ¢ |
o AERT AL Jg wEA F qg @
1 I §, &9 T ¥ a1 @ &, dfew
FAA $qATAHE F T Gl A
ATAGATGFHA IR E AR T G
FB WU &d F @ § o7 &9 A
W & 9T FT QR §, @ 0 W Tt
o g SF T {Y, A Iy F wRw
g § AR fagm demmt & gy 9
# feroran Y & 1 W fg 0y STawEE
2 i farg Aol & weeia S TR
o, IT N Ve Tadde woR g A
WK 37 9T I9 & FIA @ | o fawg
¥ T A A A A gy srAaws
&, a® & 9

T g@ & A FgN wAE e
fow i gfe § awaf e AR
foraaT s A1 WA @, ag & faan
ST T O OW AW 9 N
TEAT wEws § & e ger
fadwa: W # zfoew ¥ Eew
aaF gaafa fram wgraw & A
gaw 5 T, feggd, s &, @t
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w1 W Far aw A &, o efoe
AT TOH T AIE F GH | g
wmg € {5 stet ew efogw 1 wefieme
Ty orfe feand & a8t A FI IR A
@ feam 1 1 gae w7 ife,
FgE 97 FwTe WA ;g faarar g 2
o & gt T faew & @eE
et & 130 fog FQ WA fF &
Tt F1 1 zfew w1 3w AT
T T AT 2T AT & s w de
T T *1 g faar a@ AR aw w©
zfww o1 sfaa saawar € o, i
= & gy g aehe gfaew @9 &
AT TTET § )

o% qEwE a9 g8 € 5 fay
g wwnffe fefgme ¥ 1 =@ T
# ¢ W 3@ & W @, AfeT g
F WM T I§ F AT AG FY AT
g %7 39 #1 IfEm AgT WW FH
¥ fau &1 wawg frar sn wnfeg, @7
&Y frar wten @ 1 w0 e & o amd
qT qE) AT F A |

ot &t ()
faer 7

T WTEe
feferae o

wft gt €Y 3 A e e —
Frafar—gE 9 | 39 T S ¥
feeeit v foeet & awmw dE-ae
F F7 g7 fFar T4y, Afew 18 9w
fer uiee e 1 9= Far R oW
FAE Ag &, A & mwFTl
4 g  Smw WS §
Was in the direction of the Mmist.ry
not to take trunk calls from Belgaum
to Delhi or Delhi to Belgaum? L4
o e g ) gEjAR & a4
qent g€ for aga & ST FHTETT A
AR 4, §fFT & T AT T | W H
T faur 9@ )

FT R AT

Mo,  Tenfafe
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TAHEA  ITRFN 98T g Th
qrfeTiie & FFAT F 9T 9T AW 4T,
Ff wa g ag gaTa faen & fF ST
AR AIfGE & &9 F1 gAeAr A
W | T A, qg T Teas gk g
AT HE TFF e [ R |

wT § A ARSI F A
¥ AW o T HrEaEw qawar
g1 T fafer fafree st aw
TR N e wy g fefgw
¥y X F urg @1 gt Y feafa
w7 ¢, SR @ FT g qfea
fom 1 @@ W aga T ¥ ow
v dfem ot g § WX ag weohfere
qed #Y ¥ 99 F A ¥ 3@ Aew
I QI T AT WX Y99
i 7Y fear smar @ e ag Y &
9 awrT et & 1 ¥w # afomy
ag & fF g 9 AT wgar g fe o
g N §A owEwEw g 1 A
s @ fF g oA ¥
frem & fag ag wmawas § fF agt o
e qAATY, I8 w1 g kg we fear
i

dffe o fx wm E
AT 9eH & fow g9 qaTeve dww
AT AY ag WA gy @ fr @
| iz G o w9 % & fean
s o & WX g agi e dved
1 WATHE gaT ¥ 1 W q@wr W
& @ fawa § wrawas e frew
& a & qlr ) ag TR A
o 4 faely 3 afew dfee =
dife & qu T W e 0 qw
T ¢ R oF QY qed § dver ar
s gaT g, Ay QA I A &
¥ w0 e @ dwe e difae
qT g & ggw wnfrd fefgw o
MEE Far ¥ G & fFm oo wic
I #Y ¥ww e
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F-TREEe ofae § SR
ey ® qga wEETA g1 R
RN 9, AT N G T W IG
AT F9T &, a7 qg WO aRE
A wH I Ag T oW
TREEe WX dwad ofarer ¥ a
g dfefedw & & 1 3 s
¢ fF W@ ofam ¥ e o
Y FT YW FET AEEF |
W & &\ ) G ad g T
& wifen &6 e fam @, & W
WA, T @ A @ T R
7w gu ot ot & feafa §, aw
R TE e Aew A syEedr
® 9

wrFw fafer #HA & o &

TRAFFJIA [ @ IOy
2w o g fim e o
R Tl w1 9w AR,

aw § fegsaee FEFT &1 & faw
W AR o'W @y s afgg)

Mr. Speaker: Dr. Sushila Nayar.
Then I will call Shri Osman Ali Khan,
and then this side. Hon. Members who
bave spoken ought to continue to sit
in the House.

An Hon Member: Yes, we are
trying.

Dr. Sushila Nayar (Jhansi): The
subject of transport, I think, is second
only to food production in its urgency
and in the effect it has on the life of
the masses in our country. We do not
have enough hospitals in the country.
If we can have good roads and good
transport facilities, we can carry the
sick to the nearest hospital or dispen-
sary within a reasonable time and with
without too much damage as a result
of the journey.

Similarly, today we find the strange
spectacle that ecxcellent foodstuffs,
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fruits, vegetables and other food arti-
cles are going dead cheap in certain
parts of the country, while they are
most costly in certain other parts of
the country simply because there are
not enough transport facilities to en-
able these things to be transported
from one part of the counfry to the
other with speed and rapidity.

It is very gratifying that the Trans-
port and Communications Ministry
has constituted a non-lapsing road
fund so that money which is not used
in one financial year can be used in
the coming year, and the same prin-
ciple has also been applied to the
fund for shipping purposes. However,
the provision made for these purposes
is most inadequate.

Shri Raghunath Singh has said
enough about shipping, so I will con-
centrate on the need for a better and
bigger plan provision for the roads in
our country.

The National Council of Applied
Economic Research has recently pub-
lished a report by Mr. Lokanathan in
which facts and figures have been
quoted to prove the importance of
road transport in national economy.
According to this report in 1957-58 the
net contribution by road transport to
the finances of the country was Rs.95:55
crores; the gross contribution was
Rs. 133.55 crores and the difference
was the money spent on roads, ad-
ministration and everything else com-
bined. Thus, the total amount that
the Government earned from road
transport was a substantial sum of
Rs. 95.556 crores. As against this, dur-
ing the same period, the net contri-
bution made by the railways to the
finances of the country was Rs. 54.55
crores, which means it was Rs. 41
crores less than the contribution made
by road transport. Yet, if we look
at the plan provision, the railways
get at least five times the money
allotted to road transport,

Iam not decrying the necessity for
the expansion of railways, money has
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to be spent if the railway system has
to be extended in this country, but
when we have done with somewhat
inadequate or not very beautiful rail-
way stationg for a number of years,
we can manage to go on with them for
a few more years, instead of beauti-
fying the railway stations here and
there, having more beautiful build-
ings, or making the railway lines
double. We can carry on with some
difficulty. What is nicessary is that
we open up those paris of the coun-
try which have not becn opend wup,
and open them up as rapidly as possi-
ble. If it can be done by extending
the railway system, by all means let
the railway system be extended to
these areas. But it is much cheaper
and much quicker to open up these
areas with the help of road transport
than it is by extending the railway
lines. Therefore, I plead that a better
provision should be made for expand-
ing the road transport for opening up
many of the areas which are today
inaccessible.

1350 hrs.
[Mr, DrepuTY-SPEAKER in the Chair]

Apart from the advantages which are
obvious ag a result of setting up of
road transport and communications
for linking up these backward areas
in the interior with the rest of the
country, road transport offers a con-
siderable amount of opportunities for
gainful employment, which js very
urgently needed in this country

It is a strange kind of irony that we
are increasing the burden on road
transport by the levy of taxes on die-
sel and by the levy of extra taxes on
tyres and so on. Cars may be a lux-
ury article, although that is also a
questionable point, but buses cer-
tainly are the poor man's mode of
transport, and they arc by no stretch
of imagination an item of luxury. The
bus-owners are not going to pay the
extra taxation that we have levied on
them, but the extra burden is going
to fall on the poor man in this country
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who has tp travel by the buses, be-
cause he can have no other or better
means of transport.

I, therefore, plead that the hon.
Minister should take up this matter
with the Finance Ministry and see to
it that we provide good and cheap
transport for the common man in this
country and extend the transport sys-
tem particularly to those areas which
are today not connected by any other
means.

I represent an area which is very
backward, namely the area of Jhansi
in Bundelkhand. The roads are in
a miserable condition in that area, and
there’ are many rivers flowing all
around, dividing up the whole area
during the rainy season, so that there
are no means by which people can
get from one part ot the district to
another part of the same district.

The hon. Minister has been good
enough to promise one bridge over
the Betwa in that area at Noteghat. I
hope the construction of this bridge
would be taken up as early as possi-
ble. But there are many other simi-
lar rivers in that locality which need
bridges. The roads are so awful that
even for a bullock-cart to go on some
of those roads, is very difficult. It is
amazing how the people have con-
tinued to live in those conditions for
hundreds of years. It is time that
our Government pay some attention
to these backward areas in U.P, in
Madhya Pradesh and in the hill areas
of our country, and laid good roads,
so that these areas can be linked up
with other parts of the country, both
in the interests of the people living
in those areas and also in the interests
of the overall economy of the country.
I wish to add that even for the de-
fence of the country, it is most im-
portant that more attention is paid to
the roads, and particularly, to roads
along our border areas in the north
and in the east.

Something has already been said on
the subject of tourism and tourists, I
find that while some beautiful big
hotels have been put up in places like
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Delhi or Banaras, in most other
places the facilities are very inade-
quate. The guides are even more in-
adequate than the accommodation. In
Bombay. a system has been instituted
whereby some ladies from gooa mid-
dle-class families, wanting part-time
.employment have been employed on
a part-time basis. They are iiformed
when there are tourists of a particular
intellectual type. These ladies are
given training for giving proper in-
formation to the tourists. I wish that
this system could be extended to
other parts of India also. It will be
very helpful, and it will result in
giving a good impression to the peo-
_ple visiting our country.

Then, at the airports and the rail-
way stations, particularly at the
airports which are within the juris-
diction of this Ministry, I wish the
staff can be instructed to behave in
a proper manner.

Shri Rajendra Singh (Chapra): Im-
possible.

Dr. Sushila Nayar: Two days ago,
1 happened to be coming from
Banaras. Due to the bad weather, the
‘plane had to turn back and go back
to Banaras. We had to spend the
night there. While we were waiting
at the airport to know whether the
plane’ would take off on that even
ing or not, the airport officers were
shouting in such a manner at the
lower staff that one of them started
screaming so that those foreigners
who were there started looking this
way and that way. So, I went out,
some other persons out of them also
followed me, but, fortunately, the
airport officer knew Hindi; so, I spoke
to him and spoke also to the air hos-
tess, and asked her to go and tell
these fellows not to behave in that
manner. These forcigners arc here
perhaps just for the day, and if they
hear us shouting in this manner, they
will carry back the impression that
this is how Indians behave. Therefore,
all persons employed in our aviation
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service have to be particularly care-
ful as to what they do, how they
speak and how they act, and what im-
pression they will be giving to the
foreign visitors visiting our country.

I wish a little more attention s
given to the promotion of internal
tourism in our own country. We
need to know more about our own
country and about people in different
parts of the country. Some train trips
have been arranged, but I wish the
Ministry would arrange some bus
trips, some road transport trips in the
same manner at concessional rates,
for students, for Government em-
ployees, for schoo] teachers and for
other sections of our population like
our rural masses and so on. It will
be helpful to all concerned.

1 wish to say a little about the
P & T Department and the work that
has been entrusted to the Postal De-
partment for the sale of national sav-
ings certificates. From all over the
country, we gct complaints that the
postal staff, instead of encouraging
the people in the process of buying
these national savings certificates, do
everything that is likely to discourage
the people from undertaking this
activity. Somehow or the other, the
Postal Department employees have
got an impression, they have a feel-
ing that this is an extra burden that
has been imposed on them and that it
is really not their job. How that im-
pression can be removed is for the
hon. Minister to decide. We sug-
gested that perhaps they should be
given some extra remuncration for
doing this work. The Department said
that they would give these people
some extra remuneration if they did
work beyond a certain scale. I un-
derstand that the whole process has
been made so cumbersome and so
complicated that nobody can really .
draw that extra emolument that has
been promised. It should be simpli-
fied. I have no doubt in my mind
that the national savings movement
can grow in this country only with
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the help and encouragement of the
postal department. The hon. Minis-
ter must see to it that the bottlenecks
are removed.

14 hrs.

In order to achieve this, some kind
of a co-ordination committee consist-
ing of representatives of the postal
department, the Finance Ministry and
probably of the National Savings Or-
ganisation has been set up. The Cen-
tra] Advisory Board for National Sav-
ings recommended that in those co-
ordination committees, some non-
official representatives of the State
and Central Advisory Boards should
also be included at different levels.
When this recommendation was com-
municated to the Ministry, we got
back the reply that the committee is
a departmental body to iron out the
difficulties and the inclusion of non-
officials will result jn interference by
them and hamper the work. Itis a
strange kind of attitude where non-
officials are considered interfering
busy-bodies—a nuisance—and the
officials are the people who are there
to smoothen out things. If the non-
officials are so very interfering, I pre-
sume the Ministers will also come in
that category, and the officials pro-
bably do not like any interference by
them (Interruptions).

Shri Rajendra Singh: They are as
much untouchable as we are!

Mr. Deputy-Speaker: Not so much
of interference now.

Dr. Sushila Nayar: 1 suggest that
the hon. Minister might look into
this and curb this attitude of the bur-
eaucracy to whatever extent it is
possible for him to do. We have as
much interest in the smooth running
of the department at heart as any of
these officers can have. Why should
they think that a non-official on the
co-ordination committee, who can
point out the difficulties of the public
to them and focuss their attention to
it, ig likely to be an interfering busy-
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body rather than a helpful person who
can tel] them how these difficulties
can be overcome?

Lastly, I wish to say a word with
regard to the delays in coming to deci-
sions and in the implementation of
those decisions. For instance, there
was a proposal to introduce a ration-
alised type of agency system for na-
tional savings from the 1st of April.
Suddenly we got a letter from the
Ministry saying that there are too
many difficulties, there is not enough
paper, they cannot publish the forms
etc. and therefore, this decision may
now be postponed for another six
months, to the 1st October. Nearly
a year has already passed. Now an-
other six months are added to it. This
is not the only instance. This is only
one instance of delays in the imple-
mentation of decisions. These delays
arc very very discouraging and I wish
something is done about them.

Much has been already said regard-
ing the telephones. But I wish to say
that the trunk telephone system is
very inadequate. In 50 per cent of
cascs, one cannot hear clearly what
the other party is saying. When you
turn round and tell the operator that
the line is not clear, he says: ‘Speak
a little louder’. By speaking lou-
der and shouting myself how can I
hear what the other party is saying?
By this 1 cannot get my ears sharp-
ened and hear what the other party
is saying. When you tell him: ‘Why
don't you attend to your machine and
see why the sound is not coming
through properly?”, he says: “the line
is coming via Gwalior', ‘it is coming
via Agra’, ‘it is coming via this place
or via that place’. Something should
be done to improve this mechanism.
I could hear clearly the voice from
India at the other end in Texas in
the United States. If there can be
such good transmission from across
the oceans, there is no reason why
there should be poor transmission from
one city to another within our own

country.
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I thank you for the opportunity
given to me. I will say on some other
occasion what I have left out now.

Shri Osman Ali Khan (Kurnool):
Mr. Deputy-Speaker, in the present
day fast-moving world, where time
and speed are factors of importance,
air transport comes uppermost to my
mind while reviewing the activities
and working of the Ministry of Trans-
port and Communications. Civil avia-
tion has made great strides during the
past few years—with the introduction
of the Viscount service on the trunk
routes, with the purchase of the Bo-
eings by the Air-India International
and also taking into account the gene-
ral operational efficiency and the high
professional integrity of the manage-
ment. I have no hesitation in saying
that we can fee] legitimately proud
of our air services. But whatever be
the progress that we have made, it is
a fact that we cannot ignore that the
air services have been losing about a
crore of rupees annually. These losses
have been incurred year after year,
though it has been mentioned that
during the current year the losses are
likely to come down to Rs. 50 lakhs.
There has becn a steady increase in
revenue since 1953, since the setting
up of the Corporation. The revenue
has doubled itself, but with this in-
crease in revenue there has also been
a steady increase in expenditure. I
feel that the increase in expenditure
that we see even in the unit opera-
tiona] costs can be reduced if proper
measures are taken. The Cost Struc-
ture Committee appointed by the
Government of India during January
1959 has gone into this question. In
its report, the Committee refers to
the general lack of cost consciousness
and says:

“We find at various levels of
management there were officials
who, though responsible for a
substantial segment of IAC ex-
penditure, did not seem to be
aware of the responsibility to
control expenditure”.

The report also refers to the in-
adequacy of budgetary planning and
control in the Indian Airlines Cor-
poration. I believe the report ig be-
fore Government for consideration,
and I hope due weight will be given to
the suggestions and recommendations
made in the report so that the IAC
losses can be reduced by creating a
consciousness amongst officials about
reducing the expenditure.

Another important step that has to-
be taken for reducing these losses is
the replacement of the Dakotas by a
suitable type of aircraft. We have
at present 45 Dakotas. I believe out
of these, 42 are fit for service. All
these Dakotas are out-moded and not
economica] to operate, taking into
account the cost of fuel, that is,
petrol, which is very high, and also
the payload capacity of the Dakota,
which is much lower than that of the
Fokker Friendship or the Viscount. I
learn that the direct operational cost
of any other type of aircraft will be
25 per cent less if the Dakotas are
replaced.

1 am glad to find that 5 Fokker
Friendship aircraft have been pur-
chased and are likely to be delivered
in the near future. But these are not
sufficient because we have 45 Dakotas
to be replaced. At this rate of gett-
ing 5 Fokker Friendship aircraft or
some other aircraft like the Lock-
heed, in course of time, it may take
10 to 15 years to complete the re-
placement of Dakotas. We must re-
place the Dakotas as early as possi-
ble. Probably by the end of the Third
Five Year Plan we should be able to
do so. We should arrange for planes
of the Fokker type or thc Lockheed
type so that we are able to replace
these Dakotas which are a losing pro-
position. We have seen that when
these Dakotas were being operated on
the trunk routes they were not a pro-
fitable proposition and with the re-
placement of the Dakotas by Viscounts
all the trunk routeg have become pro-
fitable. If these losses in the IAC,
which are a regular feature year after
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year, are to be eliminated, the import-
ant thing that has to be done is to
replace the Dakotas by suitable type
of aircraft.

Before we replaced these Dakotas
and while we continue to have these
Dakotas we have also to see that there
is proper utilisation of the Dakotas.
Out of a fleet of 45, 42 are actually
serviceable; and, from the figures I
see that out of these 42 only 25 are
in daily operation. This gives a per-
centage of 60—of aotive aircraft com-
pared to the total fleet. In other
countries, the percentage of active air-
craft compared to the tota] fleet is
around 85; and no airline would to-
lerate a figure coming down below
that. It is most unfortunate that our
percentage should remain at 60. It
is a poor figure and I hope the Min-
istry will take measures to improve
this operational efficiency. By an in-
crease in this percentage the opera-
tion costs would come down and the
overhead costs also would come down.

While I said a little while ago that
the operational efficiency and the
management is quite satisfactory, I
would like to point out that there is
«cope for improvement where the ser-
vices to the public are concerned. To
give only a few instances, I should
Jike to say that at the airports or at
the booking offices at Calcutta and
Delhi the passengers have sometimes,
perhaps most often, to queue up and
it takes half an hour and more to
purchase an air ticket. I have seen
many a foreigner—and I have seen
others also many times—waiting in
aueues. This has to be eliminated bv
taking suitable action. I would also
like to say that the services and
‘attention paid in the aircraft are far
from satisfactory when compared to
10 years ago or 7 or 8 years ago. The
standards have deteriorated.

The punctuality of the planes has
also deteriorated. No plane comes in
time. The arrival and departure are
hoth delayed. These things, though
minor as they may look, do create a
bad impression on the public about
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the working of the Civil  Aviation
Department. So, I feel thal suitable
steps have to be taken to prevent
such delays and such inconvenience to
the public.

Our night air mail service scheme
is something which is very good be-
cause overnight we get a letter from
Delhi to Madras or to any of the four
cities. But the scheme continues to
be the same since its inception and
only the four cities of Madras, Delhi,
Bombay and Calcutta continue to be
served by the night air mail scheme.
I feel that something has to be done
to extend this to all other places. For
example, Hyderabad, which is the
capital of the State of Andhra Pra-
desh is very badly served by postal
services. A letter that is posted in
Delhi or any other city in India dur-
ing the working hours—oetween 10
and 17 hours—gets there by the next
Viscount service and it reaches
Hyderabad in the afternoon and it
cannot be delivered before 5 o'clock
and it reaches the office the day after.
It takes two days for a letter to be
delivered at a place like Hyderabad.
And, this looks very poor in the pre-
sent day conditiong of air service and
something has to be done to remedy
this,

One suggestion that I would make
is that Hyderabad has to be connected
with the night air mai]l service by
operating an aircraft between Hydera-
bad and Nagpur connecting the other
aircraft. This service can operate
from Nagpur to Hyderabad, Bangalore
and Trivandrum. Trivandrum also is
a part of India though at the other
end. It takes a long time for a letter
to reach Trivandrum. So, I suggest
that a night air mail service connect-
ing Hyderabad with the other cities of
India and also with Bangalore and
Trivandrum should be put into opera-
tion. There were actually hopes in
Hyderabad that this scheme will
come into operation from the 1st of
April. But, while going through the
report 1 find that there is no men-
tion about it. There is a good deal of
disappointment at this and we hope
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that consideration wil] be given by
the Ministry to this so that letters
do not take such a long time to go to
Hyderabad. Now, it takes two days
to Hyderabad; and it takes 3 days for
mofussil places in Hyderabad. Even
a letter from Madras to Hyderabad
takes two days even though it is only
one hour by plane. It takeg this time
because the letters do not get there
before the Dakota leaves. Therefore,
one solution js to have night air mail
service connecting Hyderabad to Nag-
pur.

Shri Ranga (Tenali): I hope the
Ministry agrees to that.

Shri Tyagi: They cannot agrec so
soon.

Shri Osman Ali Khan: Sir, as I re-
ferred to sometime ago, we are get-
ting these 5 Fokker Friendship air-
craft to replace the Dakotas. It being
talked of that these 5 aircraft would
be sent to the eastern region. In the
south also there is great demand on
the route, for example, Madras—Tri-
chinopoly—Madurai—Trivandrum. On
this route a Dakota is now operating.
It has to carry mails to all these
places and it has to carry passengers
also. There is so much of traffic that
sometimes one has to wait for a week
to get a ticket on this route since
they have also to carry mails. Since
there is so much of traffic it is neces-
sary that one or two of these Fokker
Friendship aircraft should be used on
this route also so that the needs of “e
public are served. At the same time,
it is also profitable from the point of
view of the Ministry.

Shrj Tyagi: Sir, my hon, friend
says that the Dakotas carry only
‘males’. How is that? Is there any
such rule? The Dakotas carry only
males and not females!

Shri Osman Ali Khan: The Dakotas
carry the mails and also the passen-
gers of both sexes. And because
mails have to be carried......
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Dr. P. Subbarayan: I should point
out to Shri Tyagi that a man includ-
es a woman under the general prin-
ciples of law.

Shri Tyagi: In your Ministry!

Mr, Deputy-Speaker:
case of Shri Tyagi.

Not in the

Dr. P. Subbarayan: I am prepared
to accept that, Sir.

Shri Osman All Khan: So, I sug-
gest that out of these five Fokker
Friendship aircraft two may be put
on the route Madras—Trichinopoly—
Madurai—Trivandrum. Apart from
this, it is necessary that the southern
region should also know about the
progress that is being made in the
country in the field of civil aviation.
It is not as if the south will come to
know about it only after 5 years
after the other regions. There should
also be created an atmosphere of res-
ponse and they should feel that there
is progress in civil aviation also and
we should not ask the passengers to
wait for a week to get a ticket on
this route.

Last year I referred to a particular
point and I would like to repeat it
this year also..- I mentioned that for
the Viscount service that operates
from Madras to Delhi—the Delhi-
Madras service—the timings are very
inconvenient. The whole day is
occupied in travel from Madras to
Delhi. It is as good as going by
train. From the point of view of
working hours, it takes one working
day, if you go by the deluxe train.
The same thing in the case of the
Viscount service also, even though it
takes a lesser number of hours. So,
I suggest that, as in the case of the
other cities, the Delhi-Bombay service
or the Delhi-Calcutta service where
the plane leaves in the morning and
reaches the other place by 11 o'clock,
if we leave Madras by 6 in the morn-
ing we can reach Delhi by 11. When
I referred to this last year I was
given to understand that when the
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next Viscount comes there will be a
change in the timings and this would
be possible. But I see from the time
table that more services are inrto-
duced between Calcutta and Delhi
and between Bombay and Delhi—
thrice weekly; but this has not been
done. I know that the argument
may be that there is more traffic that
side and less here. It may be so.
But if you provide more amenities
and change the timings, the traffic is
bound to increase. When the Dakota
was operating, it was almost empty.
I never travelled by it because it was
so uncomfortable. But now I never
go by train. So, if suitable timings
are given, one would like to travel
by them and there may be more tra-
flic on this route also.

Shri Manay (Bombay City Cen-
tral—Reserved—Sch. Castes); Sir, 1
desire to take up the CAD wing—
the Civil Aviation Department—of
this Ministry which has been neglect-
ed. Last year I had spoken and
given the grievances of the staff and
1 am sorry to say that the hon. Min-
ister did not pay due attention to
them and those grievances continue.
I desire to bring them to the notice
of the hon. Minister again in the hope
that he will look into them. It is my
painful observation that the Ministry
is showing a step-motherly attitude
to the staff of the CAD compared to
the staff of the P. and T. For ins-
tance, the hon. Minister hag given an
opportunity to the P. and T union to
discuss the recommendations of the
Pay Commission. This gesture should

be extended to the CAD employees
also.
The arbitrary application of the

Commission’s recommendations about
casual leave and Saturdays hascau-
sed grievous harm to them, the great
majority of whom are both operational
and technical staff, doing shift duties
without any offs or holidays. The
Commission had in view only office
staff as will be evident from the con-
tent of their recommendations but
the Government has made no excep-
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tion. The result is that the opera-
tional and other technical staff who
have to take casual leave for each
and every contingency, are badly hit.
The nature of work and the peculiar
conditions in this department justify
the continuance of 15 days casual
leave and half Saturdays where
technical, operational and other staff
are concerned.

Even after thirteen years of func-
tioning the seniority list of some of
the staff is being revised and re-
revised for various reasons. Repre-
sentations from individuals which.
have been repeatedly turned down
previously have been considered as
and when the authorities feel inclined.
Seniority lists which have been fina-
lised some twelve years ago, have
again been upset on individual repre-
sentation and this has adversely
affected a considerable number of staf?.

About recruitment rules, the union
was given an assurance that it would
be consulted at the draft stage of the
recruitment rules. It is observed
that in spite of the fact that these
rules are still to be promulgated, the
department has commenced imple-
menting them much to the detriment
of the staff who neither know the
content of these rules nor the method
of application. The promulgation of a
service code for the department was
promised years ago. These are not
even in the draft stage now. In the
absence of a service code exploita-
tion and misuse of the employees
are rampant. Duties and responsibi-
lities of the various cadres are not
demarcated, and this continues to
cause confusion and misemployment
of staff, if T may say so. This natu-
rally places the staff in an embarras-
sing position, and if I may say so,
open to exploitation. There are no
set standards. The offices are to
function with acute shortage and at
the same time, no overtime allow-
ance is paid though the introduction
of overtime for all operational staff
was accepted in principle years ago.
It is still to be implemented in a
majority of the cadres.
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Residential accommodation is a
problem which is worrying the minds
of all the members of the staff. As
1 said last year, the CAD employees
feel very much embarrassed for want
-of accommodation because of the
peculiar situation in which they are
placed. There has been some little
improvement no doubt, but then this
problem does not receive as much at-
tention as it deserves. There are
not even basic facilities and the staff
are compelled, through sheer neces-
sity. to put up in them, though they
are not for persons to live in. No
note is taken of the climatic and topo-
graphical conditions while construc-
ting these quarters. The result is
‘that living is difficult in them and
facilities like water cannot be ade-
quately provided. All this adds to
‘the decrease in the area of the vari-
ous types being now constructed.

In Delhi, in the last 13 ycars only
48 quarters have been constructed.
The staff are still compelled to stay
in dilapidated, unsafe barracks. With
all this only 48 per cent of the staff
had been provided with accommoda-
tion and 52 per cent have to find their
own accommodation. Transfers being
frequent, most of the staff have to go
without accommodation during their
stay at this airport. They have to
come for their duties at odd hours.
These are some of the grievances of
the CAD staff which I request the
hon. Minister to look into. 1 also
request him to take the union into
confidence and redress their grievan-
ces.

I would now like to turn to the
P. and T. We have heard about the
delays in the delivery of telegrams.
There have been so many complaints
that telegrams are not being deliver-
ed in time. Despite so many com-
plaints by th~ public and their re-
presentatives many times in this
House, still nothing is being done in
this connection by the Ministry. If
the hon. Minister pays a visit—let it
be in Delhi—to some of the telegraph

offices, he will be able to find some
of the reasons for the delays in the
transmission of telegrams.

Sir, from the reports that are avai-
lable 1 feel that red-tapism has still
got an unquestioned sway over the
disposal of many issucs. For instance,
the report of the Telegraph Enquiry
Committee which was submitted an
year ago is still under consideration,
and nobody knows how many years
more it would take for the P. & T.
Board to come to a decision on the
suggestions advanced by the Com-
mittee. Everyone in India has be-
come sick of complaining about the
inordinate delays in telegrams. Gov-
ernment spokesmen have never plac-
ed the real factors before the public,
and this House is still kept in dark
as to what were the findings of the
Telegraph Enquiry Committee and
what steps have been taken by the
Department to improve matters.

I do not know why the Government
should not come before us with the
full report. It is a common feature
today to receive a telegram after
three hours of its receipt at the major
telegraph offices at which they were
to be delivered. We need not go too
far to find the truth behind this state-
ment. I would again suggest that
the hon. Minister may pay a surprise
visit at even and odd hours to the
principal offices in Delhi itself, and I
am sure he will himself come before
this House with the reasons for these
delays.

Are these delays due to slackness
of workers or due to the inadequacy
of staff or due to employment of per-
sons without proper preliminary
training or due to the existence of
worn-out machines?

Sir, the department is very ambi-
tious in announcing teleprinter’ work-
ing between umpteen stations, but, at
the same time, it has taken little in-
terest to provide these offices with ade-
quate number of good machines. R
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has been the complaint of the emplo-
yees in the Posts and Telegraphs De-
partment that they are not provided
with good machines. Stoppages on
teleprinter circuits have become ab-
normal and majority of them are due
to machine trouble. Even though the
new Siemens Teleprinters have brou-
ght a sigh of relief to the telegraph
workers, yet their number is few and
far between and the maintenance
squad is poorly equipped. Will it
not be wiser for the department to
stop opening new teleprinter circuits
unitil the department has sufficient
machines to be pressed into service?
If the Department still feels anxious
to march with the time, why should
it not feels anxioug to march with the
time, why should it not place orders
for the purchase of large number of
these Siemens machines to cope up
with the situation?

service like the
telegraphs cannot, at any rate, be
maintained when we have defective
machines. I understand that the
Creed Company from which hundreds
of machines have been purchased in
the past have refused to supply spare
parts in adequate numbers. If this
is so, it is high time the department
takes proper precautions in purchas-
ing machines in future. It should
also explore the possibility of get-
ting the requisite spare parts from
Creed Company through the good
offices of our High Commissioner in
London. I would also suggest that a
survey of all the existing machines
be made and adequate steps taken to
re-condition them to give trouble-
free service.

Efficiency of a

Sir, I understand that the Govern-
ment is anxious to enter into an
agreement with the Olivetti Company
for machines. May I request the hon.
Minister to call for a technical report
on the use of the few machines pur-
chased from the Olivetti Company so
far? If my information is correct,
the motors of these machines go out
of order very frequently and the
keyboard is too hard for operation
at good speed when compared with

437 (Ai) LS—8.

CHAITRA 3, 1882 (SAKA)

for Grants 7622

that of the Siemens teleprinters. I
wish the hon. Minister would give
deeper thought to this issue before
embarking upon any manufacturing
scheme.

It is not the machines alone, but
the methods adopted to man them
that would also affect efficiency.

-—

Next I turn to the telephone service.
There is still dearth of telephone
equipments even though our produc-
tion has increased doubly. While
essential people and live organisations
are being asked to wait for connec-
tions for want of equipment, yet in-
numerable number of defunct organi-
sations continue to enjoy telephone
facilities. I do feel the public
should get a better service than the
present half-hearted one.

Of course, it is beyond anybody’s
imagination to expect a squad of
workers to serve the department with
all the zeal necessary when we do
not attend to their basic needs of life.
The carrier and repeater equipment
we have, mostly out of the remnants
of war, are ill-equipped with compo-
nents. While in other countries these
repeaters arc practically kept sealed
and buried under the ground to give
trouble-free service without anyone's
attention for a minimum period of six
months, here we have repeater sta-
tions with an army of RSAs and yet
unable to rectify faults quickly. Will
the hon. Minister make a survey of
how many man-hours are lost due to
channel disturbances?

Then I would turn to the problem
of workers with particular reference
to the Scheduled Castes and Schedu-
led Tribes. 1 am sorry to say that
the depariment has not done justice
to certain categories of clerical work~
ers in the Directorate itself. While
the Home Ministry is very anxious
to improve the conditions and pros-
pects of Scheduled Caste and Sche-
duled Tribe employees in the Direc-
torate, the Directorate is still adopting
dilatory methods in the matter ot
promotion of Scheduled Caste and
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Scheduled Tribe men to the cadre of
assistants in the Directorate. If the
hon. Minister is interested in going
into the details, I am prepared to give
him all the information that he would
require. Knowing him as I do, I hope
the hon. Minister would take note of
this and would spare no pains to
render justice to the employees be-
longing to the Scheduled Castes and
Scheduled Tribes.

Lastly, I have to bring to the notice
of the hon. Minister the defective
postal scrvice that is prevalent in
the villages. I am speaking with a
particular refcrence to Maharashtra.
In the villages in Maharashtra it has
been observed that letters are deli-
vered, if I may say so, after a delay
of not less than two weeks. There
is a delay of not less than one week,
say, in the of letters sent from Bom-
bay City to the villages, particularly
in Konkan Districts where the deli-
very man is supposed to visit a village
only once a week. Supposing Mon-
day is fixed as the day for a particular
village, if a letter is received in the
sub-post office on Tuesday that letter
would remain undelivered for six
days, till the next Monday when the
turn of that particular village will
come. This is a system by which
this delay becomes unavoidable even
though the department might feel
inclined to over-come that day. I
would request the hon. Minister to
look into this case, where the villa-
gers feel that grave injustice is being
jone to them by the postal authori-
ties in so far as delivery of letters,
delivery of parcels and delivery of
telegrams are concerned.

So far as money orders are concern-
ed, there are very many complaints
that if a letter is delivered after a
weck, a money order is delivered
after a month. I do not know whe-
ther the reasons are beyond the reach
of the authorities there, but the
veports that arc available reveal that
moneyv orders are kept with the sub-
post offices for about two weeks and
in a leisurcly way, as and when he

would get time, the money order man
who is supposed to cover about 200
villages will take the money orders
for delivery, This is a matter which
should be looked into by the postal
authorities. 1 personally feel that if
the postal authorities are sincere in
doing away with the inconvenience
caused to the villages, they should
find some method by which these
delays could be overcome.

Shri Thanu Pillai (Tirunclveli):
Mr. Deputy-Speaker, Sir hon. Mem-
bers have spoken about ports and
shipping, My hon. friend, Shri
Raghunath Singh, while speaking
abaut the new ports, forgot about
Tuticorin.

Shri Raghunath Singh: I am sorry
I have forgotten it.

Shri Thanu Pillai: I cannot forget
it because it is in my constituency.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): We have not
forgotten.

Shri Thanu Pillai: At least the
Minister has not forgotten. I am
thankful to him. But this project
which had been expected to be started
in the Second Plan has not come,
Instead of people hoping for it, rather
it has created a fear and stir in the
minds of the people that it may not
be included in the Third Plan. The
Transport Ministry was good cnough
to write a letter to the Madras Gov-
ernment in 1958 asking them to go
ahead with the inspection and the
necessary tests to be conducted. In
that letter they observed:

“The Sethusamudram project
committee estimated the cost of
the original integrated project for
the construction of the Sethu-
samudram canal and the develop-
ment of Tuticorin port at about
Rs, 10 crores which included a
provision of Rs. 1.6 crores for the:
development of the port. This
estimate was considered to be an
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under-estimate, According to the
fresh estimates prepared by the
Ministry of Transport and Com-
munications, the cost of the integ-
rated project would be Rs. 26
crores including Rs. 8 crores for
Tuticorin port, In view of the
existing financial situation, it was ¥
not possible for the Government
of India to include provision for
the Sethusamudram project in the
Second Five Year Plan. But the
question of development of the
Tuticorin port would not he held
up on this account”.

This gives an idea that there was
an intention to include it even in the
Second Plan. Having raised that
hope, there is some doubt now and
there is no clear statement that it
will be definitely included at least in
the Third Plan, When we see the
report of the Ministry, we find that
Rs. 99 crores have been allotted for
the development of ports during the
Second Plan. So far, in the first four
years, they have utilised about Rs, 25
crores, and the report says:

“According to present expecta-
tions, schemes costing about Rs.
48 crores will be carried over to
the Third Five Year Plan.”

So, after money has been allotted, the
money is not utilised. Here is a case
of development of Tuticorin port.
There is demand for it from the peo-
ple of the region. But the plea is
that there is lack of finance. But then
here is finance which is not being
utilised, and it is being carried over
to the next Plan,

The Sethusamudram project and
the Tuticorin  port are integrated.
Even without Sethusamudram, Tuti-
corin by itself can be a major port.
The present handling capacity is
about a million tons with all the diffi-
culties and with potentialities of
further expansion. Even during the
third Plan period, the Cargo is esti-
mated to be a million and a half tons,
One and a  half million tons are
expected to be handled by the Tuti-
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corin port during the Third Plan
period. It could not be done without
the development that is very urgent
and essential.

On the western side, there is a
demand for Mangalore to be develop-
ed as a big port. Even if both these
ports are taken together—Mangalore
and Tuticorin—the cost may not be
more than Rs. 20 crores. Even if the
Scthusamudram project is not taken
up immediately and even if the
hydrographic survey is continued, the
survey will lead to new findings to
the effect that the Scthusamudram
project may be constructed cven with
a much lesser amount. I cannot
understand why without definite data,
without a definite conclusion about
the feasibilily, the idea of examination
about it should be stopped So, I
request the Government to infuse
some confidence in us by telling us
whether they are going to include it
in the Third Plan at least or not,

We arc not accustomed to shouting
and creating disturbances over thcse
demands. We fecel that as an integral
part of India, we have got a right to
demand certain things. Indeed, it is
not a concession but a matter of right,
and as a matter of right we say that
this is essential for our region, So we
are demanding it. Why should there
be adjournment motions. strikes and
threats of strikes and dcynonstrations
in any part of the country if adequate
attention is paid to the legitimate
demanas of the people? Of course,
the Government could arguc that the
Tuticorin port will not be an economi-
cal one; that it will not be useful and
that it is not necessary. If they say
so with proof we are prepared to
abide by their decision, But if it is
found to bhe very reasonable and
essential, there is no reason why there
should be other arguments made to
postpone the implementation of the
project which is found to be necessary
and essential.

Now, the second shipyard is to he
Jocated at Cochin. In this connection,
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I may point out that there is a con-
struction programme of countrycrafts
at Tuticorin already, For hundreds of
years our people there have been con-
structing these sailing vessels, from 50
to 350 tons or so. They do not have
any modern facilities. There is no aid
given to them so far. They have been
asking for assistance for modern
equipment and modern workshops
and also facilities for buying the con-
trolled commodities such as iron and
steel for the construction of their
boats, The Ministry would do well
to help these poor builders to get the
necessary timber and iron which are
very essential and I hope the Ministry
will also try to give some loan and
other assistance to them by way of
a good workshop with modern imple-
ments.

I now come to airways. My hon.
friend Shri Osman Ali Khan pointed
out the southern region in this regard.
I submit that Government would do
well to start a service from Madras
to Colombo—Madras, Tiruchirapalli,
Madurai and Colombo—with one of
the big aircrafts. Ceylon is having
two  services—one on Colombo-
Kanakeshanthurai-Madras route, and
the other on the Colombo-Kanake-
santhurai-Tiruchirapali route, We
are also entitled to have two services.
We have now got onc direct service
from Bombay to Madras and Colombo,
We had a service from TirucHirapalli
to' Colombo for sometime. But for
want of air craft or something also—

for some economy measures—that
service was withdrawn, In the
southern region, especially from

Ma-durai. Ramnad, Tirunelveli and
Kerala State, therc are large numbers
of Indian residents who still continue
to travel between India and Ceylon
very often. The Madras-Madurai-
Colombo service would be a paying
proposition and the district of Tirune-
lveli which is now developing indus-
trially—new industries are coming up
therc—has got vast potentialitics for
air passengers and for an air port, An
air-trip there, which was constructed
‘as a war-time measure at a place

MARCH 23, 1960

for Grants 7628

called Kayathar, has been abandoned
as useless. There are better places in
Tirunelveli, The hon. Minister, dur-
ing his visit there, had even seen
those places and request for airport

- were represented to him, I think he

tvould have been convinced of the
necessity for an airport there.

I now come to the roads and the
national highways. I find that there
has bcen some slowing down in the
national highway schemes in  the
southern region. The east coast road
which was s.arted some years back
has been laid cnly in bits and  the
links of culverts or bridges have not
been given. Therefore, the roads
which have already been laid are
deteriorating due to disuse, They
have even spoiled the opportunity of
country carts going by the ld track,
because the new road comes in, which
is not completed and they not aole to
use either the old track or the new
road, There is difficulty caused. So,
I request that due attention may be
paid to the Cape Comorin—Rames-
waram road. That is a link in  the
Calcutta—Rameswaram road. In the
Ramceswaram—Cape Comorin  road,
bits are laid and they are not connect-
ed. I request that that may be looked
into and due connections given,

Then, there are these by-ways. In
Kovilpatti, there is national Highway
No, 7, which goes into a  congested
town and unnecessary delay and diffi-
culties are caused. So, there should
be a by-way on that road and an
alternate  bridge at Tirunelveli,
because the present bridge is old and
narrow and it cannot carry the
modern heavy vehicles. So, that also
may be considered.

Coming to the P, & T., we had occa-
sion to complain on the floor of the
Housc and communicate to the Minis-
ter about the inefficiency in telephone
operations, Now, with that ineffici-
ency, therc is the load of heavier
rates. Hec has doubled the rates from
Rs. 10 to Rs. 20. Telephone is not a
luxury these days,
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Shri Harish Chandra Mathur
(Pali): He is charging for inefficiency.

Shri Thanu Pillai: Maybe it is a
premium on inefficiency. 1 submit
that in other countries there are two-
part tariffs for residential and non-
residential telephones. Companies, of
course, pay out of the Government
taxation; there is the 12 annas tax.
They would calculate on that and
whatever amount is paid, they do not
worry. But the private individuals
having residential telephones  who
could not afford other ways of con-
veyance, having a number of peons to
go about, etc will be affected very
much, This is the only thing by
which they can easily contact other
people and the rest of the country.
Even that facility to be deprived and
saying that it is a luxury is not pro-
per. Of course, there is demand.
Even if all the present telephones are
to be disconnected and offered, there
are new people who are prepared to
to take all of them and pay any
amount. Even under the Own Your
Own Telephone system, there are
people in the country prepared to pay
Rs. 2,000 and take all the telephones,
Likewise, there are people who are
prepared to pay high prices for all the
essential commodities and grab every-
thing. We will not be permitting
that: we would be requisitioning, con-
trolling and rationing essential things.

Shri Tyagi: It is not a question of
supply and demand.

Shri Thanu Pillai: Shri Tyagi says
that it is not a question of supply and
demand. But the argument of the
Minister for levying this high rate is
that it is because of the supply and
demand position and the lack of
material,

With all that inefliciency, it is a
necessity for the people. Those who
want to use the telephones mainly for
social service and other activities
should not be deprived of this service.
But if it is essential to increase the
rate. I plead with the Minister that
he should consider the suggestion of
having a two-part tariff for residential
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and  non-residential connections.
Regarding the per-call rate, having 10
calls instead of 12 calls and the con-
cession he is giving by way of free
calls, he might even withdraw that
concession. But let him not increase
the rate, That is my only submission,

About the P, & T. services, there
have been a lot of recommendations
here for construction of new houses
payment of higher wages, etc. 1 do
not grudge them, but their ineffici-
ency is very bad and deplorable. Some
letters posted at Madras come to Delhi
after three days, after the person who
posted that letter arrives here. They
may not have loyalty to us. but if at
least their loyalty to the Ministry and
to Government had been unquestion-
able, we would have endured all the
sufferings and endorse all the new
emoluments to the staff and something
more, But when we read their
journals, it is painful. There is this
magazine The Post in which thev
write about their rights, trade
unionism, etc, I am reading from
The Post:

“The position of the ‘civil
servants’ who number a little
over three millions has been
assigned in the socialist pattern
and that is to become politically
impotent. However, we need not
quarrel over this argument since
a political right is got only by
agitation and not by debating on
the floor of the Parliament. But
who is there in the House of the
Representatives to voice forth on
behalf of the Government ser-
vants when the voice of the
opposition never penetrates into
their ears which is  full of the
molten liquid of ‘nationalism’.
The others are mere followers of
the ‘Pied Pipers’ of the Ministry,”

The pied Piper is Shri Raj Bahadur.
This quotation is with reference to his
speech in Parliament, If this is going
to be the attitude and loyalty shown
to the Government and to the P.&.T.
department, then they do not deserve
any consideration at our hands, I am
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only sorry that every time an impro-
per challenge comes, Government
surrenders to them, I am yet to see
one challenge being taken up. Once
they take up the challenge, I assure
Government that that opposition will
be crushed to pieces by the people of
India. The people of this country
will not tolerate this non-sense.

Everything in this Journal Speaks
about other countries, For example
it says that the mails are carried by
wagons to the aeroplanes and it is
lifted by the aeroplanes in China. In
India, do the postman carry all the
mails to the aeroplanes on headloads?
I cannot understand this.

Shri S. M. Banerjee (Kanpur):
‘What is this magazine?

Shri Thanu Pillai: It is the post-
men’s journal. The Post. I have got
a number of them.

Shri Raghunath Singh: It is a com-
munist magazine.

Shri S. M. Banerjee: It is not a
communist magazine; it is the maga-
zine of the P. & T. Federation, I am
the President of the all-India union.

Shri Raghunath Singh: You are
not a communist; you are an Indepen-
dent. (Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri Thanu Pillai: 1 told it once
before and I repeat it. Government
and the Ministry are the guardians of
these cmployees; they should be the
guoardians. But the guardian would
not be intimidated and the whole
country should not be held to ransom.
They are a handful of people; not all
the men in service could be disloyal.
But the leaders, the people who are in
the forefront leading the unions are
normally from a group of people who
want to use this forum for political
purposes and for giving trouble to the
Government and to the country. The
hon, Minister has got experience in
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handling “the well-paid pilots”, strike
in the Air India International; he has
succeeded there, I want him to repeat
that in this case. There is a report
that some demands and threats of
ultimatum are being given. I only
wish to beg of the Minister and the
Ministry that they should be firm to
the last and not yield to threats.

Shri C. D. Pande (Naini Tal); Mr.
Deputy-Speaker, I am really con-
strained tu participate in this dchate
for two reasons or for only one reason,
viz, to express the feeling that is in
the minds of the public. It is a great
public gricvance that has to be given
expression to in this House namely,
the revision of the telephone tariff. It
is questionable on two grounds, first
on the basis or the manner in which
this increase has been sought ‘0 be
brought ahout and also the quantum
that is proposcd to be increased. Never
before, for many ycars, were the rates
of telephonc or telegram or postage
increased without the consent of the
Parliament as that had becen part and
parcel of the Budget. For the first
time, the hon. Minister has thought it
proper to tuke shelter behind a certain
obscure Telegraph Act of 1860 when
there was no Parliament. It is said
that theve is authority under that Act
to increase the rate as if it is a busi-
ness concern where the demand has
increased and the supply has decreas-
ed and therefore you can increase the
prices.

15 hrs,

I appeal to this House that this
should not t:e allowed to go unchecked
because, after all, when Parliament
is in session, when the Budget is under
consideration, why was this revision
of tariff not brought before this House
in the form. of a budget proposal?
When we incrcase the railway rates,
when we increase any tariff which
touches the finances of this country
the previous consent of Parliament is
always taken. So, why should the
tariff for t:lephone alone be excluded
from the purview of Parliament?
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In this connection, I would like to
say something about the method of
bringing thi* taxation, the manner of
bringing it into force. It is likely to
yield to the Exchequer, or is likely
to cost the public, to the extent of
Rs. 3 crores, and Rs. 3 crores is not
a minor sum that you can ask the
public to pay in a sort of demand and
supply basis. The other aspect is the
quantum of the tariff itself. Really
speaking, rever before have I seen
such a rise in the tariff overnight to
the extent of almost double. It is not
only double but, in some cases, it is
more than that and I will prove it.
In such of the towns as had got auto-
matic system the old rental was Rs. 10
a month, that is to say Rs. 120 a year.
Now you propose to make it Rs. 240.
That means that you are doubling the
rental. Rental means, in this case, the
charges for installing a telephone
instrument, because you are not entitl-
ed to make a single call on that tele-
phone free and you are charged under
the call system. There are cities in
this country—I belong to a place—
where fortunately there is no auto-
matic system yet and we belong to
the category of 300 telephone connec-
tions. We instal a telephone connec-
tion by paying Rs. 270 a ycar and we
can make as many calls as possible.
There was a complaint at the time
that people should not misuse the
telephone unnecessarily and make calls
for frivolous reasons. Suppose you
get a telephone installed in your house
by paying Rs. 240 or Rs. 270 a vcar.
What is the quantum, what is the
number of calls that you expect a
subscriber to make per day? After
all, do you cxpect him not to tele-
phone even five times a day? Does
a main instal a telephone connection
in his house not to make cven five
calls a day free of charge? I th::
the normal frequency of 20 telephone
calls on a particular day was sup-
posed to be reasonable. If twenty is
too high, let it be at least ten. Today
the rental is Rs. 240 per year and
and two calls you are making free.
That means that if I make eight calls
a day, eight extra calls, I must pay
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Rs. 1.20 or almost Rs. 40 per month;
that is, about Rs. 500 extra per year.
That is to say, the telephone system
which was costing you for ten calls
a day or more Rs 270 or Rs. 240 a
year, will cost you now Rs. 240 rental
plus Rs. 40 a month for the same
number of calls. I think it is a pre-
posterous increase in the tariffs on
telephones.

Now, what is the purpose? Do you
want the telephone communication to
increase or decrease? Do you want
to impose a sort of excise duty so
that people should be deprived of the
use of telephones? After all, when
once you instal a telephone the instru-
ment is there and the staff is there
and it is worked under the automatic
system and you have no extra
expenditure. But you are putting a
tariff whereby it becomes prohibitive
for a man to instal a telephone in his
house or usc it. Now with the revisea
tariffs, suppose a guest comes to my
house, I always shudder lest he will
grab my telephone and go on tele-
phoning twice or thrice, because if he
telephones thrice I have to pay cight
annas, eight annas a day. Can you
expect  anybody to make less than
ten calls a day? At least, I cannot.
Of course, I cannot say about the
Ministers, because they have not had
the experience of paying for their
telephone calls, but for us, the Mem-
bers of Parliament-—the public feels
that our telephone is free whereas it
is actually frce only to the extent of
five calls a day—how many Members
can limit their calls to five a day?

Moreover, telephone is not a luxury.
Of course, those who have got busi-
ness houses where expense accounts
arc maintained, they can easily pay.
It is time tiat there is a tremendous
rush for telephones. But that should
not make you grab more and more.
You have to take care of the public
needs. All people who have got tele-
phones are not rich. All people who
have got telephone connections can-
not afford Rs. 240 a year plus 15 nP.
per call. Now it is 15 nP. and not
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two annas. Whenever there is an
opportunity you increase the rates.
Two annas are equivalent to 12 nP.
or 13 nP, but you have, on the ground
of rounding it, made it 15 nP per call.
Now you are increasing it further
still. The result will be that there
will be less and less number of calls.
Though the instrument is there, the
staff is there, when every thing is there,
there will not be many calls, as far
as the private citizens are concerned.
There may be calls from the official
telephones and business houses but
the public will not be inclined to
make calls. In fact. they will be
deterred from telephoning and they
will do it as little as possible lest they
bhave to spend 2 annas on every call.

Apart from this, there is the ques-
tion of trunk call charges. Ever since
the telephone system has come into
this country, there has always been
a half-rate system. Today, as will be
noticed, there is virtually no half-
rate  system. Formerly, between
9 pm. and 8 a.m. there was the half-
rate system under which you can
make a call at 50 per cent charge.
That was a concession which we used
to enjoy so far. Then there was
a time when only 30 per cent was
charged. Now you have made it 40
per cent and the time between 11 and
12 in the night.

Shri Radhelal Vyas (Ujjain): In
some places late fee is also charged.

Shri C. D. Pande: I think you have
not only increased the rental of the
telephone, which used to ecntitle one
to innumerable calls before, but you
have also inflicted a further rise in
the trunk calls. For example, 1 used
to call Naini Tal every day under the
half rate system paying about onc
rupee and ten annas. Now, according
to the revised tariff, it will be about
2-4-0. This is a very unwholesome
system of increasing the tariff,
increasing it without the consent of
Parliament. The proposal should have
been part and parcer or the Buaget.

MARCH 23, 1860

for Grants 7 36

You have said that there is a deficit
in the telephone department and that
is why you are doing this. There were
debates in this House for many hours
on increasing the rates on postcards
or envelopes or book parcels. Today
we are collecting Rs, 3 crores—with-
out any mention about it in the Budget,
and the defence is that there is a
provision in the Telegraph Act of 1860
when there was no Parliament, that
the telegraph department can increase
the rates on telegrams and, because
telephone system is also a part of the
telegraph system, so telephone rates
can also be increased. That is a fine
logic!

I will take some more minute to
say a few words about the road sys-
tem. There is a tremendous urge for
roads in the hills. The hills have got
no railways. Many members in this
House would be surprised to learn
that until the age of 12 I had never
seen a railway train. There are no
railway lines in the hills. I can say
that 80 per cent of the hill popula-
tion have never seen a rail carriage
or a railway cngine. The only method
of transport used to be walking on
foot. Since motorable roads is a quick
means of transport you should pay
particular attention to that aspect in
the hills so that it would compensate
the lack of other means of transport,
because there is no navigable river,
there is no boat, there is no railway
line.

Dr. P. Subbarayan: There is a lake
at Naini Tal.

Shri C. D. Pande: It is only for
recreation not for transport. There-
fore, I would request the hon. Minis-
ter to give particular attention to the
road system in the hills, He should
also reduce the charges of telephones
and restore them to the original level.

Mr. Deputy-Speaker: Pandit Thakur
Das Bhargava. He will also try to
condense his remarks within 15
minutes.
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Pandit Thakur Das Bhargava
(Hissar): Certainly Sir. Even less
than that.

Shri Basappa (Tiptur): I did not

catch your eye.

dfsa sgt T W S
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Dr, P. Subbarayan: I would request
my hon. friend, who knows well
enough that T do not know the langu-
age, as he knows English to speak in
English.

Shri C. K. Bhattacharya (West
Dinajpur): We will be satisfied with
five minutes.
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I will do it.

My hon. friend who has just
preceded me has brought out the
point very clearly which I had includ-
ed as number one in my list. So far
as the Telephone Department is con-
cerned, may I humbly submit that
the principle which is applicable to
all cases of this nature is one which
is applicable to the Railways also.
How do the Railways increase their
freight rates and fares etc.? The
principle is there that if the traffic
can bear something, up to that extent
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only the Railways can increase their
freight rate etc. That was the princi-
ple in England and in other places.
1 wish that in regard to all commer-
cia] undertakings this rule be applied.

Am I to understand that the Tele-
phone Department would not work
if this increase is not made? That is
not the case of the hon. Minister. He
has increased by a fiat. It must be
noted that the Railway rates cannmot
be increased in this way and the other
rates cannot be increased in this way.

- The only way is that they are regard-

ed as a tax. It is quite true that
even now the people will use tele-
phones. I do not agree with my hon.
friend when he says that people will
not use the telephone. They have
been so habituated to it that they will
use it up to the time they can find
the money for this. But is it con-
stitutional, it is right, is it just and
fair to increase the rate by a stroke
of pen at the dead of night without
any person knowing about it in the
land? You do not take the sanction
of the Parliament. No tax can be
levied except with the sanction of the
Parliament. This is the rule accord-
ing to our Constitution.

Now some person might say that
this is not a tax. But I must submit
that this is nothing but a tax. It is
regarded as a tax in the case of Rail-
way fares, post office charges etc. and
it is nothing but a tax. I would
therefore humbly submit that the
proper way would have been to come
before the Parliament and get its
sanction as sanction is got in the case
of taxes. I do not know of the provi-
sion in the Telegraphs Act. The provi-
sion must be there, otherwise the hon.
Minister would not have resorted to it.
But even if it was there it was wise to
come to the Parliament and get its
sanction. That is the only way in
which it should be done. Otherwise,
somebody would bring some amend-
ment to the Telegraphs Act and see
that that power is taken away for
the future. We do not want it to
remain there for your purpose. The
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only way in which this sohuld have
been done is through the sanction of
_Parliament.

As regards the rates my hon. friend
‘has said enough. T submit that as a
matter of fact these should not have
been doubled in that way. So far as
social activities and private affairs
.are concerned for which a telephone
Jds used, it will be used less than
before. It is not right that in regard
to all these matters you increase the
rates in such exorbitant manner.

I have to say something more about
the telephone system also. I do not
:know the principles on which this
number of sanctioned connections is
assessed in various localities and how
they are allowed to be given. As
regards my own town, Hissar, now
the population has increased from
26,000 souls to about 75,000 to 80,000
souls and I know so many applica-
tions for connections are there. I do
not think people get connections in
‘two, three or four years. The number
sanctioned is very small even as com-
pared to other districts. Now it is
a growing district in which Bhakra
water has come and cverything has
increased. So far as the sanctioned
strength of the system is concerned,
1 would request the hon. Minister
kindly to revise it and make it at
least 400 so that people may get
telephones.

So far as the inconvenience is con-
cerned, T am very glad that Shri Raj
Bahadur was once pleased to phone
to me to say that between Hissar,
Rohtak and Delhi the connection has
been strengthened. I was very happy
to hear that and I acknowledged with
thanks the information. But now I
find that after a few months every
time when we say, ‘Please connect
me to So-and-so”, they say that the
line is out of order. It is so diffi-
cult to. ..

The Minister of State in the Minis-
4ry of Transport and Communications
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(Shri Raj Bahadur): After that the
traffic has increased.

Pandit Thakur Das Bhargava: If
the traffic has increased the income
too has increased. Why should you
double it now? Therefore my sub-
mission is that connections should
also increase but at the same time
the line should not go out of order
so often.

Then the complaint is there that
1o whatever you say to the servants
of the Telcphone Department you
receive a rcply which is not satisfac-
tory. T am very sorry to say so but
it is so.

As regards post offices also I may
submit that at many places new post
offices should be opened. In all those
places the difficulty is that the popula-
tion has increased, the -amount of
work has increased and the number
of letters has increased. For instance,
two days back I went to a place.
They complained in a public meeting
in one of the mandis siwani Mandi
25 miles from Hissar that they have
got no post office, Similarly, I receive
complaints from Hissar Mandi. There
is no telephone there. In cases like
this the previous list should be revis-
ed and where now on account of the
growth of mandis, towns etc. these
things have become necessary they
should be done.

Now I come to the one subject on
which I wanted to speak in the main.
Two years ago on the 27th March,
1958, I submitted in this House for the
consideration of the hon. Minister a
matter of very great public import-
ance. That was about th: bullock
cart. We hear so much about ships,
railways, lorries and other modes of
transport here but we do not hear
anything about bullock carts nor is
there any mention about it in the
official reports of the Ministry sent
to us. According to the statistics,
there are about one crore bullock
carts in this country and an increase
of two lakhs every year. This is
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according to the statement of my
hon. friend himself. What is the
amount of work that they do?
According to the statistics, they carry
more passengers than the railways,
the inland system and any other
mode of transport. They carry more
passengers. They carry more goods.
But for them, so far as transport in
this country is concerned, it would
not be carried on conveniently. 1f
that is so, may I humbly ask as to
what has been done by this Depart-
ment so far as  bullock-carts and
those people who use bullock-carts
as also the owners of bullock-carts
arc concerned? Has anything been
done?

In the year 1944, this Department
appointed a Bullock-Cart Sub-Com-
dnittee. What has it done? It brought
out five papers, at the same time came
to a conclusion and said that
Rs. 50,000 will be spent for a parti-
cular purpose. Has a single pie out
of that money been spent? Have
their tyres been made better? Have
the rims been made better to 3 and
3} inches as was suggested then?
Has anything been done?

Our hon. Prime Minister went to
China and saw there bullock-carts
fitted with rubber tyres. He came
back with great enthusiasm and it
happened that Rs. 2 crores were
sought to be appropriated for the
purpose of improving bullock-carts
and giving them rubber tyres. When
the Planning Commission went into
this question they said that it was
impracticable for the present. Last
iime when I talked about this our
hon. Minsiter rightly said that it is
an impracticable proposition as it
involved the expense of 9,670 crores.
If you want to have rubber tyres for
all the carts, according to the present
‘value Rs. 560 are required to furnish
a bullock-cart with rubber tyre
wheels. If that is so, I do see that
it is an impracticable proposition. You
want about Rs. 500 crores for this
purpose above.
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Then the hon. Minister stated—I am
only refreshing his memory—that a
very great amount of money will be
required to resurface the roads for
such use. T quite agree with him that
it is impracticable if this is to be done
in this way. But are there no other
means ‘n which some relief can be
given to those bullocks which pull the
carts? After all, now the bullock-cart
carries from 16 to 25 maunds, whereas
if this amenity is provided they will
carry from 50 to 65 maunds. This is
the estimate of the Ministry itself.

A proposal was sent to the Ministry
for the purpose of being explored so
that some relief could be given.
There is one Dr. Roy, who is interest-
ed in this matter. He wrote some
letters and seni some cuttings from
American magazines from which it
appears that second-hand rubber
tyres could be had at very cheap
rates in America. The hon. Minister
is very sympathetic towards the
village people and he wants to do
something. I do not deny that, He
went into the question with Dr. Roy.
He wanted to do something. But, as
a matter of fact, I feel that he is
unable to do anything. His depart-
ment would not allow him to do any-
thing. They put him on the wrong
track and said, “Let us have an
experiment”. They tried to show
that when the mud was two feet high
the bullock-carts would not go
through with a pair of rubber tyres.
I quite agree with that. If the mud
is two fect high or even one foot high,
no cart, no lorry, no motor will pass
through that. That is perfectly right.
But at the same time it is not that
every day of the ycar they have to
pass through muddy roads.

Last time I requested the hon.
Minister that as his Secretary was
going to America for some other
purpose let him also explore this
question, It appears he did not go
into thig matter; he never approached
those people who published articles
in the magazines that second-hand
tyres could be available at very low
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prices. On the contrary he, or our
Ambassador there, sent the informa-
tion that for Rs. 200 some second-hand
tyres could be had, but they were not
meant for the bullock-carts used in
the villages. They were only meant
for carts used in urban areas. From
the letter—I saw that letter—it
appears that they were meant only
for urban areas. T would be happy
even in urban areas if second-hand
tyres could be tried so that the
bullock-cart transport could be
facilitated.

Then I found that the measurements
of the rubber tyres given in the letter
were such that, I am afraid, it was
impossible to fit those rubber tyres
on our bullock-carts which are run-
ning in the cities also. Therefore, I
submitted to the hon. Minister, “If
you go in for those tyres, I am very
much afraid that you will be spend-
ing your money uselessly.” So far as
this question is concerned, I hope the
hon. Minister wil] be pleased to
explore it by sending a special man
to America who would go into the
question and find out whether it is
possible to get rubber tyres at low
prices. This has not yet been done—
I wish this had been done— and I
hope the hon. Minister will go into
this matter which is an important
one.

The real difficulty is that these
village people are very poor and they
cannot take recourse to strikes or
threatls or anything of the sort. They
are unorganised people; these bullocks
are mute—they would not raise any
signs of protest. But at the same
time their interests are of paramount
importance. So far as the hon.
Minister is concerned, T think he is
the one Minister on whom I can rely
for Jooking to these interests.

Therc was a proposal that these
bullocktcarts should be fitted with
ball bearings so that their course

MARCH 23, 1960

for Grants 7644

could be smooth but that too has not
been tried. There was another pro-
posal also that iron tyres of 34 inches
dimensijon should be put on wooden
wheels but no experiment has been
made in this regard. Nothing has
been done. My complaint is this:
even if wc are unable to do a thing,
it should be tried and we should at
least know that something has been
done in this direction.

As regards the fitting of ball bear-
ings 1 would submit that it is not a
difficult task. It . can be done in
India; it can be easily done. But
even this experiment has not been
tried. I for one cannot suggest any-
thing new. I am not an expert, but
I would beg the hon. Minister to
kindly see that this matter is explor-
ed earnestly and sympathetically.
This is all I want to submit. I am
very anxious that the interests of
those people arc looked into. You
may do whatever you like. We do
not want that Rs. 500 crores should
be spent on this. I know it is
impracticable. But at the same time
you could have a phased programme,
say, over a period of ten years.
About these rubber tyres, a certain
company was charging about Rs. 465
for making rubber tyres. Now, the
United States have brought it down
to a reasonable figure; it can be done
in Rs, 200. There wil] be two advant-
ages if we use rubber tyres. Firstly,
they could be used in bullock-carts
and that will give morc convenience.
Secondly, he-buffaloes will be used
all over India—they can be had at a
reasonable price of Rs. 75—and these
bullocks will be used for cultivation
purposes, whereas they are now being
used for transport purposes also.
Therefore, we will be giving double
blessing and double benefit to the
village people.

Shri Braj Raj Singh (Firozabad):
More votes also in the elections.
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Pandit Thakur Das Bhargava: As
1 submitted, the village people are
not organised; they do not demand
these things. But at the same time
our Government does not look to
wotes alone; it looks to public con-
venience and to the benefit of the
village people. Therefore, I would
submit that another effort—a serious
cffort be made to go into all these
questions and at the time of the next
budget we should hear that some-
thing has been done in this connec-
tion. That is all I have to say.

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): Mr. Deputy-
Speaker, Sir, the discussion has
thrown up certain points regarding
the administration of Civil Aviation
including the Indian Airlines Cor-
poration.

Shri Osman Ali Khan referred in
detail to the working of the Indian
Airlines Corporation and made some
valuable suggestions for which T am
thankful to him. I assure him that
his suggestions will be fully consider-
ed by the Indian Airlines Corpora-
tion and effectively carried out
wherever it is possible.

It is no doubt true that the Indian
Airlines Corporation has been running
at a loss from 1953-54 to 1958-59 and
the loss has gradually come down
from Rs. 1:19 crores to about Rs. 91
lakhg in 1958-59 and it is expected
that in 1959-60 the losses will be
about Rs. 55 lakhs. It is a good sign
and I hope the cfforts at reducing
these losses will continue.

Shri Supakar: The loss of Rs. 55
Jakhs in 1959-60?

Shri Mohiuddin: The loss by the
end of March, 1960 is expected to be—
of course, it is only an approximate
figure—about Rs. 55 lakhs.

The Indian Airlines Corporation has
been incurring losses during the last
S0 many years but the House may re-
member that the private Air com-
panies before nationalisation were also
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incurring losses and the Government
had given them rebates on petrol. The
losses incurred in the Indian Airlines
Corporation had created a feeling that
the Indian Airlines Corporation can
run only on losses and this feeling that
we cannot do anything to balance the
income and expenditure had permeat-
ed the organisation of the Indian Air-
lines Corporation itself and that was
rather unfortunate. Shri Osman Ali
Khan had quoted from the findings of
the Committee in which they have
referred to the lack of cost conscious-
ness. The Government had appointed
the Committec of experts to suggests
ways and means to run the Indian
Airlines Corporation without losses
and if possible with profits.

Shri C. K, Bhattacharya: Without
increasing the fares.

Shri Mohiuddin: As regards the
fares Shri Tariq also mentioned that
we should reduce the fares—there has
been this suggestion from some quar-
ters of the House and also from the
public that the fares should be reduc-
ed. T may mention that the fares of
the Indian Airlines Corporation are
the lowest, are one of the ‘lowest in
the world.

Shri Braj Raj Singh: What about
the income in the other parts of the
world?

Shri C. K. Bhattacharya: It may
appear to be the lowest when compar-
ed to UK. and U.S.A. But at the same
time 'the per capita income of the peo-
ple in those countries should be taken
into account.

Shri Braj Raj Singh: That he will
not tell you.

Shri Mohiuddin: The hon. Member
may remember that the aircraft is the
same all over the world, the cost of
maintaining aircraft is the same all
over the world.

Shri Harish Chandra Mathur: It is
much different in other countries.

Shri C. R, Pattabhi Raman (Kum-
bakonam): The salaries are different.
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Shri Mohiuddin: The price of the
petrol, including the tax, is one of the
highest.

An Hon. Member: And the Ministers
are also ‘the same.

Mr. Deputy-Speaker: Order, order.

Shri Mohiuddin: Anyhow the feel-
ing had grown up, and suggestions had
come that the fares should be reduced
and the Airlines Corporation should
‘buch even those places where there
was no possibility of generating more
traffic, on the other the feeling was
that the losses should be reduced as
much as possible.

Of course it is in the interests of
the country that a commercial Cor-
poration should run at a profit, and in
appointing the Committee the purpose
was that suggestions might be made
as to how to reduce the cost as well
as how to increase revenue. The cri-
ticism that the Committee has direct-
ed ‘o the management of the JAC has
goine homse, and 1 am glad ‘to report
that there is an all-round effort to in-
crease the revenue on the one hand
and to control the cost on the other.

One of the yard-sticks by which the
costs can be measured is the cost per
ton-mile. In 1955-56 the cost per ton-
mile was Rs. 1.76 and since then it has
gone up to Rs. 1.83. But I am sure
{hat with the cffor!s that the Indian
Airlines Corporation are making to
control the costs, the costs per ton-
mile will come down in the near
future.

One important indication for lower-
ing the cost is that, for example, in
1958-59 the revenue had increased by
16'89 per cent over the previous year
of 1857-58. The cost had gone up,
that is the expenditure had gone up
by 1404 per cent. The margin bet-
ween the increased revenur and the
increased cost was only about 2 per
cent, But in 1959-60—of course I am
only giving the revised figures for
1959-60—the revenue is expected to
go up by 5'20 per cent and the ex-
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penditure is expected to go up by 1.71
per cent. This is a very good indica-
tion, and I am sure that with the
efforts that the Indian Airlines Cor-
poration are putting into increasing
efficicncy we will show a profit in the
near future.

My feeling is that 1860 to 1962 is a
vital and turning point for the Indian
Airlines Corporation, and if full
efforts are made to control the ex-
penditure with 'the increasing revenue,
the balance sheet will show better
results.

Now, Sir, if any commercial cor-
poration were to show profits and
show better result, it is necessary that
the financial siructure of that cor-
poration should also be on sound lines.
So far as the losses incurred by the
Indian Airlines Corporation from year
to year are concerned, sometimes
Rs. 119 lakhs or Rs, 108 lakhs, as I
have mentioned, were given as loans
to the Indian Airlines Corporation, and
it was expected that those loans would
be repaid. It was decided last year
that instead of making up the losses
as loans to the Indian Airlines Cor-
poration, Government should give
them subsidy and that the subsidy
should be based on standard cost. The
Committee has recommended the
standard cost. And I hope that the
standard cost as recommended by the
Committee, or as revised and approv-
ed finally by Government will be
adhered to.

In order to write off the previous
losses, the decision of the Government
has been implemented this year in
which Rs. 5,88,81,000 has been sanc-
tioned as subsidy representing the
accumulated losses of the Corporation
from 1953-54 up to 31st March 1959.

15-37 hrs.
[SHRT MULCHAND DuBkr in the Chairl

In the sum of Rs. 5,8881,000 Rs.
2,31,99,000 represents the cash losses
up to 31st March 1959. This amount
will be refunded to the Government
in repayment of the loan on this
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account. The balance of Rs. 3,56.82,000
representing the depreciation part of
the accumulated losses will be paid to
the Corporation who, in turn, will de-
posit this amount with the Central
Government in an interest-bearing de-
posit. By this decision, the accumulat-
ed losses of the Corporation revealed
in the balance sheet are being wiped
out and the balance sheet will now
show a beiter financial picture.

Hon. Members have repeatedly made
the suggestion that we should have
a Viscount service to Madras in the
mornings. The same question was
raised during the Question Hour a
number of times, and I had as far as
possible explained the difficulty in the
way of introducing the morning ser-
vices 'to Madras with only ten Vis-
counts which the Indian Airlines Cor-
poration have at the present moment.
Of course there are other difficulties
as well, For example, a base, an
engincering base has to be established
at Madras in order to start a morning
service from that place. I entirely
agree with the hon. Members that if
there were a morning service from
Madras to Delhi and from Delhi to
Madras, the timings will be much
more convenient for the southern
region, for Trichinopoly, Bangalore
and other places.

Shri Narasimhan: And the southern-
most region.

Shri Mohiuddin: Not Salem!

Shri C, D. Pande: Salem and Banga-
lore are the same.

Shri Mohiuddin: 1 do agree that it
will be convenient. But there are
difficulties at the present moment, and
there are genuine difficulties both in
respect of the number of aircraft as
well as in the matter of starting a new
enginecring base for the Viscount at
Madras.

The complaint has been made about
the booking offices. There are com-
plaints. The method of booking does
also require improvements. Centra-
lised booking of seats would be the
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best solution. Still, till we make
that final arrangement, I am sure the
iocal improvements are being made in
regard to services rendered by the
booking offices to their chents. I
have mysclf felt that there is a defi-
nite improvement in the  servicee
rendered by the booking offices to the
clients and the services rendered to
the passengers in the aircraft.

sShri Narasimhan: Very poor.

sShri Mohiuddin: If there are any
complaints, I would request the hon.
Member to let us know, so that the
LA.C. may have in their possession
acfinite knowledge about particular
complaints, so that they can be recti-
fiea.

sari D. R. Chavan (Karad): To
whom are tho complaints to be made,
to the Minister or to the L.A.C.?

shri Mohiuddin: If you write to the
Minister, certainly every  atliention
will be paid to remove the complaint.

Shri Osman Ali Khan: Many of the
complaint; have rcmained unanswer-
ed.

shri Mohiuddin: I am very sorry if
they have not been answered, I will
100k into that.

Shri Osman Ali Khan has also sug-
gested that a new leg for night air
mail service should be started con-
necting Trivandrum, Bangalore,
Begumpet and Nagpur. It is a good
suggestion. Apart from thc present
difficultics in the number of aircraft,
I do not know whether additional
quantum of mail will be available for
a speclal plane to leave Trivandrum,
touch Bangalorc and Begumpat and go
to Nagpur, bccause the gquantum of
mail is an important factor. 1 am
not sure about it, buh this suggestion
will be communicated for examination
to the Indian Airlines Corporation
and to the Director-Gencral, Posts and
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Telegraphs, who, naturally, deals with
the air mails.

Shri Manay has dealt with some
points regarding the staff. I wish hon.
Members, when they come to know of
any complaint regarding the staff, first
communicate it to the Minister or to
me, and if our replies are not satis-
factory, then they can raise it in the
House. I believe that is the conven-
tion that has been established. As
far as I remember, Shri Manay never
wrote about it. and I think the com-
plaint that he has made is purely a
one-sided representation from somse
interested parties.

Shri B. K. Gaikwad (Nasik): He
had represented last year, that is what
he said.

Shri Mohiuddin: He raised a point
about residential quarters. I entirely
agree with him that sufficient number
of quarters have not been built. I
am glad that he has brought this
point forcefully to the notice of the
House, and I am sure that more hous-
es will be built. We will certainly
look into the possibilities of in-
creasing the construction of houses for
the cmployees of the Civil Aviation
Department, especially in the far-off
regions and at airports which are at
a distance from the towns.

Shri Narasimhan has suggested that
an aerodrome should be built at
Salem. The policy regarding con-
struction of aerodromes is based on
iwo considerations: there must be
possibilities of increasing traffic from
the place chosen and attention will be
paid especially if it is not convenient-
ly connected by trains; secondly aero-
dromes should be built at places
where they would be required as
diversionary airports either for inter-
national service or domestic service.
Suggestions for airports are consider-
ed on the basis of these two principles
that have been laid down. I assure
my hon. friend that his suggestion
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will be considered on the basis of
these two critera.

With these remarks, I wish to close
my speech.

Shri B. C. Mullick (Kendrapara—
Reserve—Sch. Castes): The Ministry
of Transport and Communications is
an important Ministry which is res-
ponsible for the development of trans-
port, which is of national importance
to the country. It has to meet the
demands for the development of road-
ways, waterways, airways and rail-
ways also in co-ordination with the
Railway Ministr§.

My first observation will be about
poris. There are only six major ports
in the country, and they cannot meet
the growing needs of trade. After
independence I think no sincere steps
have been taken to have the required
number of major ports to meet our
day-today needs. There are 226
minor ports on our coastline which
extends to about 2,900 miles. I am
sorry to find only a few out of these
226 minor ports are receiving. atten-
tion under the Second Plan.

In the cast cost Paradip offers the
best site for a Central project, and
this has already been referred to by
an hon. Member. French, German
and Japanese experts have all given
a favourable opinion in regard to the
development of this port. This port
began functioning as a minor port in
1958. Even within a short period of
five months during the fair weather
season in 1958-59, five ships were suc-
cessfully loaded with about 25,000
tons of Sukinda iron ore. The depo-
sits of iron ore available at Sukinda
area are calculated to be more than
130 million tons. From this area
alone, at the rate of about two million
tons of iron ore, Paradip would con-
tinue to export to foreign countries
for 50 years or more. The high
grade ores from Tomka mines in
Sukinda which are being exported by
S.T.C. through Calcutta port, at the
export price of Rs. 57 per ton, would
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cost only Rs. 37:7 per ton if exported
through Paradip port. It will be the
cheapest port in the country There
is also the possibility of earning
foreign exchange to the tune of Rs. §
to Rs. 10 crores a year which would
greatly benefit the country as a whole
in carrying out its programme of
national development. The deve-
lopment of port facilities at,
and transport facilities to Paradip Port
would open up a vast hinterland, rich
in forest, mineral and industrial
wealth, consisting of not only the State
of Orissa but also South Bihar, Eastern
Madhya Pradesh and Eastern Uttar
Pradesh. According to the report of
the model studies at the Poona re-
search station, Paradip has been re-
commended for the building of a coas-
tal harbour just like those at Madras
and Visakhapatnam. The cost of
building the harbour would be about
Rs. 683 crores for export of two
milliuvn tons of iron ore per year. So,
there is ample justification for deve-
loping Paradip port as a major port.
I strongly urge that this port should
be taken up i diately for tion
as a top priority project.

I am glad that Government have
granied a sum of Rs. 11.81 lakhs for
the construction of a road from Tomka
mines to Jenapur canal head, but in
the absence of a high-level bridge over
the Brahmani river at Kabataband, it
will be impossible to carry the iron
ores from Sukinda to Paradip port
thoughout the year. Government
should provide money for the cons-
truction of this bridge. The cost of
construction of this bridge is estimated
at about Rs. 90 ‘lakhs. I would urge
that this amount should be sanctioned
soon.

I have moved a cut motion regarding
the construction of bridges over rivers
on the national highways, especially
on those passing through West Bengal
and Orissa. Recently, Orissa and West
Bengal have joined toge'her in one
eone for purposes of rice supply. If
the bridges are constructed over all the
rivers on the national highways, then
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they will be easily approachable to
each other. This matter should get
sincere consideration at the hands of
Government, so as to meet the de-
mands of these two friendly States.
Here, I would like to say a word re-
garding Assam also. A sum of Rs. 4
lakhs were sanctioned as early as
1954 for the purpose of purchasing two
ferry-crafts to be placed on the na-
tional highway in Jogighopa-Pancha
Ratna, bu. till now, the ferry-crafts
have neither been purchased nor been
placed in the crossing. I would re-
quest the hon. Minister to look into
the matter.

Now, I come to the next important
aspect, and that is about the plight of
the extra-developmental employees in
the Postal Department. There are
about one lakh extra-departmental em-
ployees who are working under this
Ministry. Government are really
callous towards these people. These
people are doing the best service to
the people in the villages. An one-
man committee was appointed to go
into their conditions of service etc. and
the report of that committee was sub-
mitted to the Ministry more than a
year ago, but I regret that Govern-
ment have not taken any sincere steps
to consider this matter. These peopie
are undergoing several hardships due
to the levying of taxes on the neces-
siiies of day-to-day life. It is un-
democratic to keep this matter pend-
ing for years and years. We want a
definite reply from the hon. Minister
on this matter.

There is also a demand for a recog-
nised union of the extra-departmental
employees to enable them to ventilate
their grievances. It is a legitimate de-
mand. We, that is, some¢ Members of
Parliament met the hon. Minister Dr.
P. Subbarayan in this connection, and
he promised to do the best in the
matter,

I want to say a few words now re-
garding the Regional P. & T. Advisory
Committees that are functioning in the
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States. These committees should work
above party-poli.ics. From my own
State, 20 Members have been elected
to Lok Sabha, of whom 13 Members
belong to the Opposition Parties, but
1 am sorry to say that all the Members
who have been represented on the
Advisory Committee belong only to
the Congress Party. That is not a
healthy sign of democracy. Some of
the Members of the Congress party
are also continuing for more than one
term. That is also a very bad sign.
One must not be represented on this
committee for more than one term.

Coming to village roads, 1 have to
make a few observations in that con-
nection. The progress made with re-
gard to the construction of roads in
rural India is not satisfactory. There
are, of course, various schemes under
which grants are given to the States
for the development of roads. But I
am sorry to say that during the three
years of the Second General elections,
I could not see any road having been
constructed in my constituency. The
old major roads are not maintained
properly either. The House will be
surprised to know that during the first
three years of the Second Plan, only
154 miles of new roads have been
constructed throughout my State un-
der the Works Department. From the
report of the Orissa Government, 1
understood that Government of India
had promised a sum of Rs. 70 lakhs
for expenditure on nine road-prqjects
under the Grant-in-aid schemes. So
far, beginning from the First Plan,
only one road-project out of nine has
been completed. The rest are in the
womb of Mother India.

I am glad that the Government of
India have promised to finance upto
Rs. 6'67 lakhs, the construction of a
road to the places of Buddhistic in-
terest, such as Ratnagiri, Udayagiri and
Lalitgiri. This amount is not adequate.
The hon. Minister of State, Shri Raj
Bahadur visited this place and made a

MARCH 23, 1960

for Grants 7656

very excellent speech there, and pro-
mised to provide all the facilities re-
quired. I would request him also to
provide the tourists with rest-houses
in Ratnagiri, and also give the amoun$
that he had promised, and increase the
amount provided in this year's budges
to connect up these places by roads.

My last point is regarding the con-
version of the extra-departmental sub-
offices into departmental sub-offices, so
as to improve and give more facilities
to the villagers in the rural areas. 1}
demand that all the existing extra-
departmental sub-offices should be
converted into sub-offices. In my con-
stituency, there is an cxtra-depart-
mental post office at Kaipara. Before
Independence, it was functioning as a
departmental office, but now it is neg-
lected. It has got a beautiful office
building, staff quarters and sufficien$
land. I request the hon. Minister to
look into the matter.

Shri Harish Chandra Mathur: My
interest in road transport arises out of
a little study which I had occasion to
make as a Member of the Road Trans-
port Reorganisation Committee. The
more I studied this subject, the more I
felt that this important industry had
been criminally neglected at the hands
of the Central Ministry. I have made
a particular study of this subject, and
I find that either there is not a proper
understanding of the entire subject or
for certain other reasons, the Ministry
is finding itself ineffective in the
matter.

When the Report of the Road Trans-
port Reorganisation Committee was
discussed on the floor of this House,
out of about 28 Members, 27 Members
gave their fullest support to that re-
port, stressing on the Ministry to im-
plement those recommendations as
early as possible. But what do we find
today? We find that all the important
recommendations remain pigeon-holad
or remain somewhere, which I do not
know. What is the difficulty of the
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Ministry in implementing at least those
recommendations with which they
were primarily concerned, and where
even the States were not concerned?

They had to set up a certain organi-
sation at the Centre, to strengthen the
working of the Ministry, and certain
recommendations were made in that
regard. I do not know why they have
not been able even to strengthen the
organisation in the Central Ministry.
It is my feeling that if the railways
have always got the better of the
roads, it is only because they have got
a strong Railway Board here at the
Centre with their full weight and act-
ing in the fullest measure. It is really
surprising that road transport has not
been able to do even an insignificant
thing in this respect.

16 hrs.

Again, so far as the Plan allocations
are concerned, I could not understand
why 1t was not possible for the road
transport organisation to get even the
very meagre provision placed at their
disposal utilised to get a little foreign
exchange to build all the bridges
which serve to remove the preat
bottlenecks in road transport. I was
further amazed and surprised to find
that the Plan allocations in the Third
Five Year Plan are the poorest so far
as road transport is concerned. The
increase in the quantum of the Plan
from Rs. 4500 croreg to Rs. 7000 crores

- should have been reflected in the pro-
vision for road transport in the Third
Plan. We had in the Second Plan
about Rs. 250 crores; it was actua'ly
Rs. 246 crores which was cut down to
Rs. 244 crores. In addition, there was
another Rs. 25 crores at their dispo-
sal. I understand the provision in the
Third Plan for road transport is Rs. 250
crores. This is almost fantastic. It ap-
pears to me that the Ministry has com-
pletely failed put forth a strong case
and carry conviction with the Plann-
ing Commission.
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It is agreed on all hands here that
the road transport is by far the most
efficient mode of transport. It is only
road transport which could reach the
farthest corners of the country and
serve the rural population. It is only
road transport which could reach the
homes and hearths of the people. I
quoted figures from all the various
countries on the Continent, in the USA
.—everywhere—to 'show that further
outlay in capital in every progressive
country was declining so far as rail-
ways are concerned and going up pro-
gressively so far as road lransport is
concerned. Here it is just the other
way round. I would strongly plead
with this House that out of the Plan
allocations—if they cannot stretch the
Plan further—Rs. 200 crores should
easily be cut down from tbe railways
and passed on to road transport, if
rural India is to be served, if villages
are to be served and if we are to carry
on with the efficient mode of transport
that road transport is, if we are not to
relegate ourselves to outmnded trans-
port so far as the railways are con-
cerned. I understand the importance
of the railways where you have got
industrial centres, where you have to
carry a particular type of freight,
where you are building up steel plants
and the like. But I strongly plead
that the provision for road transport
should be raised from Rs. 250 crores
to Rs. 450 crores if we are to make
any headway in this matter. The
importance of road transport must be
understood.

When I was speaking in the general
discussion of the Budget, I pointed out
to the hon. Finance Minister—and 1
also had a talk with him—that out
of the total of Rs. 21 croves he is
raising by taxation, as much as Rs. 13
crores is a definite weight only en
road transport. 1 cannot undersiand
how such an impost could be justified
The Planning Commission and all
other bodies which have gone into the
matter have clearly made out 2 case
that road transport in this country is
the most heavily taxed. As a matter
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of fact, the Central Government are
advising all State Governments not
to tax road transport further. while
they themselves are going Lo tax road
transport in a fantastic maaner. Can
the advice of the Central Government
carry any conviction with the State
Governments? It is definitely bound
to fall flat on the State Governments
when they know that the Central,
Government themselves are gcing just
the other way round. As a metter of
fact, what we find is that the State
Governments and the Centra! Gov-
ernment are vying with each nther in
{exing road transport.

There is an insideous propagzanda—
against which I warn the Miaister—
being carried on by ‘ certan larger
units. These larger units come and
whisper: ‘Well, road transport can
absorb a little more taxatica’. T wish
Government to understand tha! this is
only to drive out the smaller u.iit, the
smaller man who is there in the road
trunsport. It is done with a view to
drive out the smaller unit, the road
transport, which is most labow-inten-
sive and must be given a proper place
in our transport system. 1 -Ac hope
that the hon. Minister will be able to
protect the legitimate rigits cf road
transport. It is my grave charge
against him that he has so far ccm-
pletely failed to protect the legitimate
rights of road transport, cven thnugh
he is in charge of it. (Interruption).

Another thing which beats my com-
prehension is the taxation on diesel.
We taxed diesel last time. Again we
have taken a very big slice of taxation.
What is the argument behind it? I
have tried to understand it from the
Finance Minister. I have tried to get
certain information from the Minister
of Transport. I wish him to make the
House understand whether it is their
intention to shift road transport from
diesel to petrol, Is that possible? Is
petrol a more efficient fuel? Will they
be able to change the balance by this
taxaiion? I say it is not going to be
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there. A very competent authority
from the finance side informed that
has been a shift because there was an
impost last year to the extent of about
18 per cent. I say it is absolutely
wrong. I challenge that statement. I
would rather like the Minister in
charge of Road Transport to clarify
this position on the floor of this House
as to whether there has been any shift
because of this impost last year or
there is going to be any shift simply
because of the impost this year. It is
only going to hit the consumer, the
poor man, who has no other mode of
transport. There is no other mode of
transport which goeg to the rural
areas; il is only the bus which does
80. By this impost Government are
just hitting the middle class and the
lower middle class.

I wish to further warn the Minister
because the whole thing is based on a
very superficial view which is taken.
It is really unfortunate that the Fi-
nance Minister has not got the facts
and flgures. It is really unfortunate
that he has not made a real study of
the impact of this taxation. I wish to
state on the floor of the House that the
effect of this heavy impost on diesel is
going to be this, namely, the increasing
use of kerosene. Increasingly kero-
sene is being used and being mixed
with diesel, because kerosene is chea-
per than any of these fuels.

Shri Ramanathan Chettiar (Pudu-
kotlai): There is a definite shift due
to last year's impost.

Shri Harish Chandra Mathur: I wish
you give the hon. Member an oppor-
tunity to explain this.

I have asked for facts and figures
from the Finance Ministry; I have
asked for information from the Minis~
try of Transport. I have asked for
them from the very best authority
who have got these statistics—and they
have completely failed. As a matter
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of fact, they made a clean confession
of the fact that there has been no
shift.

Shri Chintamoni Panigrahi (Puri):
He has the figures with him.

Shri Harish Chandra Mathur: Those
people who are the authority have
confessed. I accept the challenge. I
throw it as an open challenge. Let the
Minister of Transport state that there
has been a shift, that there would be
any shift. I warn him that the shift
is this: that these people have started
using kerosene oil increasingly for
mixing it with diesel. This is a very
dangerous thing. I know nobody in
the Treasury Benches will have the
courage to have that impost on kero-
sene oil and tax it to that extent.

An Hon. Member: More costly.

Shri Harish Chandra Mathur: I make
a strong plea on this point that the
Government should staie what the
position is. I will not be satisfied if
they say that they have appointed the
Neogy Committee and they are await-
ing its Report.

16.09 hrs.
I MR, SPEAKER in the Chair]

They have completely prejudiced the
recommendations of the Neogy Com-
mittee by taking certain steps at the
present stage. Not only that, they are
prejudicing all the evidence of the
various committees which have gone
into this matter. These bodies advised
Government just the other way round.
Government are completely ignoring
the advice tendered by the various
bodics which were appointed and
which have gone into this matter. I
do hope that the Minister will be able
to put his weight and see that this
impost on diesel is removed.

Then I would like to say something
about tourism. I made out the point
last time that Government have cut
down the foreign exchange allowed to
tourists going from here. What has
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been the effect of it? You say that
you have saved about Rs. 7 or Rs. 8
crores through this process. I asked
him to check up these figures from
the Reserve Bank. You will find that
the money which was flowing in from
outside has also been reduced ac-
cordingly by about Rs. 10 crores or
Rs. 8 crores. You have not saved in
foreign exchange whatsoever. You
have only encouraged black-market
and the malpractices. Tourists going
from here use the money which is
available in bank balances outside this
country. After all, tourism is a two-
way traffic and you must recognise it.
Let us understand that tcarism has
given us Rs. 20 crores by way of
foreign exchange. Let us at least
learn the business aspect of tourism.

It is estimated not only here but from
outside also that tourism ig going to
increase considerably during the next
5 years. If it is going to increase that
way, my point is that we must see that
tourism is made a two-way traffic.

Even at present what I find is that
the-hotels in Delhi are completely
booked. Have you made any arrange-
ments to see that you can take the
tourist traffic which is likely to in-
crease during the next 5 years? It
is supposed that it is likely to give you
foreign exchange to the tune of about
Rs. 40 to Rs. 50 crores. I am not ex-
aggerating it a bit. As a matter of
fact, the figures given are that we are
likely to get from Rs. 50 crores to
Rs. 60 crores by the end of 1966 sim-
ply out of this tourist traffic. If it s
so, then all side arrangements have
got to be made.

It is not only that. When you get
the tourists you may not be able to
make arrangements for the transport.
We must see whether the Indian air-
lines inside the country are capable of
lifting the tourist traffic or not. Have
we taken note of the fact or not? Have
we made arrangements that we will
be able to move the tourist traffic
which is likely to increase during the
next 5 years?
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{Shri Harish Chandra Mathur)

What about our hotel acommoda-
tion; what about our wayside
accommodation? I hope the Ministry
will throw some light on the subject.
We just go in a lopsided manner; we
do not take an overall picture; and we
do not make adequate arrangements
on all these sides.

Then, I would like to mention about
Posts and Telegraphs. It is really un-
fortunate that the Posts and Tele-
graphs Administration js at its lowest
ebb of efficiency, both in the matter
of posts as well ag in the matter of
telephones and telegrams. You will
see that the efficiency has gone down
from year to vear. I would like to
know from the hon. Minister what
deflnite and positive steps he proposes
to take not only to arrest this detorio-
ration but also to see that this most
essential public service is improved and
gives satisfaction to the people.

What we have received is only a
cent per cent increase in our telephone
bills. Though the Minister may be
technically correct, I join issue with
him and I definitely deprecate the
manner in which this tariff has been
revised and raised. It is fantastic—I
do not think it is an unparliamentary
word, and I have no other word to
use.

We are all the time talking of social
services. But what I find is that the
social services are available only for
the richer classes, The social services
available in this country are made so
costly that they are available only
for the capitalist classes or the richer
classes It may be possible that the
richer classes have a greater demand
for thesec telephones, that they are
able to pay for all these telephones.
But you are definitely knocking out
the middle classes; you are knocking
out the smaller businessmen and you
are making it absolutely impossible
and difficult for them.

We hear strong volces being raised
for raising the small-scale industry.
®ut do you think that the small-scale
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industrialist who has nowadays got to
be on the phone can pay the revised
rates? Do you think that the middle
class man or the higher middle class
man who is eduacted and intelligent,
who is the only person who can make
a proper use of the telephone is going
to use it? They will not be satisfied
by duplicating the calls from 10 to 20
basic per month. They won’t be able
to pay Rs. 240 in a lump sum as if
everybody has got a bank-balance for
everything he does.

Mr. Speaker: The hon. Member

must conclude.

Shri Harish Chandra Mathur: I will
finish in a minute, Sir.

Simply for small administrative
conveniences you have ridden rough-
shod over the feelings of the people.
Government may be able to carry
thorugh these things. But let it be
noted that they have been very ill
received and everyone concerned
feels strong resentment about the
manner in which it has been done,
about the exorbitant rates charged.
Nobody could have imagined that you
could revise your rates like this
straightaway in a precipitate manner.
(Interruption). The railways could
have done the same thing. They also
have their freights and fares; and
they could also raise their freights and
fares in this way without coming to
Parliament. If this sort of tendency
is allowed to develop, I think, it would
be most dangerous for democracy. I
hope the hon. Minister will take a
warning from the feelings of the
people. If he goes to the Central hall
and if he cares to stay there for a
few minutes and like to hear the talk
on the subject he will find that this
act of his has been resented by every-
one there.

Shri C. D. Pande: I am opposed to
it.
L]
Sbri Harish Chandra Mathur: I,
therefore, strongly plead with my hon.
friend to see that these rates are
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revised back to their original level.
You have got a telephone factory of
your own. You have got a cable
factory of your own. As a matter of
fact, we expected that with all the
telephones being manufactured here,
with all the cables being manufactured
here, you will be able to make them
cheaper. But you have not got that
efficiency to cut down your costs
(Interruption). You ask the people
to pay through the nose for your
inefficiency. There is very little justi-
fication for that.

I will say just one word about civil
aviation. My hon. friend, the Deputy
Minister just now explained that they
are cutting down their losses. I am
not at all happy at the manner in
which they are cutting down ‘heir
losses. They say that they have cut
down their losses from Rs. 96 lakhs
to Rs. 55 lakhs. How have they
achieved it? They have not achieved
it by cutting down the cost of opera-
tion. He himself admitted that the
cost of operation has gone up. They
have achieved it by concentrating
traffic only between Calcutta and
Bombay and Calcutta and Delhi and
Calcutta and Madras. These places
are highly commercialised places
where you can always try such
methods, and reduce your losses.

You are not opening new routes.
Even those places which werc on the
map previously have been knocked
out and have been brushed aside. We
wanted a connection for Udaipur and
Jaipur and what have they done? we
were paying for any losses which were
going to be incurred after introducing
the service. But what is the manner
in which you are operating the air
service to Jodhpur? It is going to be
twice a week. How do you think that
a passenger who goes to Jodhpur
today is going to wait there for his
next plane after three days? At least
a little commercial outlook should be
there. You should think of opening
the country. We cannot afford to
have absolute rigidity in developing
social services. Nowhere in the world
have they developed the air @ervices
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and clvil aviation in this manner. In
civil aviation you have got to take a
broader outlook. The social services
have got to be developed. This is
really our resentment; this is the
resentment all over the country at the
manner in which the Ministry is
functioning without caring for the
feelings of the people. and without
giving them better services. We do
not want you to be absolutely un-
commercial; but utility has been very
much ignored.

ot wwaw fay : werer wEvy, fow
T@E TR Y A N @ foamr X
WML IMAAFT AR A F ¥
faeme W & woAT gE AW wEe
FATE ) @ aR ¥ Fady oot
¥ o qog & @ § @ WY w@wA

qE ¥ T WG FW R @, §g
& =) ® Aw g fF e 9y
W™y F o @ & A wwg
LG R
ML AW T T F g
FAT To TNHM & A A AT
F @y vy fad g @
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[ worrr farg)
e A ¥ owfed . e oy
fagrr axaen & o A ¢, ggr A
AT TG T € A §, W A
& o ¢, W I ange forar amaw §0
§ @ fewrs wenm sw fadw
T Q@ § )

o¥ 9\ 3% I ¢ f& o &
FHIPA FT R FW@ E I F I
™ a%g A W9 T & AW w® @
W & I B FELT PAT AT AFR
wt o v fm ! qw v g e
N A AT TF TAEE T @A™
TR T Iqg ¥\ & fr @ T W
ar Wy, wE W W A T a
W T A AF | o) @ I9
T TAATT TN, FARG B0, Y
W AT T TR E, 98 W9 W T o
g @ for § faew s fe
fafreet wém ¥ 6 & WX @ T
FH XY A9 F | § me iR W
o FL fF I Tey f f oow
qg F $RF & W A a9 §Og
AR W F oEE feaomrn W
WA A q9E § Iq AT A8 )Y A,
AfFT F7 X W @ qE IN AWA
Ladl

Wit R AWAg fer s A
Iggefaf@ F AR A wgr, w@ A
qgw fafFe T 7 N §g aF =
¥ ggAmE AN Ay & mwar
g e ag o oo @ T @ fr wg
Tt & w2 F ¢ FAT A« ™
WA g afE e S a ey
= w1 § 7€ % & e g gk e
#r afafewr = WA A ¥ w@ §
oo ¥ T W & gy § arfw
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@ & afyw & ofws 9§ 1 3fes
g AT @ fE w¥ g Ay §
A g Had gFa § foamw ¥
WHTH AT SR E 0 F AW
gATE I ¥ A A § AR g
ATH §F 476 A { FOT Lo q1@ -
mfear A &1 @ dewfea &
QIR & & fad, A A sgaeqr
& I wW F e w
T TF FOT T Ay =X
N a@ W qw AH
fe feaa @ 5@ ¥ a7 A E
WX ZE aTE gars STETS A q4ATA ¢,
R & qfeme & 2/wo & qdy awraft
AT A ISTAIR § TH & | 7W FT AH
W OEAN WA [T oAgy g1 AT
€9 #g F1 4 A A8 ¢ 5 g gk
afaw 3 saeqr #Y T gAY | gER
gFa g @ guR, ¥few 5w & FAE
73 wawd 7Y AT Aizd 5 gw i
TN 3 TF J1F W EEI g
Fargar few § WA g @ O
7R q ATEATEY & A I, IT A F
fagdma A 21 @F, IT F P IAA
agrar w9 A frmar § fF
fog aw® & @R #t Afa
W@%»“*WWE‘?H‘N’*
¥ ufys AT Fraa 5@ &,
B9 T W AT FT, HYA ST SIS
& ga § W AR w9N @A 8
&, ot & @At &1 wfaw & wfies
qfraritacsr 31 SRy &, e oy
T woAr T § M A gAR {&=
# o SyEwT § TG A §, I A
AH FATT &1 TG omar | F fdaA
HIAT AEA § 6 W W w9 g A
Wi ZEear # A% FI A §
I gure =W 8, @ faw ag A
& 3 gz 1 fawre e ar fow ag
¥ 99 ¥ o SR § FgMIaT 3 HX g
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¥ Wit Qo femr @, S avg
¥ g &amfedt w1 ff g7 wgTAr
Y qadT, 3@ F1 A gH fawm w0
qm ¥ e o argR T arE
FARAREE S W T, §9 AT
# IR Fa1 & N domfeay & ofig
s fmafama R Ry ?
X TIEY F TS § 9 ¥ faww ¥ AR
WRIFATRE? W EHITH
T o @ § 7 A 9@ www
¥ g &g 9% § f& s Al &
FEH] T qTAGTA FT AT AF FATH §,
I FY A T 1 IF qaT , WAl
Y ST B A G AR AT W,
A W F AraT § AW A F Ar F
9% &, 97 & fawm w1 #1895 @&
35T & wy I @ fE g 9=
affy T § 7 agH & faww §
faa #r& w=dy fafy wet T @ 2 ax
Fgur et aw fRar M wr et §
fraes s=m  f& afc g7 w9d g
N seegaEar &1 97 AW F gRwd
# ¥ o arex & ot o f fogE
gu & o wrlm &, <Y et A aw
g @ fox g wo qv gfew #
qfads &A1 9 3 T a7 #
W g A% W g e A a
g fraar = X & 9@ Y WA
9T 729 g & wfaw § wivw fifww
N ot d fs s H ey avmd | B
o gene  fafae X agq &1 qaA
WTAT 8, T GEH TAATA HT FaTH FIQAT
& 9 wwAg ¥ a1 w3 g &
gy fafret W fafreez &
I ) NE @ Ag A Ay £
frg® arer <« ag aTq w4 TE A qg
qErE @ 7% fafres kT A O ¥
fF 37 & s 39 fufireet § 9% waaz
FE AN AT A aw@ 2w §?
3w o Faamr & s gt €, P
¥ty Fordrame & 99 & W WA
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fawaY w1 fasre $ & ford wg W
Fifaa FT W &) W T A a.
sEeqt # qg wrEws @ § fe gw
4g ¥ fE 913 9 F O B ¥ A
& ww &) # oy qw qgeE W
o ¥ e oA & dea sqEean
T S Y T W Y
T AT TN & g g Qe s
To Y T T § AR oF M qTH
TR & o F e ¢ o ol ¥ o)
HEF Yo0,000 To ¥ { A To ¥ ¥
# a7 axfr §1 3 9 W % DA
WA ARA TAT agi g Hw aw
qTH 9 qwdr 3, Y g Hraer ey
& s & fag, o w1 fergeam
¥ g¥ fow saawar o wwT Q¥ B9
ufuw § 1 faw Y o1 fasrr w3 ar wfw
¥ wfus azwl @ faww w4 qa
wg & 5 fafe &1 oum ve aww ad
ST T &, ®Y W A7 @} A ag gadt
FAR @ & <A sfaem & wdr ae
& wwar awdr §, gan fafreex @
IqF WA WGAT S A @ qEY
g3 qu Al svar AR ¥ F
AT AE f 3% A3 97 fafe wm
AT wfaq

16-28 hrs,

[SERT MULCHAND DUBE in the Chair]

wifex g dwnfeai A sEwar
TEAT § AT WT A SqFe 4T H) @A §
W AN W7 T &g s &
I %71 fagre FT7 2 A 99 7F IT
fawm " & 5T 97 aw o faw ¥
ofew a¥® g7 T a9 | FTER N
qTE Y qg g o fae smar F3ar @
fir Faw Awmw griaw #F 3@ A FW
it freder@ o7 A § Ol @ W
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[ a7 fag)
Tt ¥ fawat & g, fefee e &
=T et & a1 I durEat F g
urft & | fel ¥ 3 wee W A
R F e § fF ag ard g
T FATHT F AP T Y T WK
77 3 5 3 058 I ¥ Ty § 1 A
o fag T e & N @ Q&
q g Fgm f& qg Y a@ER F
o # ot § N weAidy g
&R §, WieF wge #;oass §
W % TS A g ToF F e §
I & faq ¥ g@ N v
&\ ¥ g =g § v aw feaer
St agF aars wf &, a1 feadr G
a3®l & foe agrEar & 7 Y Ik
ST wger A g3 § o wifaw Age
NI &, N CF T R FE TT Y
T & | AT I ¢ R oweE
T B¢ Gt gy ar o ¢ AR T o
¥F & fag #rf wgEar & 0% &
S W O wgrar A8 [T 8 §
@ AT A qAET AR A AQ A
W & Fg7 ¥ 1z § fr weishy wger
A FIH A AT A TF T B} FE
T ¥ et § 37 F g Wiw o
&9 ¥ 0F U7 W FEL q9F ¥ faemar
MY & ot T A B T qw_T
& fadee wew & qoFTe Ay 3T wfys
T AT AL | TF 59 q<G B qIF
& wmrr e Yy roredTe @ e are )
WA T ww fm w e aga
aEaEF § §5F F If@ | g ¥
@10 aF a1 T 9% | qg qgd GIAT
ok tfagrfa® amt @ 1 AR A} AT A
g 1 & afeT @ N a6 FER
o s T o @ 8 | & qeal
® fro & fag @ wew & fwfr
foqr ard 1 T wF & fwior F o
wrar &S g war Agf & afeT vy
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T W s Ag onar | & wgw fF
ft waydiedta qeai #1 "9 AT
WEY & NI FISH A 4y Aq @A
T & wifas "ga N qEH A
FFAN A AL I FAT AN E @
f&T &7 § F7 27 6 A AF /T B
20, Ro IT W FATX &IAT T HIAT
afge | 7w fad a7 gy A A
TF, @AG A IR RN AN GTH
AT A0EC 1 AR AF wENT
fF @ &1 T AI7 FT aQF O9S
& war & 1 9z oRAsT N @
QIR A FATY TTHR FT QT AH
S 1 gt 9% fagdr gk v i syaear
T gETR AT faFTa FA w1 A
WM qZF I AT A ATAT FTEY
i NITm I AT 3
g |19 $37 § F 37 97 qvg 19 T8
w1 mai A dsgz@ar fe
0T GAG |7 74T § FF G A a9
Tifgr fe wiew § wfas mfedy v
fasre swr wfge, wfas ¥ wfs
qgH 1 fawra w0 Tfge, @rw aR)
¥ o gea ¥ 9 gEel grAA F
AFEA FH @F FEAT L@ | qGIF
TR ¥ 7 fad gw w9 G § geF q4w
F ¢ afed w17 o 1 afus ¥ wfos
aETdr F FW Y X §H § 1| @R
F qg =T 9T R g e
X wfe® I a7 qF 9T Afqw o7 |
FTHI F 5@ AT THET & F9 /=7
o | A7 fAfeea W @ fF g
o A Ag W o frdfer w@
1 @ ¢ W1 fow 9 fF F 08 T
ad fomr o ww fagdwor ®
Bz & a1 W 1 w1 ¥ faww
& @ ¢ I fawra wriww A A% w7
qeF & fawm o SEw we |

¥ wr wifgy Wik @yt & fawre
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¥ W W AR AN FT A S
wfgr | & gred fafaeet aga &
o & i & WY @ # ) Afawe
¥ gy a0F § @ o 9w F fag
i wfaea 9T NT T arfw ggat
¥ fagma 71 &7 g ¥ faar a7 wR
Iq I FW qE G A7 | wrfaT gurd
AT Guadi QAT a9 W AR &
IrAT et g 5 gy qeA & faww
¥ faT a7 SEFH TE@T 4T § qU AHAT
T Ty § AR frw ag @Al W
fmfr 5 75 & frg? @+ wW
Sz 9=y § W frw a@ W@ 0T
T[T AW B A T30 Ay E ?
® g FE W fF R wEew IEe

~=

= JT

Lo
W fagw w9 ¥ g A § AR A
aAT TEM fF ogE T A g w3
¥ faq ag fafredy aar sa @ @Y @
O T FI7 BT W 2 ? A9 47 AI@
Wt @ Y g8 ¥ fog w1z oA ¢
g T A graaa: Ya fafaey o §,
N WATAT F7FWE | & ITET F
fg sz agm 5 saFar ¥ O
¥ ¥ g3 wowr fafred & wfE-
fafer 3, dac fafedy &1 sfafafeer
3 3 7g v §7 §F gu N Tg FW
Y J9 G ¢ ) R A W
AAE W e w7 T §, Agar FAN
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1 o ¥ oy wTe @ m ) A
TRYE fF g Foag vy &
YT fr dgar wEA A fod e
fawrfeat &Y aewre ¥ dye #< faar @
W T AR e & qrw A 8,
WIS aF I WA & af Ay @
2 A& vy wRER & MEETE
fear o @ & 1 F wrar wsm fE
worgll & few 9 gfee F Tard g T
I g FAS A frd F oy
W w@FT ar may ¢, awgd d
wfea AR dT v dar A F
g ag o7 A N fawfea oT e
¥ I AAA FAX F I AT FA
A | Gar FW A wAwAr qF F
NF g AIwar A g g@ d
e HiX qqeqr F1aw @y ¥ Far
wzz faemmt

2y ¥ fagy T AT &N F e
WA FY G647 A FT AT FG TE
&1 F war § T gw wiws & wfes
gz A @19 @ § IfFT a8 o
v ¥ WHEIE ¥ 979 HFAT 9941 ]
fF 77 77 e RIS @Ay F AR A
TR & o Y Fae wrt § aeqaa:
Tg T g & werw el W ¥
T UF &rE AR § @ A F qak §
oF qrez AIfRY X WA, & a@ W
T Fae s § Faifs &g w8 9%
ar to, Qo‘ﬁ'ﬂ’ﬁ\ﬁﬁf‘ﬂﬁmﬂ
T | Q¥ el 9T A7 9 WiGw
AT @ @ T oS g
FET fF R FT A JR& § I
€< amaT W ufes ¥ wfws de
ofeder & TR WM S Sy

ar 2 @ & arwht fs 9% fag
:ﬁgwg;wmm ¥ Y 9 qE O
wifew & @ I |
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[=hr wxror Fag)

Igt oF % WA wew 0 g
W oEaE § F owuwar g 5 9w @
gafaeTe w3 £t @ & oA A )
A1 ¢ § 97 & S W aga qxwn
DL I IR § g gAfaer
& 7 faw oot wrAEe agr awd @
afeF gar ®) qAW H v w Al
g

TeRgr qwew feaddew w@w ¥
A FY o o @ W sw W
fawmfd & § 99 fawfenl ® sy
<} g forar o1 @ | A ST =g
WX gag F1 7@ a1 A A0S T EF
& gUFT 3% AR § Fu1 T@ wiwa
& @ § ? 37 fawmfoal 1 wfax
&9 59 a% F fog arewT Wgy § ?

7g g a9 o o1 fF § ¥ 5o
gy fraga &Y | § fox o) & o
g Wgm fF wF & dmer A
wERgT F1 AT # AF F & fag
SR [T =rfgy W) ¥ 9T =i A
aifer #ifF 78 a7 a6 & & s
IeT &r gy faar smam ar g faw
M TR Y, @y AN WmA <
g ¥ W gaRdT F WG I I TG
o7 97 § | gafer dmEr 9x eqry
2 T UF FUT FYAT IGX TG |
§ guwar § fF oF @@ @ woo
Yooe FUIT TIAT TG AT THY AfHA
FEd ar el TSI Ao # @y
AR R0, Y FAT AT T FT IT4-
W & amaT agr T E

T W AT OB Fre ¥ woee-
feow &1 oY §A9 JoaT & Y 99 F
T T qar A W W qfs
T AmmeTeee weEler § wafag
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ITEY wRT 9gER & fag g g
AT F7aaE & T § Ed T
T W T A AN I A
AW 13, 13 FOT TG #0249
g fas aew afcaga & age frar amm
& o 99 ¥ T o W A ) g
w7z gt & fr g ¥ 7 fas WA
N ARTH ®T ¥ GrgEr gar § afes
@R AN T F wifgw wE Y,
TRITHT qOF ¥ 991 A, 9 A A
R FA Y A g fE
T g T oW gfuxs § owfes
W IR A a6 ¥ 7@ X Az
TTFIE #Y g% ara faad fF fagd
g€ w0 smaear w1 faww feav o
T

Shri Basappa: Mr. Chairman, Sir,
in a developing economy such as ours
the importance of this Ministry need
not be emphasised. The forces releas-
ed by our Five Year Plans and other
things have led to greater production
in this country, and the main question
will be how far our transport system
will be able to copc up with the
needs of out State at this juncture.
From this point of view, when our
industrialisation is taking place at a
greater speed, when our exports and
imports are also expanding, when the
passenger traffic and goods traffic are
equally expanding, it is but natural
that this Ministry should receive the
greatest attention.

Sir, we have been saying that the
railway system is getting over-worked.
Naturally, the road system and the
water system equally gains import-
ance. In this context, Sir, my hon.
friends have referred to certain ports.
I come from a State which has nearly
200 miles of coast-line in the west.
Therefore, I would like to look into
the port system of thjs country. What
do 1 see? This country has a coast-
line of nearly 3000 miles with only
seven major ports or so. The goods
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carried through these ports is very
heavy, and it is high time that we
should look into the development of
other ports in this country.

The few major ports of our country
are already over-worked. For exam-
ple, we hear every day of the conges-
tion in the Calcutta Port, in the
Bombay Port, in the Madras Port.
We hear every day of the labour
troubles that are going on there.
Therefore, it is very very necessary
that a re-alignment of the pattern of
our commerce in this country should
take place. It is high time that we
do it. From that point of view, if we
look at the map of our country, there
are only two States which have no
major ports: one is Orissa and the
other is my S.ate, the Karnataka
State, the bigger Mysore.

In this State of Mysore there are
ports which can become major ports
if only a little attention is given.
There is the port of Karwar which
has been proclaimed by many many
.engineers in the past, there is the port
of Mangalore, there are other small
ports like Bhatkal and others. What
has' happened to all these ports?
Look at the exports and imports of
that part of the area. We have iron
-ore and manganesc orc to be export-
ed, we have rich malanad where the
coffee  plantations, tea plantations,
cashew-nut trees and sandalwood
trees are there and for which we
.have to import lot of fertilisers from
other parts of the country. More
‘than that, the fishing industry in that
part is very very important and lot
of exports take place. In these cir-
cumstances, the necessity for the
development of these ports on the
west coast, the Karnataka area, as-
sumes greater importance.

I said that there should be a re-
alignment of the pattern of commerce
in this country. Why did I say so?
It is not out of any narrow conside-
ration that I said so. We must take
the national consideration and also
the regional consideration. The ex-
port of manganese ore or iron ore
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through the port of Bombay or
Madras or Calcutta would cost us
more. The very savings in the cost
of transport through these ports
would go to develop the port of
Mangalore or the port of Karwar as
well as the road system in that part
of the country. I do not know why
this has not been thought of. And
even if it has been thought of, 1 do
not know why it has been shelved. I
have not been able to understand it.

I know a little of the history of
the past in regard to these areas,
and especially about the Bombay
port and the Cochin port. Probably,
in those days, the authorities of the
Bombay port thought that much of
the trade of that big area which was
then called Vijayanagar empire—once
upon a time the Karnataka area was
called the Vijayanagar empire—could
pass only through Bombay, and the
people of those areas then thought
that their trade could pass only
through Bombay. So, there has been
a positive neglect which amounts, so
to say, to a scandal in regard to the
development of Karwar or Mangalore
all these years, and you may under-
stand it if you refer to the history
of this part of the country. In these
circumstances, I wish the Ministry to
take note of the high feelings that
are in the minds of the people there.

I am not coming in the way of the
Tuticorin port. Let not my hon.
friend Shri Thanu Pillai say that I
am saying something against him. 1
do not say anything at all against
his claims. This country needs more
major ports. My only claim is for
the development of Mangalore. Man-
galore port has a capacity of 3 or
3} lakh tons and other potentiali-
ties as have been indicated in the
reports and it is said that it can be-
come a major port. I do not mind
whether it is Karwar or Mangalore.
Let us have at least one major port
there. Let it be anyone of these two.
One of them can be developed as a

ii6 major port and that should be deve-

loped soon.
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Everytime when we put forward
some claims, the question of the rail-
way line is raised. My hon. friend
Shri Achar over there knows much
more about it than 1. He knows
much more about Mangalore than I
Every time we raise the question of
the Hasan-Mangalore railway line in
this House, it is said that unless you
have a major port you cannot have
a railway line. Now, the Minister
may say that unless you have a rail-
way line, you cannot have a major
port. This is something which I can-
not understand. There is a Kannada
proverb and I think a similar pro-
verb exists in the other languages
also. The meaning of that proverb
is, unless the person marries, his
madness will not go; and unless his
madness goes, he will not marry.
This holds good equally well in this
context. I request that the Minister
will see to it that some of our ports
are developed. I do not want to
dwell on this point any more.

1 wish to say a few words about
the reorganisation of the States in
this country, in connection with this
discussion. Some of the reorganised
States are put to a lot of inconveni-
ence because of the disturbances
caused to the communication system
or because of the lack of any com-
munication. I know Madhya Pra-
desh is one. Its capital is located
far away from the centre of the
State, and a number of States have
been brought together to form the
modern Madhya Pradesh. There are
no good communication systems
there. That is equally true of Kar-
nataka or the Mysore State. The
present Mysore State includes those
areas of Karnataka added on—the
Karnataka areas in Bombay and Hy-
derabad and also Coorg, besides the
South Kanara district which formerly
belonged to Madras. Thus, many
more areas have come in to from the
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present Mysore and the road system
especially in the new areas which
were added on to us is very bad
For instance, in the Gulbarga area
in former Hyderabad, the communi-
cations are hopelessly bad. Same is
the case with the Bombay-Karna-
taka area. We have to spend a lot
of money no doubt, and something
is being done. 1 am very happy to
say, it, but some bridges on the
national highway in this area are still
to be constructed. The Malnad area
especially is very rich, though it is
a backward area. It has plenty of re-
sources, like timber, coffee, tea,
cashewnuts and mangoes. Take, for
example, Coorg. It has about 30,000
acres rich with teak. We require
railway sleepers to be made out of
this wood. That means, there is a
saving of foreign exchange. These
possibilities are there. So, this area
must be developed.

Now, I come to the question of
other important highways which
have to be developed. For instance,
there is the Poona-Bangalore high-
way and also the highway from
Mangalore to Bangalore. These are
some of the highways to be develop-
ed.

I then come to the question of the
second shipyard. I have no grudge
against Cochin being selected for the
second shipyard. But the claim for
a second shipyard in Karwar in the:
third Five Year Plan is also equally
important, Attention no doubt is
being given to the development of
shipyards, but the progress is very
slow. When we are still in the be-
ginning stage of the building of
these shipyards, at least should we
not think of countryboats which was
mentioned by some of my hon.
friends? The development of coun-
trycrafts is very essential. Nearly
10,000 boats are required in that part
of the west coast to which I have
been lreferring. The fishing indus-
try is growing. So, the boats are
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necessary. Therefore, 1 say that this
industry should also be developed.

Mr. Chairman: The hon. Member’s
time is up.

Shri Basappa: I think I must make
haste. About tourism, I might say
that our country has got very rich
potentialities. The great Himalayas
in the north and the western ghats
in the south-west offer very fine
scenery and all the natural advant-
ages are there. The great poets and
historians have written much about
these areas. Everybody who comes
to our country—philosopher, histo-
rian or anybody—has plenty of things
to see in our land. So, there is a
great necessity for developing some
of these areas and establish air-strips
there. For example, there is Bija-
pur; there is also Hampi, the seat of
the old Vijayanagar empire. So, I
wish the hon. Minister takes note of
these things and try to develop these
areas by having air-strips at these
places.

There is the question of the aero-
drome at Bangalore. The aerodrome
there is in a very bad condition. The
contro] of this aerodrome I think is
with the Defence Ministry and the
maintenance of it comes under the
Ministry of Transport and C i-
cations. It is high time that this
Ministry took over charge of that
aerodrome and saw to it that a new
building is constructed there within
a very short time.

I must thank the Minister for
bringing about a separte postal cir-
cle for Karnataka. It was a very
long-felt need and that has been
satisfled. I appreciate the work done
in this direction.

I do not want to go into the details
of the need for waterways. I would
simply point out the development of
the waterways between Mangalore
and Kundapur should be taken up.
It is a very important route. Pro-
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gress in this direction is very slow.
Nearly 40 per cent of the products of
Assam and Calcutta go through the
waterways and so waterways should
be developed, and wherever neces-
sary, the important waterways should
be declared as national waterways.

There is only one thing that re-
mains to be said. That is about the
postal system. Of course, they are
doing all that is possible, but there
is one point which I want to make
in regard to the telegrams. The en-
tries in the telegrams are not always
clearly written. I can cite my own
experience. I once gave a telegram
that I would be arriving at such and
such a place by night at a particular
time. The telegram went late, and
though I arrived in proper time, the
person whom I wanted to see had
not arrived there. So, unless the
telegram clearly mentions the date
etc., the people whom we want to
see at the place where we arrive,

cannot arrive at the time required
by us. The telegram must clearly
show the date and time when it

was sent and the date and time when
it was received. Otherwise, it be-
comes very difficult. I hope the
Ministry will realise this point also
and see that all steps are taken to
rectify matters.

Shri P. C. Borooah (Sibsagar): Mr.
Chairman, Sir, if a well-developed
system of transport and i
tion is vital for the economic growth
and the industrial development of
the country; then it can be said very
well that the State from which I
come—Assam~has not been receiv-
ing the due attention from the Gov-
ernment. Assam is very badly dealt
with in the matter of transport and
communication, at the hands of the
Government not only now but from
a long past.

So far as the total length of the
national highway in Assam is con-
cerned, only about 800 miles out of
a total of about 14.000 miles of the
national highways fall in  Assam.
But there is a persistent demand
from the people of Assam that the
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north trunk road from North Gauhati
to Dhemaji, a distance of about 175
miles be declared as a national high-
way. This road passes through a
railwayless rich area of about 5,000
8q. miles and is bounded on the north
by the NEFA hills and on the south
by the Brahmapuira river. It may
be remembered that this area was
shown in the Chinese maps belonging
to China. Unfortunately, about
half of this area falls in my consti-
tuency. That is also why I urge on
the hon. Minister that he should be
Ppleased to see that this road is dec-
lared as a National Highway.

Assam has got the highest rainfall
in the country and some of its sta-
tions record the highest rainfall in
the world. As a result, the roads
get damaged quife of.en. Since the
last great earthquake of 1950, the
bed of the river Brahmaputra is get-
ting shallower and as a result that
area getting floods very often. So,
some sort of s abilisation programme
for these roads is wanted. It may
be necessary to change the specifica-
tion of the roads also.

Mr. Chairman: The hon, Member
may come nearer. He is not audible
here.

Shrl P. C. Borooah: I was just re-
fering to the damage caused to the
roads. It therefore needs stabilisa-
tion and change of specification in
constructional works. The specifica-
tion of roads say in Rajasthan where
the sub-soil remains hard through-
-out the year may not be suitable for
Assam where due to lot of rain the
sub-soil gets very soft or water-
logged. When heavy motor trucks
‘heavily laden pass fast by the road,
the thin hard crest of the road sur-
face gets damaged and cracked; the
road becomes bad and this necessi-
tates a major Tepair every time.
“Therefore, I say that there should be
a programme of stabilisation for the
National Highway so far as the
Assam part- is' concerned - and that

)
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should be taken in hand_as soon as
possible.

Regarding the widening of the
National Highway, the width of the
National Highway in Assam is only
12 feet., Nowadays there are big
trucks the drivers of which do not
care for the laws of the road. So, if
is difficult to get a pass in Assam
roads without risking one’s life.
Therefore, we want that at least in
that part of the country, the width
of the Natinoal Highway should be
increaged from 12 feet to 18 feet, if
not more.

Coming to road maps, I congratu-
late the 'hon. Minister on his having
initiated a scheme for preparing a
comprehensive road map for all dis-
tricts for the purpose of drawing up
an integrated plan of road develop-
ment for each State and also for the
country as a whole. - This, when com-
pleted, will surely greatly facilitate
the work of development very much.
In answer to a question of mine re-
cently, the hon. Minister said that
these maps will be for official use
only. I do not quite understand
what is the necessity of keeping these
as an official secret. I think it should
be made available to the public, so
that the Government also can get
the benefit of having the public opin-
jon about the roads of the country
which is an important thing.

Regarding shipping, my friend,
Shri Raghunath Singh, has said many
things. I do not want to say much;
particularly coming from an inland
State, I do not think 1 possess as
much experience as he does. We
have got a very long coastline of!
3,500 miles. Also our external mari-
time trade ranges between Rs.. 1200
crores to Rs. 1500 crores. These at
once establish the importance for
development of our shipping.

Coming to Kandla port, coming as
1 do from an inland State, I do not
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think I should devote much time ‘on
the subject of shipping or poris. But
1 could not resist the temp.ation of
speak.ng a few words about Kandla
®port, in whose development Assam
has interes.. It may amuse the
House to know that in the gone by
days of mythology Assam had inti-
ma.e, rather sweet, relationship with
Cujarat. Lord Krichna from Dwarka
want overnight to Kundilnagar in the
cas ern most part of Assam and
married Princess Rukmini and fought

Rukmavir, the brother of Rukmini
for opposing the marriage. Anirud-
dha, the nephew of) Lord Krishna

" enchanted by Chitraickha fell in love
with Usha the daughter of Vanasura
without sezing her and
married her. In the present days
a'so, the dredger which is commis-
sioned for dredging the Kand'a port
is named “Rukmavati”, which is a

strange coincidence.
—

Shri Harish Chandra Mathur: His-
tory will repeat itself.

Shri P. C. Borooah: Of course.
However, it is not on mythological
grounds alone that Kandla is import-
ant for Assam. Kandla port is the
only port to which Assam has got
direct access, without necessitating
any of her outgoing traffic being
transhipped on the way. A wagon
can come to Kandla straight from
A-sam, but in all other cases tran-
shipment from metre-gauge to broad-
gauge is necessary. As such, Assam
is much interested in the develop-
ment of Kandla port and I trust the
Ministry will pay heed to it.

Coming to inland water transport,
Assam is vitally interested in it.
Assam -has got to depend on Inland
'Wa'er Transport to a very great ex-
tent. About 40 per cent of Assam's
traffic from Calcutta is moved by in-
land water transport and 93 per cent
of her tea and 90 per cent of her
jute are transoorted to Calcutta by

aterways. All of these are practi-
ally being done by the Joint Steamer

rvices, a combine of two British
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companies who had to be given a
subsidy to the exient of Rs. 5 lakhs
a year by the Government. The
development of inland wacer trans-
port is vital not only for the deve-
lopment of Assam but also for her
very existence. Unfor.unately, this
has suffered from negligence for the
last hundred years. In the First Five
Year Piaan it was absolutely  over-
looked and in the Second Plan only
a paltry sum of Rs, 1.42 crores was
provided. I do not know what
amount is going to be provided in the
Third Plan. The Gokhale Committee
recommend:d that Rs. 50 crores should
be alloca'ed for the purpose. I hope
the hon. Minister will be able to
pursue the Planning “ommission
and see that this is done.

About the Pandu port we are glad
to find that Government have decid-
ed to undertake the cons ruction
work. Along with this, we also urge
upon the Government to provide
terminal facilities at Dhubri on the
Brahmaputra, to raise the foreshore
at Gauhati, to p_rovide ship repairing
and docking facilities in As'am and
to construct light portable prefabri-
clated aluminium transit sheds at
Neamnti and other important ghats
on the Brahmaputra. I hope the
Minister will pay attention to these
subjects.

Regarding air transport I do not
want to say much. The runways at
Gauhati and Mohanbari should be
extended to enable bigger aircrafts to
land there. The other day when our
Prime Minister went to Gauhati he
had to fly past Gauhati airport and
land at Tezpur and then enplane a
dakota to come to Gauhati, wasting
qu‘te a bit of hiz valuable time.
Therefore, we want these two run=-
ways to be extended. Shillong
is the only State -capital which
is stil] not on the air map of
India. Fortunately all the State
capitals have got air-stations but {t
is only Shillong that has heen I~ft
out. I trust the hon, Minister will
see to it also.
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17 hrs.

Regarding passenger service, there
is a persisient demand that there
should be one morning service from
Gauhati to Calcutta and one evening
service from Calcuita to Gauhati.
The hon, Deputy Minister is not here
whom we had already moved. I
want to bring this to his notice that
an evening service from Calcutta to
Gauhati should be introduced so that
people from Assam can go to Cal-
cutta, finish their work and go back
to Gauhati the same day.

Another small thing 1 want to sub-
mit is about the full meal to the
passengers, Assam lines are one of
the most paying lines but Assam is
penalised in the full meal being
withirawn. I do not know what
amount Government is going to save
from this and what they are going to
lose by withdrawing these small
things. They say that on Assam lines
the stops are at short intervals. But
the first stop from Gauhati to Cal-
cutta is after two hours.

Mr, Chairman: The hon. Member's
time is up.

Shri P, C. Borooah: Just two min-
utes, Sir.

Most of the Assam services start
from Dum Dum, that is, Calcutta,
between ‘the morning hours of 6 and
8 o'clock. To catch the 8 o'clock ser-
vice, one has to start at the latest at
6 o'clock as 1} hour earlier is the
time given for reporting at the air
office. He reaches Gauhati at 10
o'clock, just at the same time when
the morning Viscount service rea-
ches Delhi from Calcutta. If the
Vireount passengers get hungry and
want full meal why shoud the
Dakota passengers not get it? 1 do
not understand why this disparity
maintained. It is a very small
demand. I hope the Government
would see to it and full meal is in-
troduced very early in Assam lines.
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Regarding the telephones, I want
to say a few words. This is my last
subject. I have got two sub-divi-
sional towns in my Constituency. One
is North Lakhimpur which is still
unconnected with the tclephone sys-
tem of the country. There is no tele-
phone uptill now. The other sub-
divisional town is Sibsagar from
where I come. That is still carrying
on with the age old magnet system
although electricity is available there
since last three or four years. I
think these inconveniences of the
public should be removed as early
as possible.

Coming to my last point regarding
telephones, I would say a few words
about the telephone ra‘e. According
to the new trunk telephone rates
system, the ministry have divided 'the
24 hours inio six periods, namely, 6
to 9 in the morning at 70 per cent; 9
AM. to 8 P.M. at full charges; 8 P.M.
to 11 P.M. at 70 per cent; 11 P.M. to
midnight at 40 per cent; midnight ‘o
5 AM. at full charges and 5 AM. to
6 AM. at 40 per cent. The effect of
this change will, firstly, be that no-
body would like to go in for the
midnight to 5 AM. period when he
is going 'to be charged of full rates
which was till recently available at
50 per cent rates.

Mr. Chairman: The hon. Member’s
time is up.

Shri P. C. Borooah: One minute
more, Sir. '

On the other hand this will keep
the entire telephone system which
costs the country Rs. 114 crores lying
idle for five hours. There will be
almost no work during this period.
Secondly, the two one-hour periods
when charging will be at 40 per cent
will face a tremendous rush. As
soon as the rush comes in, before a
call is put through the time will be
over. Thirdly, during the day time,
that is, from 8 AM. to 9 P.M. all the
night traffic will be divided and again
there will be rush and as a result the
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people will be subjected to inordi-
nate delays.

If I am correctly informed the De-
partment has also realised these diffi-
cullies and they are possibly going to
withdraw it. I want to ask the hon.
Minister whether my information is
correct that he himself was not in
favour of this change. And again if
my report is correct, it was in black
and white. I request the hon. Min-
ister will say a few words about this
in his reply.

Shri Manabendra Shah (Tehri
Garhwal): Mr. Chairman, Sir ...

Shri Radhelal Vyas (Ujjain): No-
body from Madhya Pradesh has
spoken. We should have an oppor-
tunity.

Shri 8. M. Banerjee: Will the hon.
Minister reply tomorrow?

Shri Raj Bahadur: I am replying
today. I was due to start at 5 o’clock.

Mr. Chairman: He will reply today
and the hon. Minister will reply to-
morrow.

Shri Raghunath Singh: We are sit-
ting till 6-30.

Shri Manabendra Shah: Sir, my
hon. friend, Shri Samanta yesterday
referred to his resolution of the 11th
h{larch, 1955, regarding 'the separa-
tion of the posts and telegraphs fin-
ances. At that time the position, as
1 see it, was that my hon. friend was
on one gide and the hon. Minister was
on the other side. The hon. Minister
was not agreeable to the proposal of
the hon. Member. In fact, this pro-
posal as far as 1 can see, was not
acceptable to Government up to the
very recent past.

The hon. Member, Shri Pillai, re-
ferred to the threatened strike of the
P&T. At that time a decision of the
GoYemment had to be taken. No
g!ecmion of the Government is taken
in a day. Decisions are taken after
a lot of deliberation. Then they come
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to some decision. At that time the
Government could have taken the
decision about the creation of the
Board. But they did not do so. They
created Pay Commission. That means
upto that period also they were not
very keen on the creation of the
Board. Otherwisc they could have
created the Board and given it a
chance of looking into the pay-scales
just like the Railways. The Railways
have their own pay-scales and all
that. They did not do that. It defi-
nitely means that upto that stage
they were not very keen on the crea-
tion of the Board. Even the Pay
Commission did not suggest anything
about the Board. They looked into
the administrative structure and the
emoluments only about the Posts and
Telegraphs Department and other
departments

Coming to the reasons that have
been offered to us regarding the crea-
tion of the Board, I find that the
important amongst them are:

(1) the lack in renewal funds;

(2) accumulation of capital for
the development of P & T alone;

(8) greater autonomy in pur-
suing its plans; and

(4) freedom from day to day
interference from the red-tape
of the Ministry controlling it.

1 also understand that all this is
based on the fact that Posts and Tele-
graphs which is a public utility
should be governed more on com-
mercial basis than on official basis.
What a reason to advance in a wel-
fare State where almost all services
exist and are shaped to do the maxi-
mum service to the maximum num-
ber of people. The encouragement
that has been given to the Posts and
Telegraphs is naturally dependent on
the progress made by the Railways.
It is true that the Railways have
made a lot of progress. In fact, next
to agriculture, the largest amount of
capital has been spent on the devc-
lopment of the Railways. But I dis-
agree with any hon. Member who
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suggests that ii is due to the Board.
What is oftcn forgotten is that it was
not duc to any developmen! plans
followed with any noble intentions
tha. the Britishers devcloped the
Railways. They were developed with
a complete disregard to the econo-
mical or social activities. They were
only created to serve the needs of
sira‘egy and to crush the one time
prosperous trade of this ccuniry
with its rich inheritance in cottage
industry. It was to ensure that the
country was most effeciively ruled
by the sword and the country’s in-
genuity whether in raw materials or
in skill was exploited to their advan-
tage. Our economy was thus comple-
telv uprooted.

I hope I have convinced the House
that the development of Railways
was not due to the Board type of
set-up but due to the intentions of
the persons governing the country. I
am a raid I would not agree with the
hon. Member Shri Ma'hur who said
that it was due to the Bcard type of
set-up that the Railways are progres-
sing 5o much. It wa§ this lop-sided
progress of the Railways—and the
lop-sided progress is still continuing
—tha! we are fceling deficiency in
rest of the depariments. In fact, the
vory fact that we are having various
plans indicates that the planning of
o'her departments was not at par
with the Railways ani, therefore, we
arc having all these plans. Do we
have the same considcration for Posts
and Tclegraphs as the Britishers had
for the Railways or do we at present
thwart the progress of the Posts and
Telegraphs? I am sure all these
things will not be acceptable to the
hon. Minister.

In fact, if you go through the sta-
tistics you will find in the Report of
the activities of the Pcst and Tele-
graphs that the following progress
has been achieved: The number of
post offices added in the First Five
Year Plan was 19,712 and in the
Secohd Plan (upto 31-12-59) it was
10,796. As tegards Telegraph offices,
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the number in the First Plan was
1465 and in the Second Pian it 1s
932. As regards the telephones, the
number in the First P.an was increas-
ed by 1,09,600 and during the Second
Plan by 1,20,200.

From the Pos!s and Telegrapns
Department  Annual Report for
1957 58, pages 66-67 we will further
find that the earnings of the Depart-
ment right from 1925-26 to 1957-58
show that it has been mostly a rising
spiral. Out of these twenty-three
years, only scven years were the
lean period, and these were tho <n~-
pression years of the ‘thirties’. In fact,
probably, there was not depression
only in the Posts and Telegraphs
Department; it was there in  other
departments and also perhaps in
other countries.

The second argument that probably
governcd this decision of the Gov-
ernment relates to accumulation of
surplus for capital formaiion to serve
as rep'acement for the much-nceded
depreciation. In this I also include
contributions to and withdrawals
from the renewals reserves funds of
the Posts and Telegraphs Department.

The statement at appendix III of
the Annua] Report of the Posts and
Telcgraphs Department for 1957-58
shows, in column 7, that “the accu-
mulated profi's of the Department
have been rising continuously from
1939-40 to 1957-58".

Similarly, column 6 of Appendix V
regarding renewals reserves fund
shows that “the Department had in
1957-58 Rs. 7,71,42,000 as against
Rs. 8,06,91,000 in 1936-37.”

Similarly, in appendix IV, which
shows the statement cf capital out-
lay in the Posts and Telegraphs De-
partment during and to the end of
March 1959, the to‘al fixed assets of
the Department stood at over Rs. 104
crores. The outlay during one year
alone amounted to Rs. 9 crores.
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‘Therefore, I am very doubtful if
the convers.on of the Posts and Te.e-
graphs from what it existed into a
Board would show any better pro-
gress. And if at al]l it registers a
bet.er progress, it will be at the ex-
pense of the other activities of the
Government. Because, it must not be
forgotten that no earning department
can take for ilself a lion’s share; no
earning department can allow other
departments to be neglected. The
other wings of the Government must
receive their due consideration even
if they are not earning departments.
Therefore, to feel justified about not
giving grants to others is not a posi-
tion that any Department should
take, There are departments like
Defence and External Affairs. There
is hardly any income there. But if
the necessity demands, other depart-
ments which are earning departments
will have to come forward to contri-
bute {o these Ministries,

Therefore, to say that because the
Railways can do what they like, the
Posts and Telegraphs should also be
allowed to do what they like, I think,
is a wrong argument. The argument
should probably be that the Railways
should also be contributing more to
the general reserve.

Some hon, Member said that the
Board have been doing very good
work. But the very fact that many
committees had been set up in the
Railway Board means that the func-
tioning of the Board was not satis-
factory. For instance, the Mackay
Commi'tee and the Acworth Commit-
tee which were created found mis-
takes and wrong workings in the
administration of the Railway Board.
In fact, even tcday I do not know
how far we can say categorically
that the functioning of the Railway
Boar1 is all that we expected or
thought it would be.

Thercfore 1 fervently hope and
appeal to the hon. Minister not to
hurry up wi'h the experiment with
regard to the Posts and Telegraphs
Denartment but to allow it to werk
smoothly ‘as it stood before. Because,
it has. as it existed, done a yeoman’s
service.
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Then I would like to draw specially
your attention, Sir, and I hope that
it will be conveyed to the Speaker.
It is about parliamentary ccntrol
over Posts and Telegraphs, In fact, 1
am encouraged to raise this issue by
the fact that hon. Shri Pande referred
to the incrcase in the telephone rates
without the permission of Parlia-
ment, or without Parliament being
taken into confldence The same was
the position regarding the creation of
the P & T Board. The Board was
created and established belore Pariia-
ment came to know of it, or Parlia-
ment was given an opportunity to
debate on it. In fact, we are now
being placed in tre position of mcrely
doing the post mortem and not of
trying to help the Government in
crealing new policies. Thercefore, I
contend that it has hrought into
being the existence of indirect con-
trol of Parliament, At present, we
can at any siage or at any time raise
any issue regarding Posts and Tcle-
graphs, but 1 feel after the creation
of the P & T Board, we will be
having only indircct control over it,
and perhaps will cnly be able to raise
those issues on which the Minis‘er or
the Ministry under him issues a direc~
tive to the Board, the rest of the
things may perhaps get debarred.
This is a significant matter to which
1 would like to draw your a‘tention
Sir. Parliamentary control will then
be only a myth ani it will wither
away as most of it has already done
as compared to the nineteenth cen-
tury Parliament.

Shri Chintamoni Panigrahi: While
going through the Reports of the
Ministry I find that in some of the
departments the achicvements are
most discouraging.

Let us lonk at the building pro-
gramme of the P & T Department.
In 1951-52 the amoun! utilised on
this head was Rs. 127 lakhs and the
amount that lapsed was Rs. 49.23
lakhs. In 1954-55 the amoun' utilis-
ed was Rs. 156.25 lakhs and the
amount that lapsed was Rs. 201.76
lakhs. This is most discouraging,
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|Shri Chintamoni Panigrahi]
and the figures for the succeeding
years appear to be still worsc. We
would like to know from the Minis-
ter how much of the money they
have spent during the succeeding
years.

It can be said that this is a Min-
istry of committees and recommend-
ations which have never been im-
plementcd. A commi.tee was ap-
pointed to look into the scrvice con-
ditions and the grievances of the
extra-deparimental postal employees.
During the last two ycars tho com-
mit'ee has submitted its rcport, but
the Government has not finaliscd its
considcration, and every time we put
a question to the Minister in the
House, we are told that they are
considering it. This is really most
amazing and we hope the recom-
mendations of this Committee would
be considerel immediately, without
any further delay.

Government  appointed  another
committee, and it is the Inland Water
Transport Committee. The commit-
tee itseif has said that since the
attainment of independcnce, during
the last twelve years, inland water
transport has not been dealt with
properly. During the First Plan, the
allccation for inland water transport
was very meagre. During the Second
Plan it was expected that the allot-
ments for this purpose would be
more encouraging, but the allotments
are s'ill less, and they have not been
utilised to the full. The committee
itself has said that there have been
a number of reports on inland water
transport during the last ten years,
but very few of their recommenda-
tions have been implemented, and
meanwhile, inland water transport is
actually receiving a setback all over
India. The committee has made
some very modest recommendations.
They said that during the rest of the
Second Plan period, for nor‘h-east
India Rs, 142 lakhs should be allotted,
Rs. 30 lakhs to Orissa, Rs. 43 lakhs to
Kerala, Rs, 10 lakhs to Mysore, Rs. 30
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lakhs to Andhra and Rs. 15 lakhs to
Madras. Though the recommenda-
tions are most modest, yct, I would
like to know from the hon, Minister
how much of this money has been
given to the various States during
the last two years of the Sccond Plan,
and how much cf this money has
been utilised. You will know from
the hon. Minister that the achieve-
ments are really not encouraging.

Government also appointed another
commiitee cailed the Intermediate
Ports Development Committee, What
happened to the recommcendations of
this committee? Even when the re-
commendations of the committee have
not been finalised, behinl the scene
efforts are going on to see that cer-
tain ports in ceriain areas get prio-
rity, overlooking the rightful de-
mands of certain other ports such as
Paradip, for instance, so far as Orissa
is concerned.

A liitle while ago, my hon. friend
from Mysore, Shri Basappa said that
the feeling in Mysore was very high
as to why Mangalore was not being
treated very nicely. But I would say
that considerations other than eco-
nomic weigh with the Ministry, and
those considerations are most paro-
chial, and 1 can charge the Ministry
that they are not viewing this from
the point of view of economic consi-
derations, but other points and other
considerations weigh with the Min-
istry I would just cite one or two
instances to this effect.

‘The Roads Wing of the Ministry of
Transport have formulated a prog-
ramme for development of roads for
promoting the export of iron ore. If
you go through the report of the
Ministry, you will find that for Mysore
State, an amount of Rs, 185:99 lakhs
has been approved, and for Orissa, an
amount of Rs. 11:81 lakhs has been
approved, for improving road com-
munications for the export of iron
ore. The world knows that Orissa
produces 21 lakhs tons of iron ore
every year. In 1957, the production
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of iron ore in Orissa was about
21,41,6560 tons whereas in Mysore it
was only 6,75,000 tons or so.

Shri Raj Bahadur: How much of it
is exported?

Shri Chintamoni Panigrahi: It is
exported, I can tell you. How much
of it is not being exported because of
lack of communications? I do not
say that Mangalore should not be
developed into a port. I plea for
that. I plead that there is necessity
for developing two major poris, one
in the East Coast at Paradip and the
other in the south Coast at Manga-
lore. 1 do admit that there is possi-
bility for expanding both. But the
way Government are spending money
and the way they are allotting funds
shows that considecrations other than
economic weigh with them, not the
economic consideration about which
the hon. Minister speaks so much
when he replies to our points.

Then, there is the question of deve-
lopment of minor ports. The Gov-
ernment of India appointed another
committee to develop intermediate
and minor ports, and thcy had their
suggestions. Then, they appointed
an officer on special duty to look into
them. But what happened? So far
as the development of minor ports
are concerned, Rs. 5 crores were
allotted during the Second Plan
period, I would like to know howe
much of this has been utilised. Again,
so far as the development of major
ports in the country are concerned,
what has happened? There are six
major ports in this country, and out
of the Rs. 81 crores allotted for their
development, Rs. 17 crores have been
spent on Kandla alone. And yet,
what is happening there? Still, they
are facing a difficult problem.

17.28 hrs,

[MR. SPEAKER in the Chair]

And they are not able to solve it.
They have been going on dredging,
but still silting is taking place, and
it has become very difficult. I do
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admit that Kandla should be deve-
loped. But out of Rs, 81 crores allot-
ted for major ports, they have spent
Rs. 17 crores on Kandla already,
but that has not given the desired
result that Government had in view.

Now, let us look at this. The
funds earmarked for the development
of minor ports were only Rs. 5 crores,
whereas for major ports, it was Rs.
81 crores. The hon. Minister him-
self will admit that so far as marine
traffic is concerned, so far as traffic
by coastal shipping is concerned, the
minor ports carry more goods and
more tonnage. The minor ports
really handle about one-sixth of that
by the major ports, but the allotment
of money for development of minor
ports is only Rs. § crores, while that
for major ports is Rs. 81 crores. At
least, one-sixth of the moeey ear-
marked for major ports should be
earmarked for the development of
minor ports. The amount earmarked
for minor ports should be increased
to Rs, 20 or 21 crores.

I submit that so far as the East
Coa$t is concerned, there are so many
minor ports to be developed, Take,

for instance, the case of Chilka.
Take the case of Puri itself. Take
the case of Chandwali and that of
Dhamra and Gopalpur. There are

many minor ports to be developed on
the east coast line. I w,uld plead
with the hon. Minister to do some-
thing in this connection. Once these
minor ports are developed, there will
be tremendous scope for meeting the
demands of transport which the Rail-
way Ministry has failed to meet under
the Second Plan and which it is not
going to meet in the successive Plans,
in the Third Five Year Plan with its
increased traffic requirements. There-
fore, all these minor ports should
be given top priority for development.
If they are developed, they will help
in carrying the tonnage that will be
offered.

So far as tourism is concerned, some
hon. Members have ecxpressed their
views. I have my own suggestion 1o
make, The tourist trade is meant for
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earning foreign exchange. If so, we
would like to know from the hon.
Minister whether it is not possible
for the Government of India to enter
into agreements 'with those countries
who would like to encourage their
tourists who are prepared to pay for
same in rupees. If this is done, it
will heip to increase our tourist traffic
also and then the question of foreign
exchange difficulties so far as Indian
nationals are concerned for going
abroad, will not arise, I would plead
with the hon, Minister that with those
countries who are prepared to finance
Indian tourists in Indian rupeces,
agreements should be arrived at so

that our Indian tourists could be
encouraged to go abroad.
Mr. Speaker: The hon. Member's

time is up.

Shri Chintamoni Panigrahi: I have
taken 10 minutes only.

Mr. Speaker: Towards the end, the
limit of 15 minutes becomes 10.

Shri Chintamoni Panigrahi: I Wwill
conclude in two minutes,

With regard to major ports, I have
another submission to make. The
Siate  Trading Corporation of the
Government of India have entered
into an agrecment with Japan for the
export of iron ore from Kiriburu to
the tune of 2 million tons through the
Visakhapatnam port. This is from
1964 onwards. Again, another agrce-
ment has been entered into with
Japancse firms for the export of iron
ore to the tune of 4 miliion tons from
1966 through the same port of
Visakhapatnam, It has been calcu-
lated that up to 1964 the capacity of
the Visakhapatnam port will be only
2.25 million tons: So how is it pos-
sible that in 1964 two million tons
are going to be added to it? Again
in 1966. thcy are proposing to add
another four million tons from Bala-
dila through the same port. There-
fore, Government must consider the
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opening of new avenues or new com-
munications so that all this iron ore
could be exported from another port.
That is the Paradip port. I think the
possibility should be explored.

With regard to the allocation from
the Central Road Fund, 80 per cent of
the annual revenue of the Fund is
now being allocated to various States
on the basis of petrol consumption in
each State, I would urge upon the
Minister that this basis of allocation
should change, because there are
undeveloped States which do not
consume more petrol. They are not
entitled to get much from the Central
Road Fund. Therefore, I again urge
upon the Minister that this basis of
allocation from the Central Road
Fund should be changed.

With regard to tolls on the National
Highways, the Ministry of Tranzport
has dccided that so far as the State
Governments are  concerned, they
should not levy any tolls on the
National H'ghways. They also decided
that no new tolls should be levied on
the National Highways except with
the concurrence of the Government of
India. As regards existing toiis, thex
shouid be gradually abolished. But
in almost all the Slates, tolls are not
only levied on the National Highways
but are increased. Also fresh tolls
are being levied,

® So far as National Highway No. 5
in Orissa is concerned, in spite of
repeated reminders, requests and rep-
resentations for so many years frcm
the people, the toll is being levied
on Daya Budge and the rate is becing
increased. I hope the hon. Minister
would pay heed to the request of
the poor people who use that National
Highway in our State. The question
of bridge over the Birupa and over
the Mahanadi on National Highway
No. 5 should be expedited. The nar-
row bridge necar Chandanpur on
National Highway No. 5 has been the
same for the last 70 years. The traffic
has increased to a great extent and I
would draw the attention of the hon.
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Minister to the fact that at least this
bridge should be widened or a new
bridge should be constructed in its
place.

Mr. Speaker: The hon. Minister.

Shri Radhelal Vyas: Sir, nobody
from Madhya Pradesh could get a
chance to speak on this important
subject.

Mr. Speaker: How could I do so?
There are only 8 or 9 people that
I could call. In a dcbate of 5 hours,
2 hours go to the Opposition and 3
hours to Government. Out of the
three hours, onc hour is taken away
by the Minister. Two hours remain.
At the rate of 15 minutes per Mem-
ber, not more than 8 Mcmbers can be
accommodated; and there are 14
States. How can I distribute the time
for every State?

Shri Radhelal Vyas: Madhya Pra-
desh is a very big State; it has a
very large area and it is going to be
the largest in the country after the
bifurcation of Bombay, and we have
got our own problems,

Shri C. K. Bhattacharya: It might
have been reduced to 10 minutes so
that more Members could be accom-
modated.

Mr, Speaker: There is one hon.
Member, Shri Mohammad Akbar who
has not spoken at all. He says if he
is given only 5 minutes he will speak.

Shri Raj Bahadur: If I may be per-
mitted to continue up to quarter to
seven, I have no objection to giving
5 minutes to Shri Akbar and 5
minutes to Shri Radhelal Vyas.

Shri Jangde (Bilaspur): I have
never got a chance, Sir.

Mr. Speaker: Shri Jangde never
spoke,

Shri Raj Bahadur: I am in your
hands, Sir,
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Mr, Speaker: Then, shall we sit
till 7 o'clock? Let me see after Shri
Akbar finishes.

Shri Anthony Pillai (Madras North):
May I aiso have a chance, Sir?

Mr. Speaker: I cannot guarantee;
the hon. Member can speak on.labour.

Shri S. M. Banerjee: Sir......

Mr. Speaker: Shri
speaking every day.

Bancrjee is

Shri S. M. Banerjee: I am speaking
only during Question Hour.

Shri N. B. Maiti (Ghatal): After
the hon. Minister has intervened, other
hon. Members may speak if you like.
That will be better, Sir,

Shri Raj Bahadur: I will be happy.

Shri N. B. Maithi: I meant Shipping
Minister as weil as the principal
Minister.

Mr. Speaker: Let me see; let this
hon. Member finish.

Shri Radhelal Vyas: After the
Minister’s speech some of the Mem-
bers will go away, Sir.

Shri Raghunath Singh: Why should
they go away? They should wait
here.

Mr. Speaker: Shri Akbar.

WT I ww T (W owa
FHR) o Gafrerd & g7 G
¥ 31 AT & I AT FT 99T A
faar 1 <fF 39 @ e o we-
fadrTen &1 afza &1 wwer S a@|E
g gafrr & @ g7 feafed & wz
AIET F7F F FAGC A8 g

T qzTa o1 gardy famaa & amg
T AEAF & W ¥ & a9T qOq
FT FIX §, AT IT AZHEA FT q9g A
gl fama s S FER §
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¢ @@ qavg T A AT A
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TR 9™ ¥ f9T OF gAq
e it § frw w1 e & w8y &
g T GEAT A AAAT ATIAZ
A T AT F FAT F FATT X7 9O
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f5T Y 3 1 e FT 77 TETT ATATA
¥ grq g AT F far D A
DaFar g | g ag fr ooy ¥
AT, AFT F T, T A
qar W gur ¥ g R R X
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AT ¥F T ab AYE § AR Iq
#fer 9w @ &) BT Y aw §
fi& AT, fom, qUegR, T, A4
qw, aw, deq, fadrge, fafaam,
i, gt W aA gl W
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e arrargt #r faamia W fraww
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FFIT T qr ST 9T weur ey
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Shri Raj Bahadur: May I submit
that I may be permitted to speak
now?

Mr. Speaker: Yes. One word. The
hon. Member began his speech that
for two long years, he had not spoken
in this House. I have always tried
to accommodate Members from
Kashmir as often as possibie because
they are only six. Shri Tariq always
catches my eye during all hours of
the day. Shrimati Mehta has been
taking part and Shri Malhotra has
spoken not once bu! twice or thrice.
But the hon. Member never asked
me and never stood up. It is not my
fault. Therefore, let no wrong
impression be created. Kashmir is
dear to all of us and I am conscious
of it. I shall give as many oppor-
tunitics as possible, only hon, Mem-
bers must try to catch my eye by at
least standing in their places. What
can I do?

Shri Rami Reddy (Cuddapah):
Even those who catch your eyc do
not get a chance.

Mr. Speaker: No, no; I always try
to accommodate hon. Members. Shri
Raj Bahadur.

Shri Raj Bahadur: Mr. Speaker,
Sir, the discussions on our Budget
Demands afford us a very valuable op-
portunity. They enable us to see for
ourselves our shartcomings and fail-
ings. We get to assess at close quar-
ters the views and opinions as ex-
pressed by hon: Members, and the
hon. Members in their turn reflect
the hopes, aspirations and feelings of
the people. Therefore, we attach the
greatest respect to the observations
that are being made by hon. Members.
I am grateful to the hon. Members
who have taken part in the debate,
for the very generous and charitable
criticisms that they have offered in
a spirit of completely constructive
criticism.

I would not waste the time of the
House in these preliminary observa-
tions, and start immediately with the
subject which the last speaker—and
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Shri  Panigrahi before that—was
pleased to touch. They were speaking
about roads. I think I would do no
beiter than refer to my hon. friend
Suri Bhanja Deo—I am glad he is
here—who said that we were unable
to spend the allotment made to us
in the Second Five Year Plan. In this
connection, I only want to give some
statistics.

For national highways there was a
provision of Rs. 45 crores in the
Second Plan, The total expenditure
that we will be making under this
head during the Second Plan period
would be Rs. 45.16 crores. We were
given Rs. 16.9 crores for other roads
and we shall be able to spend Rs. 16:8
crores. For Central aided roads of
inter-State economic importance to
which both Shri Braj Raj Singh and
Shri Panigrahi referred, we were
given an allotment of Rs. 26.7 crores
out of which we have already spent
Rs. 20.99 crores. These roads are
essentially inter-State and the agree-
ment of the two States concerned is
always necessary about alignment,
about specifications, about who is
going to undertake the work etc. All
these matters have got to be ironed
out before work can be undertaken.
So there is some shortfall, but that
is not considerable.

In the State sector also there was
a total Plan provision of Rs. 135
crores. I think the Plan will be ex-
ceeded. The States have reported that
they would be spending to the tune
of Rs. 144.46 crores. The total of both
the Centre and State sectors is
Rs. 223.65 crores allotment and
Rs. 227.41 crores will be the expendi-
ture.

So far as the performancce on the
part of the road department in the
States as well as on the part of the
Roads Wing here is concerned, we can
say that they have done what they
were asked. to do. They have ful-
filled their duty and they have deli-
vered the goods within the limitations
of finance that were impesed on
them.
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I would now like to state a few facts
about one or two other matters, about
increase in the mileage etc, because
it is necessary for me to do so. In
the first two years of the Plan we
built 11,660 miles of surfaced roads
and 26,000 miles of unsurfaced roads.
At the end of March 1959 the total
mileage of surfaced roads was
1,386,000 miles and 2,47,000 miles of un-
surfaced roads. The Nagpur Plan tar-
gets, hon. Members know, were
1,23,000 miles of surfaced roads and
2,08 000 miles of unsurfaced roads. In
respect of surfaced roads we have
exceeded the Nagpur Plan targets by
13,000 miles and in respect of unsur-
faced roads by 39,000 mi es. It would
be quite apparent, so far as that is
concerned, that the road engineers
and the road departments have
done well, A plan which was to be
completed by 1963 has been comple-
ted in 1958 or 1959 and we are going
to exceed the targets in the Second
Plan period.

So far as the future Plan is concern-
ed, it was asked: “What Plan are we
making?”

Shri Kalika Singh (Azamgarh): In
the Nagpur Plan it was said that no
agricultural village should be more
than flve miles away from the main
road.

Shri Raj Bahadur: 1 think, broadly
speaking, that has been achieved.

Shri Kalika Singh: That has not
been achieved.

Shri Raj Bahadur: Broadly speak-
ing, it has been achieved. There was
a difference. In the new Plan, there
was a difference in the categories:
developed areas, semi-developed areas
and undeveloped areas. So, we can-
not categorically say that we have
not achieved the target in all the
areas, nor can we say that we have
achieved the target in all the areas.
It will be a big generalisation for me
to make and I would not like to in-
dulge in that.
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About the 20 year plan, we have
already made a beginning. The com-
ments from the State Governments
bave becn invited. Meanwhile, while
formulating the third Five Year Plan,
we asked the State Governments that
they could follow the broad indica-
tions laid down in the 20th year plan
formulated by our engineers,

Then, I come to the question of na-
tional highways. Frequent emphasis
has been laid on the mileages of the
national highways. Demands have
been made that the 13,800 miles
should be increased. We know that
it was very difficult for us to do so.
But, as a result of the reorganisa-
tion of the States, this became incum-
bent upon us. Even before that, when
there was a dispute between Bihar
and West Bengal, as part of the re-
commendations and the fulfilment
arissng from the West Bengal and
Bihar (Transfer of Territories) Act,
1956, we had to declare, and we did
declare, Dhanbad-Jamshedpur road
as a national highway. It has got a
length of 100 miles.

Other demands have been made
from Bhopal in Madhya Pradesh.
From the south, demands have been
made for connecting Chitaldrug and
Sholapur. Demands have come from
my own State—Rajasthan. It would
almost appear to be a discovery.

Shri Braj Raj Singh: Nobody says
80,
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Shri Jangde: What about the far-
flung parts of Madhya Pradesh? May
I know whether they will be connect-
ed with Bhopal?

Shri Raj Bahadur: We have a very
limited provision, and we can only
connect now the more important
places. Then there is the Agra-Jaipur-
Bikaner road, of the length of 342
miles. The third is the Sholapur-Chi-
taldrug road running to 307 miles.
The total is 959 miles. These addi-
tions will raise the total] length of
national highways in the country to
nearly 14,900 miles. The Jabalpur-
Bhopal-Biaora road will bring Bhopal,
which is now the capital of Madhya
Pradesh, on the national highway sys-
tem. It will connect Bhopal with
three existing national highways,
namely, the Bombay-Agra road
Jhansi-Lakhnadon road and Banaras-
Cape Comorin road.

The Agra-Jaipur-Bikaner road will
link up the western part of Rajasthan
with the rest of the country. This
will be very useful for the new Rajas-
than canal project area because that
area will be connected by this road
directly with the central part of the
country., Then, the Sholapur-Chital-
drug road will connect the national
highway No. 9 and the national high-
way No. 4 and that will also be use-
ful. A sum of Rs. 2 crores has been
allotted out of the additional funds
that were made available at the dis-
posal of the Ministry for road deve-
lopment from the surplus in the
t account of the State Trading

Snri Raj Bahadur: I say it b
there is not a single highway there.
There is no single national highway
there, which connects our vast western
border. So. we have now decided upon
the immediate declaration of the fol-
lowing three roads of an aggregate
length of 960 miles as national high-
ways for meeting the requirements
arising from the reorganisation of
States and for other development.
The first is: Jabalpur-Bhopal—B:aora
road, a 'ength of 310 miles. I think
the need for which Shri Radhelal
Vyas should be satisfied with this
declaration.

Corporation.

We have also simultaneously taken
up cement concreting of certain sec-
tions of the national highways. A
total sum of Rs. 6:99 crores is pro-
posed to be utilised for cement con-
creting suitable sections of the natio-

nal highways. A scheme covering
147 miles for cement concreting of
sections of national highwavs in

Andhra Pradesh, Bombay, Madhya
Pradesh, Punjab, Uttar Pradesh, West
Bengal and Delhi and involving an
estimated expenditure of about
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Rs. 4.63 crores has been approved. T+

State Governments have been asked to
prepare detailed plans immediately.
Further schemes are being formulated
for the utilisation of the balance of
Rs. 2.63 crores on cement concreting.

In this connection, I would like to
refer to a point made by my hon.
friend Shri N. N. Patel who is not
here now about the national highway
No. 8. I would say that that is one
of the roads that cuts through Rajas-
than and connects Gujrat and Bom-
bay. I would give him facts and
figures. Out of a total length of 335
mile:, 234.4 miles are either black-
topped or. cement-concreted and
66.6 miles are metalled. The remain-
ing length is to be taken up during
the third Plan. We know that there
were missing links and the roads
which have been indirated perhaps
constitute some of the missing links
on this particular route.

T would then refer to the question
about the conditions of bridges. So far
30 bridges have been constructed and
ten more are expacted to be completed
during the current plan period. The
rnad is cxpected to be completed in
the third Five Year Plan.

I shall now touch briefly on the
point of road allocations for the third
Plan. 1 do not know how far I would
be justified in dila ing on this subject
at some length at this stage, when
the Plan proposals are yet under the
consideration of the Plenn‘ng Com-
mission and they have yet to come
before this House for final acceptance.
Even so, I would say that they have
informed us; there is no more secret
about it; it has appeared in the Press.

Rs. 250 crores have been allotted.
Out of this, Rs. 200 crores will be
spent on schemes which have already
been sanctioned in the second Plan.
So, only Rs. 50 crores rema’n, out of
which Rs. 2.5 crores or something like
that has been earmarked for the
‘S'kkim and Bhutan Roads. So far as
we in the Ministry are concerned we,
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are following the direction or the ad-
vice given in the Chief Engineer’s re-
port for the twenty-year plan. We
have formulated ceriain schemes. We
sent a scheme for Rs. 1050 crores.
Therc are certain priorities relatively
and roads have to be given due prio-
Tity.

I am very much grateful to the
House for the very strong support it
has given in this behalf. So far as
priority is concerned, food can come
first. Agriculture can also take prio-
rity over roads. Irrigation has to
take priority because it serves food
and agriculture, Power has to take
priority because it serves the indus-
try. But I think if the roads are not
provided with all the economic deve-
lopment, or agricultural commercial
and industrial development, Trans-
port shall become a very great pro-
blem. It is an oft-repeated -truth or
adage that we have to pay for the
road; if we want to have them; but
we have to pay much more if we do
not have roads. It is evident because
in case we do not have road; or have
bad ro~ds, the first casualty is the
transport vehicle that gocs over it—
the wear and tear and the loss that
is sustained. The second casualty is
the slow and retarded pace of deve-
lopment itself. Thercfore, it is evi-
dent that if we want fully to reap the
benefits and the fruits of economic
development in the country, due prio-
rity has got to be given to roads. I
have been asssured—I made certain
enquir‘es this morning and as a result
of the discussion in the NDC, a com-
mittee of Cabinet Ministers has been
appointed. Our own Minister for
Transport and Communications is a
member of that committee. It will go
into the question, review and revise
the allocations that have been made
and we hope that justice will be done
to roads and transport.

Shri Harish Chandra Mathar: So, it
is inherent that you have not been
able to press it. How is it that these
allocations have been made? Have
you not been able to make out your



717 Demands

case? The support of the House is
there; it was there during the last
session; it was there when we discuss-
ed the road transport re-organisation.
Why has it not been possible?

Shri Raj Bahadur: It is not a ques-
tion of strength. So far as the cor-
poreal and physical strength is con-
cerned, I lag in that. But that is not
going to matter much. I am a youn-
ger person also comparalively. I
would beg of my hon. friend to rea-
lise that there is the question of re-
lative priorities. Roads should be
given due priority. If they are given
a priority less than agriculture or
food, I would say, when the Plan
comes before the House, it can be
discussed.

Shri Harish Chandra Mathur: 1
have made it absolutely clear from
where to cut. I did not make vague
and gcneral observations. I said, cut
it from the railways. I said it last
time also.

Shri Braj Raj Singh: At lcast let
roads have equal priority with the
railways. .

Shri Raj Bahadur: 1 am grateful
to the Members for giving this much
support to the roads. I am at one
with them, but a final decision rests
with the Planning Commission, the
Government and this House ulti-
mately. Let us see what priorities
they are going to give to the roads
vis-a-vis other departments, railways,
food, agriculture, etc., when the Plan
comes here.

It would be well if I quote what has
been said by Mr. Thomas McDonald,
who happened to come and study our
road system years back. He was Road
Administrator in the United States.
He had this thing to say. This was
his observation when he came here:

“We were not a wealthy nation
'u(hen we began with our national
highways but the highways them-
selves helped us crea'e new
wealth in business and industry
and land values.”
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So, it was not the wealth that made
our highways possible. Rather, it
was highways that improved our
wealth possible,

So, I think 1 need not say anything
further on his particular question and
I can safely go to another important
matter which has also exercised the
minds of my hon, colleagues greatly,
and that is the position of road trans-
port, its future and the effect of the
imposts on the development of this
particular industry.

Shri P, C. Borooah: What about

stabilisation?

Shri Raj Bahadur: If you would
bear with me, I would say that such
of the po'nts as I am unable ‘o touch,
I will communicate with those who
have raised them, because now 1
have to enonomise on time.

But before I go further I will say
something about a matter which was
brought to my notice by my friend,
Pandit Thakur Das Bhargava. who
is not here. The question of bullock
carts, rubber tyres and pneumatic
tyres for the rural people is now
before the Transport Development
Council. This matter has been put
before all the State Governments. We
have also invited quotations from
the U.S.0. for wheel assemblies and
we do propose to go ahead with this
scheme, Simultaneously, we are
also making some experiments about
introducing hubs, axle, ball-bearing
system etc. in the bullock cart
wheels. So, we are alive to the pro-
blem and I can give ,an assurance to
the House that we will do all that
is possible to help the people in the
rural areas who own bullock carts
to have pneumatic tyres on their
carts as we know what greater ad-
vantages flow from it. I can assure
them that we have already received
quotations and it is apparent that we
shall be able to get them at cost
price, which is Rs. 125 or 25 dollars in
America. The total landed cost of a
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pair of wheels would come to Rs, 200
after modification. Out of this Rs. 200,
Rs. 100 will be subsidised by the
Centre and the State concerned and
Rs. 100 will be the price at which
these wheels will be offered to the
people of the rural area. At present
our proposal is to import 10,000 pairs.
That is the proposal under considera-

tion. |

Shri Kalika Singh: Can pneumatic
tyres be used in the villages?

Shrl Raj Bahadur: Yes, in fair
weather in reasonable type of roads.
They cannot go well in muddy roads
and in sandy roads. Even in sandy
places it will move much better than
in muddy roads.

Coming to motor vehicles taxation,
we know that this industry has been
almost a milch cow and it has been
milked from year to year not only
by the Centre but also by the States.
We have been trying our level best
to see that we curb this tendency,
but the fact of the matter is that
this industry has got resilience.

Shrl Harish Chandra Mathur: 1t is
exploitation and not resilience.

Shri Raj Bahadur: The best judge
for this is neither Shri Mathur nor
myself, the best judge is the Finance
Minister in the Centre, or the Fin-
ance Ministers in the States. We car
just judge it with the premium that
obtains today for Mercedes-Benz,
which is to the tune of Rs. 5,000 in
the market or of Leyland, which is
Rs, 7,000. This is a broad indication
of the state of the industry which
cannot be ignored by the Finance
Ministries. 1 am not trying to defend
the taxation or explaining it away.
1 quite realise tha‘ the level of taxa-
tion is one of the highest in the
world. We also know that the new
imposts have added to the burden.
But the question remains that
because of the shortages that
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are, there, these premia obtain and
in order to curb the premia that
are obtaining, perhaps the Finance
Ministry in their wisdom thought that
there should be some sort of taxation.
But we have been trying to persuade
the State Governments to put some
sort of ceiling or rationalise taxation
otherwise. It was stated that the
Transport Ministry nas been ineffec-
tive, and I would not deny the privi-
lege of calling the Transport Ministry
ineffective in this matter to my hon.
friend, Shri Mathur. But let me only
remind him that five points were
specifically taken up with the S.ate
Governments. Those flve poin's were,
firstly, consolidation of taxes omn
motor vehicles, we were urging for
some time that there should be some
consolidation on motor vehicle taxes
—into a single tax as far as possible;
secondly, elimination of indirect taxes
on motor vehicles; thirdly, reduction
in the number of col ecting agencies;
fourthly, abolition of double taxation
on motor vehicles—we wanted single-
point tax; and fifthly, fixation of ceil-
ings in respect of mo'or vehicles
taxation. I think the hon, Members
might be happy to learn that so far
as the first three are concerned,
namely, the consolidation of taxes,
elimination of indirect taxes on motor
vehicles and reduction in the number
of collecting agencies, al! these have
been generally accepted by all the
State Governments concerned.

18 hrs.

Sardar Iqbal Singh (Ferozepur):
But what action has been taken?

Shri Raj Bahadur: I think my hon.
friend will take note of the fact that
transport is a concurrent subject and
the executive responsibility in regard
therelo vests with the State Govern-
ments. State Governments are fully
entitled to tap whatever resources
they can. We have also to take note
of the fact that at the present hour
the supreme necd for the fulfilment
of our Plan and its implementation is
to mobilise whatever resources we can.
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For the mobilisation of those resources
if the State Governments have had
this right and if we wan: to curb that
right, if we want to curb the right of
the municipaliuies which are levying
the wheel tax, the octroi tax, the .er-
minal tax and all types of taxes it is
right for the State Governments also
to cut these taxes and consolidate
them. It must take time. The very
fact that an agreement has been
arrived at with the State Govern-
ments that they have agreed to the
consolidation of taxes, elimination of
indirect taxation and reduction in the
number of collecting agencies, nor-
mally would be considered an
achievement. I know the effect has
been dimmed or blurred because of
the new levies that have been im-
posed.

In regard to double taxation also
there was a very long-standing con-
troversy. We wanted that there
should be single-point taxation. Hon.
Members were quite right when they
said that it is very uncomfortable
and inconvenient for people to go
into buses. Whenever the border of
another S‘ate comes, the passengers
—men, women and children—have to
be taken off and got to be transport-
ed to other buses. I am happy to say
that there are only two States, U.P.
and Bombay, remaining.

So far as passenger tax is concerned
it was only U.P. that was not agreeing
to it. As a result of our negotiations
and discussions last fortnight, I should
say, the Chief Minister of U.P. has
now agreed to accept the principle of
single-point taxation. So far as pas-
senger bus transport is concerned, this
will be received, I think, with some
satisfaction by hon. Members that no
longer this inconvenience will be ex-
perienced by passenger buses. Passen-
ger buses can go from one end of the
country to another end without let or
hindrance once they have paid the
tax due in our State. So far as goods
transport is concerned, the UP. Gov-
ernment has agreed. The day after
tomorrow I am going to discuss this
matter with the Chief Minister of
Bombay and Shri Jivraj Mehta, the
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Finance Minister. I hope they will
also agree to the elimination of this
double taxation on goods transport. I
trust that in regard to goods transport
also we will be able to achieve this
particular objective and secure the
principal of sigle-point taxation.

In regard to other matters......

Shri Harish Chandra Mathur: While
dealing with this mauter I asked a
very straight and a direct question. Is
it not that the Central Government
felt that the burden of taxation on
road transport is the heaviest? Is it
not a fact that they asked the State
Government not to increase further
taxation?’How can their advice be
taken by the State Governments when
they themselves are going right against
that advice and working absolutely at
a tangent from it? How can they
be effective? That only is the crux
of the problem.

Shri Raj Bahadur: I quite see my
hon. friend's point. But the State
Governments also have one thing with
regard to ceilings on taxation on motor
vehicles. The question relates to fixa-
tion of ceiling of taxation. Now, Shri
Chavan, the Chief Minister of Bombay,
has told us, “When you are not going
to fix a celling of taxation in respect
of any particular item of taxation, how
can you fix a ceiling on motor
transport? When you are not going
to ceiling in regard to any other indus-
try or any other particular source that
this shall be the ceiling how can there
be any limit fixed here in the case of
motor vehicles?” Have we fixed a
ceiling for income-tax or super tax or
for any other tax? We have not. So,
Shri Chavan's point is that they can-
not agree to the question of criling
being imposed on this particular indus-
trv when it does not obtain in respect
of other industries. That is the whole
point and that is a valid point.

Shri Harish Chandra Mathur: What
is the Centre’s view?
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Shri Raj Bahadur: Despite this par-
ticular point we have said that they
cannot impose too heavy a burden of
taxation on motor transport industry
and they have got to take good care of
it so that it may not have such a
damaging and disastrous effect on this
industry that they may not be in a
position to retrieve the situation. We
have already circulated a paper to all
the State Governments on the subject.
I would be very grateful to the hon.
Member if instead of saying that we
are ineffective, we have been crimin-
ally negligent and in place of using
all those epithets and expressions, he
could have just said one little thing,
namely, what further could we have
done about it. This is a point where
I would have definitely agreed with
him.

Shri Harish Chandra Mathur: I even
suggested that you at the Centre be-
ing the authority should lay down
principles. If they have got the prin-
ciples for taxation the State Govern-
ments are bound to accept them. You
have not done that.

Shri Raj Bahadur: I am coming to
that. The question of principle of tax-
ation on motor vehicles too is not a
simple one. We have only got the
right to fix up the principles and to
have a legislation carried through in
Parliament about principles. But
there too, the difference of opinion is
whether we can, in those principles,
include the point of the fixation of
ceilings, whether the question of fix-
ing a ceiling is a question of princi-
ple. So our point will not be satis-
fied.

Therefore, with all respect to the
opinion expressed by my hon. friend
I would humbly beg of him to kindly
realise whatever little has been done,
and it is much better to allow a horse
which has already been running to
run, rather than to whip him although
he has becn running. Therefore, so
far as the Department of Transport at
the Centre is concerned, all that was
possible has been done. I say, don't
whip the running horse. That is my
only submission.
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Shri Anthony Pillai: With the Cent-
ral Government itself what is the
principle? The principles of taxation
we all know.

Shri Raj Bahadur: I quite see. May
I make my submission? They say that
while road transport has been taxed,
the Railways have not been taxed. But
I have got calculations made. The
new surcharge on railway freight of
5 naye Paise per rupee is almost
equal, if not more, to whatever burden
is coming on the motor transport in-
dustry. That is the calcu ation. I do
not vouchsafe for its accuracy. But
this is the conclusion that it is almost
equal, or maybe the railway sur-
charge on freights is a little higher.
So the Railways also have raised their
surcharge and there has been some
imposition there too. And. as I said,
the final judge is the Ministry of
Finance.

Shri Harish Chandra Mathur: Again,
there is a mislead'ng in the House.
Sir, just one point.

Mr, Speaker: No, no. The hon.
Member has had enough.

Shri Harish Chandra Mathur: This
will mislead the House when he says
that the Railways have

Mr. Speaker: Barring the hon. Mem-
ber no other hon. Member is being
misled.

Shri Harish Chandra Mathur: I am
quoting from their expert committee,
of the Railways, that they could levy
a surcharge upto 13 per cent whereas
they have not gone even to 9 per
cent.

Shri Raghunath Singh: There are
not only Roads, he has to go to other
subjects.

Shri Raj Bahadur: About the recom-
mendations of the Road Transport Re-
organisa‘ion Committee, the report
was submitted in March, 1959. We
placed it before the first mecting of
the Development Council in June,
1959. The Council decided at the first
instance that it should be circulated
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to the State Governments for their
opinions. After that a special commit-
tee of the Transport Commissioners
and Controllers was appoinied which
has gone into it and given their re-
commendations with very slight modi-
fications. Then it has been submitted
to the Transport Commissioners’
Conference. These recommendations
have been submitted to the Road and
Inland Advisory Committee. There
also all the recommendations have
been accepted with s’ight modifica-
tions. Now it is going to be presented
to the Transport Development Coun-
cil which is going to meet on the 26th
of this month. And I would have
very much welcomed if the particular
demands of my Ministry had come
after the 27th or 28th because we
should then have been able to report
to you concrete results in this behalf.
So, if there has been any delay in this
matter, it should not be described as
slothfulness or inaction on our part.
We have done our best and we have
also taken action in regard to matters
that lay with the Centre.

Recommendation has been made by
the Chief Engineers, particularly
through the Indian Roads Congress,
that we should have a Road Board
just as there is a Railway Board, which
should be responsible for Road Trans-
port as well as Roads. That is a
demand which has been persistently
made. We have taken advantage of
the recommendation of the ad hoc
committee, the Masani Committee, and
we have also taken into account the
advice that has been given to us by
Road Engineers, and we have decided
that the Joint Secretary, Roads Wing
will now be the head of the Road
Transport Division. And this Road
Division itself will be further stren-
gthened. I trust that so far as the
question of creating a nucleus of the
Road Board is concerned, it has been
created by this step.

Then, if you will allow me, I would
like to come to a particular subject
which, I think, Shri Raghunath Singh
1s waiting for.
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Shri Raghunath Singh: Everybody
is waiting for that, the whole House.

Pandit Thakur Das Bhargava: Not
everybody.

Shri Harish Chandra Mathur: About
diesel oil

Shri Raj Bahadur: About diesel,
gasolene and kerosene. So far as the
information placed at our disposal
goes, it is clear that there has been no
diversion from diesel to gasolene.
There has been an increase in the con-
sumption of kerosene. Both these
facts are there, and I am sure the
Ministry of Steel, Mines and Fu:l as
also the Ministry of Finance will take
note of this. It is obvious that unless
and until the price of petrol is reduc-
ed and the efficacy of petrol is increas-
ed, which I do not think can come up
to the level of diesel, it will not be
safe to assume that there will be a
diversion from diesel to petro] only on
account of the increase in the levy of
excise duty on diesel.

About shipping, I should like to
place a few facts and figures. Rather
than refer to all the points that have
been 'made, I think if any point is still
left, I will refer to it later.

During 1959-60, 25 ships of a total
tonnage of 122,633 GRT were acquiraed.
During the same period, seven ships
of a total tonnage of 20,920 GRT was
sold or scrapped, thus leaving a net
addition of 18 ships with a total ton-
nage of 101,704.

So far as the acquisitions are con-
cerned, I may invite the attention of
hon. Members to one particular fact.
A total tonnage 122,633 GRT was ad-
ded this year. This was about the
figure that we started with at the dawn
of independence. The total size of
Indian shipping at the dawn of inde-
pendence was in the neighbourhood of
125,000. We have now made accre-
tions and additions of this size in one
single year. This has been the largest
accertion in any single yeur =ro far
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So far as the question of addition
is concerned, may I just give one or
two figures? In 1956 the number of
ships added was 13 with a tonnage
of 67, 474 GRT. In 1959-60 up to 20th
February, 1960, 25 ships have been
purchased, and the net addition is
101,704 as I just now said.

Out of this particular addition, let
us see how much has been acquired
by the private and public sectors
respectively. In the private sector
52,760 GRT have been acquired, and
48,944 GRT in the public sector. So,
the public sector has almost come up
equal to the private sector so far as
the addi‘ions are concerned. And
the shipping company that carries the
day in this respec' is in the public
sector. It is the Western Shipping
Corporation which has added four
ships with a tonnage of 32,234 GRT.
The next is Scindias, then comes the
Eastern Shipping Corporation and then
the Great Eastern Shipping Corpora-
tion.

The total tonnage in operation at
present, therefore, come s to 748,694.
Let us see what we are doing after
this achievement.

At present, ten ships with a total
tonnage of 72,914 are under construc-
tion. These are as follows: in India:
24,800 (four ships); abroad six ships
with a tonnage of 48,114 GRT.

The Western Shipping Corporation
has also purchased 80,180 shares re-
presenting 80 per cent of the total
shares of the Moghul Lines. This pur-
chase been made from the British India
Steam Navigation Co., London and
the Asiatic Navigation Co., London.,
at the rate of Rs. 360 per share.
The total price paid is Rs. 288,64,800.
The Moghul Lines has thus become an
Indian company—not entirely an
Indian company because there is still
some foreign holding. This transac-
tion will add to the Indian registered
fleet four vessels with a total tonnage
of 24,899 GRT. These are passenger
vessels. Therefore, we can say there
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is good accretion, and wi'h the acqui-
sitions of Moghul Lines shares, 1
think there has been a substantial
increase, a substantial advance in the
field of shipping.

Seven ships with a total tonnage of
30,144 GRT are expected to be scrap-
ped before the close of the Second
Plan. I need hardly give the details,
but the total tonnage already arrang-
ed for is like this: 748,694 GRT in
opera‘ion; under construction 72,914
GRT,; Moghul Lines tonnage 25,899.
This brings the total of the tonnage
arranged to 847,507 GRT.

Out of this 30,114 GRT may be
deducted as scrap and the total
balance would be 817,393 GRT. The
tonnage arranged for vis-a-vis the
Second Plan target thus shows that
only 82,607 GRT remains to be added
to make up the target.

Shri Harish Chandra Mathur: That
is the shortfall.

Shri Raj Bahadur: Not shor'fall
This is only up to February, 1960.
We have got one year to go. I will
explain the additional tonnage expec-
ted to be acquired before the end of
the Second Plan, then I think I will
be able to satisfy the doubts of certain
Members. 12 vessels, 7 overseas and
5 coastal, with a total tonnage of
86,971 tons GRT are expected to be
acquired before the close of the Second
Plan. The present deficit of 82,607
tons GRT as shown in the preceding
statement will be made good, and the
target of 9 lakhs tons GRT, exclud-
ing scrappings would be achieved; that
means, even if scrappings are taken
into account the target of 9 lakhs
tons GRT will be exceeded by a few
thousand tons.

Of course, we cannot compare our-
selves with Germany and Norway, as
my hon. friend Shri Raghunath Singh
wanted us to do. Germany, of course,
was left with no tonnage. That is
admitted. But they had a number of
shipyards. They built their own ship-
yards. So, we cannot say....



7729 Demands

Shri Raghunath Singh: They were
all bombed and spoilt.

Shri Raj Bahadur: But they had the
necessary technical skill, and so many
other things that were required.

We have also entered into two new
routes, that is, the India-South
America route and the India-USSR
route, the first is served by the India
Steamship Co. and the second by the
Western Shipping Corporation. I may
here profitably name also the services
that are run by us now; they are:
India-UK-Continent, India-USSR,
India-Australia, India-West Africa,
India-South  America, India-USA,
India-Far East-Japan, India-East
Africa, India-Malaya, and India-Per-
sian Gulf. Thus, it will be seen that
our services cover a large part of the
globe, and we hope to go on further
with these.

So far as freight and passenger fare
earnings are concerned....

Shri Nagi Reddy: May I just ask
one question? Are we allowed to
enter the intermediate ports in bet-
ween in these routes? What arrange-
ments have been made in this behalf?

Shri Raj Bahadur: Since that parti-
cular question has been raised, I shall
reply to that here and now. Of
course, there are restr'ctions by the
wayside conferences on the admission
of new Indian Shipping companies,
Only the India Steamships and the
Scindias are members of the India-
UK Conference. We would very
much like that our other companies
also should enter that, But there is
restriction. So far as the Liners’
Conference is concerned, for those
particular companies of ours who are
already members, there is no restric-
tion, but so far as the others are con-
cerned, we have only one tramping
company, namely the Great Easterns,
and they can go anywhere they like.
So, we know that we have got to fight
against that particular restriction, and
that is what other companies are try-

CHAITRA 3, 1882 (SAKA)

for Grants 7730

ing to do, and I hope this should be
done,

So far as freight earn‘ngs are con-
cerned, in the overseas sector, where=-
as the freight earnings were Rs, 13 42
crores in 1955-56,—since this point
was referred to by certain Members,
I would like to state these figures
here—in 1956-57 they were Rs. 17'45
crores. Now, I would give the figures
for the last year, namely 1958-59, for
which year the figures are available.
In 1958-59, the freight earn‘ngs (over-
seas) have gone up to Rs. 24:05
crores. That means, the freight earn-
ings have substantially advanced
from Rs, 13.42 crores to Rs. 24.05
crores during the per.od from 1955-56
to 1958-59, that is to say, in about
three years’ time, there has almost
been a doubling.

So far as the cargo lifted is con-
cerned, in the adjacent sector, in 1955
it was 3,80,808 tons, while in the
overseas sector, it was 10.02,098 tons.
In 1958 in the adjacent sector, it was
5,40,562 tons, while in the overseas
sector, it was 17,22,616 tons. This
gives us a total of about 23 lakhs tons
so far as cargo lifting is concerned,
‘fhis comes to roughly about 10 per
cent of our foreign trade,

During the First Plan period, loans
amounting to Rs, 24:1 crores were
advanced to the shipping companies.
During the Second Plan, loans to the
tune of Rs. 17:96 crores have been
advanced, thus making a total of Rs,
42:11 crores.

Then, I come to the Shipping Deve-
lopment Fund. You know, Sir, that
we had created this fund recently. It
received a total sum of about Rs. 6
crores by way of loans from Govern-
ment, Further loans by Government
to the tune of Rs, 8:70 crores are pro-
posed to be given to the fund during
1960-61, with the result that this fund
will have a total sum of about Rs. 13
crores at its disposal by the end of
the Second Plan.

The Shipping Development Com-
mittee which was appointed has al-
ready sanctioned to the tune of Ras.
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2'87 crores to the private and public
sector compan es. We have also got
fore gn exchange to the tune of Rs.
1:5 crores for our acquisitions bet-
ween Ist January, 1960 and 3lst
March, 1960. I think the House will
welcome this, and I am sure that we
have taken the necessary steps to
further add to our tonnage. So far,
the initial release of foreign exchange
for acquisition .of ships on deferred
payment basis was to the extent of 20
per cent, and the rest of the demand
was met from the earnings of the
ships themselves. We have decided
that this particular percentage will
now be increased to 331|3 per cent
of the price of the veseel on initial
payment, and the balance wil! be
realised in four equal insta ments,
regardless of the earnings of the ship.
This w:ll facilitate shipping companies
in the private sector to go ahead with
their programme of acquisitions,

So far as foreign credit is concerned,
a sum of 3 million yen was placed at
our disposal: two ships are being
acquired by the Scindias and one
tanker has been acquired by the
Western Shipping Corporation.

A National Shipping Board has been
created. As hon. Members know, the
Board recommended a target of 1422
lakhs GRT, Taking everything into
account, this would cost the sum of
Rs. 121 crores including the cost of
vessels to be acquired for the Min'stry
of Home Affairs. We know that the
allotment under the Second Plan for
shipping as at present is Rs. 55 crores.
We hope that on review and revision
the allotment might be increased.

We have also crossed another hurdle
so far as shipping is concerned, That
was in regard to our membership of
IMCO, India hags now been admitted
to the Inter-Governmental Maritime
Cansultative Organisation as a full
mamber with voting rights,

The Freight Investigation Bureau
has done good work and secured
reduction in freight in respect of cer-
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tain commodit'es such as oil, oilcakes,
ro'led hessian, onion seeds etc.

The Shipping Co-ordination Com-
mittee has also functioned very effec-
tively, and over 5 lakhs tons of cargo
were secured for Indian shipping dur-
ing the past two years.

Establishment of a chartering orga-
nisation is another highlight of shipp-
ing during the year. This will enable
our Government to charter forcign
sh'ps on the most economical terms
when Indian ships are not available
for carry ng Government cargo. This
is with a view to economise on fore'gn
exchange and also in order to keep
proper control on shipping.

As regards scafarers’ wclfare, nego-
tiations on a bi-partite basis in the Bi-
partite National Marit'me Board have
resulted in significant achievements for
our wovkers. Firstly, as a result of a
collective agreement arrived at betwen
the employers and employees, a per
capita wage increase of Rs. 135 per
month from 1st January, 1960 was sec-
ured, This will bring in an additional
Rs, 65 lakhs per annum in foreign
exchange. Secondly, by an agree-
ment, for the first time the hours of
work of Indian seafarers have been
fixed. Also, cash payment has been
provided for overtime work. I need
not go into the details of how these
provisions will work and what the
hours of work are. A copy of the
information can be placed on the Table
of the House whenever required.

The National Welfare Board of Sea-
farers recommended a comprehensive
scheme. An official committee is now
according priority to these recommen-
dations with a view to their imple-
mentation. It is proposed to set up a
Seafarers’ Welfare Fund in order to
provide a recurring source of finance
for welfare measures.

Employment opportunities for
Indian seafarers have been a matter
which hag caused us some enxiety dur-
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ing the recent past, We lost as many
as 7,000 jobs, but since 1 gave the
House th's information on the last
occasion the position has been retrieved
to some extent and we hope that we
shall be able to hold in check this
particular tendency.

Shri Chintamoni Panigrahi: Is there
any provis'on to absorb those employ-
ees who have been discharged by
private fore'gn ships?

Shri Raj Bahadur: I can explain
that. The point is that these people
are sgned on and signed off after
every sailing and they take their em-
ployment by turns. That was how
this matter arose. The question is:
how many jobs are open to the number
of seamen that we have got? The
number of jobs that we lost was 7,000.
I will just indicate the present posi-
tion. The total number of jobs in
December, 1959 had come down to
32,913. In March, 1960, it had gone up
to 33,352. That is a trend which indi-
cates a healthy restoration. I will not
bank too much on th’s particular trend.
We shall continue our efforts to see
that the employment opportunities or
the jobs are not lost for our Indian
seamen, as for as possible,

Indian ships are employing only 137
per cent of our seamen, They have
got only 4594 jobs as against fore'gn
ships which offer as many as 28,758
jobs, a percentage of 86:3.

As regards the expansion pro-
gramme, so far as training of merchant
navy personnel is concerned, the
House is well aware of our programme.
We increased the intake of Dufferin
from 75 to 80 per annum. It may be
reca'led that Dufferin trained only 25
navigating cadets per annum in 1947.
Similarly, the intake of the Directorate
of Marine Engineering Training has
been increased from 65 to 100 per an-
num.

Preparatory classes have now
been arranged for certificate examina-
tions of a higher type for our seamen
and these people can take advantage
of these preparatory classes if they
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want to secdre the qualification of
extra masters certificates or extra first
class engineer’s certificate.

S nce 1947, Government have spent
over Rs. 2§ crores on the training of
merchant navy personnel in the follow-
ing institutions:

T.S. ‘Dufferin’, Bombay, Direc-

torate of Marine Engineering
Training, Calcutta, Nautical &
Engineering  College, Bombay,
‘BHADRA'’ ‘MEKHALA' and
‘NAU LAKSHTI',

Since 1947, over 17,000 candidates
have received training in the above-
mentioned institutions.

A Merchant Navy Training Board
has now been appointed and that is
now taking care of this.

About sailing vessels, we have al-
ready expressed our anxiety and desire
to he'p the industry as far as we can.
I may assure my hon. friend, Shri
Thanu Pillai, who is not here that we
shall do our best to help the people
who are engaged in building sa ling
craft or country craft in Tuticorin and
other places on the eastern coast as
well as the western coast.

The Central Advisory Committee
and four regional Advisory Committees
have been set up and they are now the
guardians and custodians of their wel-
fare and their interests.

Then, we have also got schemes for
the training of t.ndals and seamen
engaged on the sailing vessels and we
propose to open institutions for
Tindals at Bhavanagar and Ratnagiri,
Bangalore, Beypore, Tuticorin and
Kakinada and institutions for training
seamen under sail at Bhavanagar and
Kakinada.

Another important measure that has
been taken for the welfare is the intro-
duction of a system of identity cards,
These people can go anywhere with
these identity cards, to foreign coun-
tries in sailing vessels, and particularly



7735 Demands

[Shri Raj Bahadur]

Ceylon, and they would not meet with
the inconven ence which they were
meeting so far.

I may now make one appeal because
this is important, We have done our
level best to encourage sh’pping com-
panies to acquire additional tonnage.
We are anxious that we should build
our tonnage as quickly as possible.
Many measures have been taken and
I will not go into the details of those
measures here. But we find that per-
haps because the resources are not
sufficent with them, the pace now
seems to be slowed down so far as
Indian shipping companies in the pri-
vate sector are concerned. The result
will be that the acquisition will be in
the public sector and the natural result
that will flow from this wou'd be that
we shall have to find gainful employ-
ment for the shipping acqu'red in the
public sector. So, I would make an
earnest appeal to the shipping compa-
nies to mobilise all their resources to
bu'ld up their tonnage. At the same
time I also appeal to the wayside con-
ferences that now Indian shipping
wants its rights they do not want
discr minatory treatment.

But, let me assure my friend Mr,
Gopalan—he is not here—that there is
no discrimination of the type he said.
There is no such discrimination that
whenever our ships visit foreign ports
they are made to wait in the stream,
that they are not allowed proper
berths, There is no discrimination of
that kind. The discrimination is about
only the restriction on the admission
of shipping companies in the conferen-
ces and that is a matter where we are
very anxious and we do take note of
the happenings in Colombo. I need
not refer to that instance in particular.
But we would expect that the Shipping
Conferences would bid fair with our
nationa] shipping companies. I think
that should suffice so far as this is
concerned.

I will come to ship-building. A
charge was levelled....
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Shri Harish Chandra Mathur: You
have also to cover tourism.

Shri Raj Bahadur: I may be per-
mitted to continue either tomorrow or
I may be permitted to continue for 20
monutes more,

Shri Harish Chandra Mathur: We
have already sat up to 6°30 now.

Shri Raj Bahadur: But I have to do
full justice, I have tried to give as
much as I can.

Shri Chintamoni Panigrahi: He can
continue till 7 o’clock.

Mr. Speaker: Unless the hon. Minis-
ter wants to state it on the floor of the
House, whatever he has got may be
laid on the Table of the House.

Shri Raj Bahadur: I do not mind.
I can do that; but it would be rather
not fair to the departments also be-
cause each one of these departments
does want to have a hearing......

Mr. Speaker: Let him go on; we
will sit up to 7 o'clock.

Shri Supakar: About the additional
tonnage, for the Third Five Year Plan
only 5 lakh tons has been fixed,
whereas now we are acquiring one
lakh tons each year, This shipping
business is a very good foreign ex-
change earner,

Shri Raj Bahadur: We would like
to have as much increase in our tar-
gets as possible but we are limited
by the financial resources at our dis-
posal. We want to increase it to 2 or
4 million tons, as far as possible
although the shipping board has not
said that. Let me remind Shri
Raghunath Singh, who is a member of
the shipping board. He said that we
should have four million tons. The
Shipping Board have only said that
the target set in 1947 by the shipping
policy sub-committee no longer ho'ds
gond and it is not adequate. But
they have given no other figure to give
as to what the target should be. They
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have only concentrated on how much
we should do in the Third Plan period.
They have given a figure and I would
be very happy if we can get financial
ullocations to achieve that figure also
because the indications are—as we see
from the Press reports; hon. Members
would have seen them—that we may
not get the money required even to
fulfll the target given by the shipping
board.

Shri Supakar: Shipping pays its
money. ... (Interruptions.)

Shri Raj Bahadur: It is like this. I
want to buy a land but I can buy the
land when I give up my food, that is,
1 save whatever I spend on food.
Then alone I can buy the land. But
1 cannot give up my food. Can we
cut down other important, urgent,
unavoidable, and inevitable items of
expenditure? If we can do that we
can perhaps have more funds.

Shri Kalika Singh: Shri Raghunath
Singh’s suggestion is that Rs. 6 crores
invested will wipe away the Rs. 86
crores of foreign freight.

Shri Raj Bahadur: That particular
proposal has got to be examined. I
am asked by my friend Shri Rane not
lo pass my time answering interrup-
tions but to proceed. With regard
to the HSL—the Hindusthan Ship-
yard Ltd.—let me say this. Despite
all the criticisms levelled, it is our first
shipyard and our first child.
Shri Raghunath Singh says that our
shipping is a ‘babe in arms”. I quite
agree with him. Let it be nourished
properly; let it not be bowed down by
lack of encouragement.

Shri Raghunath Singh: It is a forty
yeur old child.

Shri Raj Bahadur: We started in
1947 and now we are in 1960. You
can at most say that it is a 12
year old boy. The value of the ships
manufactured in 1952-53 was
Rs. 126.36 lakhs and it is estimated
to have risen in 1959-60 to Rs. 443.44
lakhs and would go up in 1960-61 to
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Rs. 717.00 lakhs. The increase from
1952-53 to 1959-60 is to the tune of
300 per cent; next year the increase
will be to the tune of 500 per cent.

Three vissels were launched during
1958-59, namely Raj Kumar, Indian
Jndustry and they Dhruvak and INS
were delivered to the owners. One
more vessel, Jayalakshmi, has also
been delivered. INS Darshak a navy
vessel was launched on 2-11-1959.
The first of the 9500 tonner lubecker
type ship was launched on 31st De-
cember, 1959.

So far as technical efficiency of
the yard is concerned, a high level
team of senior surveyors of the Lloyds
visited the shipyard and expressed
the opinion that the workmanship of
the yard was quite satisfactory and
comparable with that in any foreign
country. This has been corrobarated
by other foreign experts too. We are
only deficient in designing and esti-
mating for which we require adequate
organisation, v ‘uminous data and
essential experience. Even so a
nucleus of es'imating and designing
personnel has been got together. It
will take sometime before real de-
signing work can be undertaken.

About the development of the yard,
I may say that when both the phases
of development work are completed,
it will raise the capacity from 24 ships
to three ships. We want to take it up
to the full rated capacity of 6—8 ships
or 40,000 GRT per year. The esti-
mated cost thereof is Rs. 244
lakhs and we do propose to make the
provision for that. Every endeavour
will be made to see that they are given
the highest priority.

Now, the cost of our ships is of
course 30 per cent higher, but let ii be
realised that there are very many fac-
tors like low per capita productivity,
extra charge of 15 per cent to 18 per
cent on freight, insurance, handling
charges etc. Overheads are also high
because production is low, heavy cost
of imported equipments like propelling
machinery, diesel engines and steel
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also. Now we are told that the steel
plarks needed for the yard will be
available from the Rourkela Factory,
which will enable us to cut down our
cost considerably. We have also tried
to control the costs and necessary steps
have been taken. Only two or three
types of vessels will be specialised ‘n
and common use items will be stand-
ardised. We propose to increase the
output also. We have also set up a
machinery to ensure proper liaison. A
planning and time-estimating oflice
has been set up to control the actual
man-hour spent on each job.

A new scheme known as the sug-
gestion scheme has been introduced.
We alsp propose to substitute impor=-
ted material by indigenous material.
An ancillary Industries committce has
been set up in order to advise us in
regard to manufacture of items which
go into building of ships which can
be manufactured in our country. We
are also undertaking construction of
small ships, tugs etc. to save idle
labour.

So far as idle labour is concerned—
a point was made by an hon. M:m-
ber on the opposite—I may say that
in July, 1958 the percentage of idle
labour was as high as 25.05 per cent
in this shipyard. By systematic and
persistent efforts it has been brought
down and on 31st Janurary, 1960 it
was only 2.642 per cent. So we are
taking all pains and all care t{¢ see
that the efficiency is improved, costs
are cut down and our ship building
industry really comes of age.

The Shipyard agreed in principle to
the introduction of a scheme of work-
ers’ participation in management also.
Three committees—the canteen ad-
visory committee, the colony school
committee and the suggestions com-
mittee—have been set up. A works
committee is also proposed to be set
up, but the unions have not yet come
forward to co-operate in thig parti-
cular scheme. We hope it will be done
soon.
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Shri Nagi Reddy (Anantapur):
What about the designing section?

Shri Raj Bahadur: I have already
said that a nucleus of designing and
estimates section has already been
created.

Shri Anthony Pillai: What kind of
workers’ co-operation in the manage-
ment can you expect when the unions
do not co-operate?

Shri Raj Bahadur: I would be
very glad if my hon. friend can help
in this. We have accepted this parti-
cular yard as an industry where we
want to associate the workers with
the management. We have already
started with three committees. The
fourth committee is the works com-
mi.tee which is very important, Let
them come and co-operate and set it
vz, Let us see what our experience is
before we can advance a step fur-
ther. Let us be wiser by the experi-
ence we may have by the working of
this particular committee. I hope my
hon. friend will bear in mind what I
have said about it.

Then Sir I would come to the Gues-
tion of the Second Shipyard.

Shri Gopalan yesterday waxed elo-
quent about our alleged faults of
omission or commission in regard to
the second shipyard. I say, Sir, that
there should have been no doubt about
our earnestness and our genuine de-
sire to have the yard in Cochin. We
made an announcement—Shri Gopalan
read it yesterday, I will also read it—
where we have said:

“The Government of India
after careful consideration of the
report have decided that, subject
to the results of further investi-
gations into the soil conditions
being satisfactory, the second
shipyard should be located at
Cochin at the site recommended
by the UK. Shipyard Mission.”

Sir, in this announcement there is
no reference whatever, to its inclu-
sion or non-inclusion in the third
Plan period, there is no suggestion or
hint gow that we are not going to in-
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clude or press for its inclusion in
the Third Plan—that is farthest from
our mind. But let it be pointed out,
so far as this pariicular announce-
ment is concerned, nowhere has it
been said, and it could not he'e been
said that it shall be necessarily a
part of the Third Plan. We could not
do that. That was not in our hands
at all (Interruption). But we have
done the utmost to have it included
in the third plan and to make a be-
ginning with it. What have we done?
We have included it as one of the
Ministry’s schemes for our Third
Plan, We have made a positive pro-
vision of about Rs. 20 crores for this
particular project. Shri Gopalan wante.
ed to know the provision that we
have made. As I said, we have made
a provision of Rs. 20 crores for this
particular yard in the Third Plan.

All the schemes proposed by this
Ministry and other Ministries are un-
der the consideration of the Plann-
ing Commission. No final word has
been given about it. Apart from that
he played on the words ‘“decision”
and “proposal”. He said thaty at one
place we used the word “decision and

in the statement made by the hon.
M'nister, Dr. Subbarayan the other
day the word “proposal” has b‘en

used. Sir, what we have decided is
about the location of yard at Cochin.
That was a clear decisign. So far as
the schemes which have been includ-
ed in the Third Plan are concerned,
they are all proposals at this stage
even though we might be completely
sure of a scheme being admitied or
included in the third Five Year Plan,
it will be called proposal and nothing
but proposal at this stage. Why
should he play upon "the word and
try to give a completely different
interpretation to the whole situation?
He said that statements were made
during the Kerala elections that a
shipyard would be located at Cochin;
that an understanding was given. He
also quoted from what Shri A. M.
Thomas, my colleague, is reported to
have said, namely, that 1st Feb-uary
will be the deciding day whether the

CHAITRA 3, 1882 (SAKA)

for Grants 7742

soil of Cochin or Kerala is fit enough
for the second shipyard.

The Deputy Minister of Food and
Agricalture (Shri A. M, Thomas): I
did not say like that.

Shri Raj Bahadur: I am very g ad,
but this was put in your mouth. It
was purposely said by me so that it
may be repudiated by you.

Shri Nagi Reddy: We need not
quarrel about it. The people know
it.

Shri Raj Bahadur: I do not know
if you need any better repudiation
than this, and a statement can always
be met with a statement. Then, he
asked what steps we have taken so
far. The steps taken are that we have
taken steps to acquire the necessary
land for this project. A part provi-
sion has been made in this year’s
budget. We have also solved the
question of soil condition. Remem-
ber, my announcement was made on
the 21st December. We are now on
the 23rd March, 1960, Within these
thrce mon.hs, we have done this.
Very positive steps have been taken.

Then the hon. Member asked why
we were raising the point about
external resources and internal finan-
cial resources and technical investi-
gation now. Evidently, Sir, it will be
necessary to carry out technical
investigations, to prepare a detailed
project report and plans and designs
in consultation with suitable consul-
tants. He quoted in this connection
the Uniteq K'ngdom Commission’s
report and said that that has not
been done. But in that report itself,
let me tell him, this particular thing
has been given, namely, for the for-
mulation of the detailed project report
we shall have to consult some con-
sultants, fix them up and then the
necessary steps will have to be taken.
So, in -egard to the recommendations
made in the United Kingdom Com-
mission’s report itself, we have done
whatever could be done.

1 am afraid my hon. friend would
like us to jump over all these steps
and without any technical investiga-
tion, without any detailed survey of
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the project being drawn up about this
particular thing, he would like us to
start the construction of the shipyard.
That all is very strange. He wants
us not only to jump over all these
necessary requirements and steps
without which a shipyard cannot be
constructed, but he also wants us to
by-pass the Planning Commission the
N.D.C. and the Parliament. He wants
us to by-pass everybody and to start
the construction all at once. He wants
a categorical answer from us that
we should (Interruption) start war,

I would say that so far as this par-
ticular matter is concerned, no politi-
cal capita] should be made out of it.
The only thing is, an attempt is made,
to make political capital out of it.

Shri Chintamoni Panigrahi: Per-
haps you made political capital out
of it during the election!

Shri Raj Bahadur: I do not think,
and I do not know—perhaps the peo-
ple of Kerala are the best judges.

Then T come to tourism. I should
start by saying that steady progress
ha; been maintained in the various
promotional activities for tourism, The
total number of tourists during the
calendar year 1959 was 1,09,464
excluding nationals of Pakistan and
Tibet. In 1958, the figure was 92,000.
The increase is 18,7 per cent. Tourists
from the high-spending category of
nations, namely, America, Europe,
Canada, Australia, New Zealand,
Japan. etc., formed 62.9 per cent of
the total.

The tourist earnings are—also esti-
mated to be in the neighbourhood of
Rs. 20 crores as against Rs. 17.5 crores
in 1958. So, there is a definite ad-
vance.

We also launched a programme of
courtesy campaign and that is going
on. About rest houses, restaurants
and canteens, some complaint was
made to the effect that we are not
going ahead. I would like to point
out that eight rest houses for low
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income tourists and ten log cabins
at ten places have already been com-
pleted or are nearing completion. By
the end of 1960-61, 16 mare low
income group rest houses and five
more log cabing and six sheds on
pilgrim routes will be ready. Seve-
ral first class canteens and rest houses
are under construction, and a num-
ber of others are about to start. By
the end of 1960-61, about 20 such

.buildings of rest houses will be ready.

Then I come to motels. We perhaps
know what motels are. This is an
American name for a way-side hotel
or a halting place specially for moto-
rists. We propose to use the exist-
ing rest houses, inspection or dak
bungalows on some of the national
highways for this purpose. We want
to develop them and properly equip
them. We want to provide a petrol
pump and first-aid facilities tor the
cars for the tourists who go about the
country. We want to select, first of
all, only a limited number of na-
tional highways for this purpose. I
would like to mention them just by
way of proposa] and not as a final
decision. To begin with, the roads
we have in view are Delhi-Amritsar-

Srinagar, Delhi-Agra-Bombay and
Madras-Bangalore-Mysore, Coimba-
tore-Cochin.

Shri Chintamoni Panigrahi: What'

about National Highway No. 5?

Shri Raj Bahadur: We have taken
only such routes which are extremely
popular.

Shri Harish Chandra Mathur: That
is much more popular via Jaipur and
every day so many people come.

Shri Raj Bahadur: Part of that is
covered in the sector Delhi-Agra.

Shri Harish Chandra Mathur: That
leads to Bharatpur and not to Jaipur.

Shri Kalika Singh: What about
National Highway No. 29 connected
with the birthplace of Gautama
Budha?
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Shri Raj Bahadur: These are the
three present proposals, We can in-
clude more subject to the limitations
of finance, Hotel accommodation has
not kept pace with the increase in
tourist traffic. Increase in tourist
arrivals during the last 8 years 13 300
per cent, but increase in hotei bed
capacity is only about 25 per cent.
The total number of beds in western
style hotels is approximately 10,000
plus about 1,000 addi.ional beds ex-
pected to be ready by the end of 1960.
I would like to congratulate the hotel-
lers specially for the improvement
they have made in the standards of
hotels with modern kitchen, sanitary
equ pment, e c. Many of them have
been air-conditioned and the hoteliers
are alive to the need of ‘heir Indiani-
sation in decoration ect. for promotion
of tourism.

For Hotel Industry assistance is
proposed to be given by Government
as best as we can. Certain provisions
of the Industrial Finance Corpora-
tion Act have been suitably relaxed.
The recommendations of the Ho.el
Standards and Rate Structure Com-
mittee, which reported sometme
back, have been accepted and action
has been initiated. Classification of
hotels according to the interna.ionally
accepted system will be taking place.

In oder to remove complaints about
guides, we have organised courses
in Delhi, Bombay, Agra and Jaipur.
80 trained guides have been added to
the existing number of approved
guides. A second Guide Training
Course is proposed to be conducted
in Calcutta in 1960-61.

The training of tourist personnel is
very important. because they are the
people who come into contact with
the tourist first. Regular ‘raining
courses, each course lastng 10 weeks,
have already started from 1st March,
1960 for the training of junior s'aff
emp’oyed in the tourist offices of the
Government of India or the State
Governments, In each course, nomi-
nees of approved hotels and travel
agencies are also invited to partici-
pate. It is hoped that shorter cours-
es will also be run for the staff of our
national airlines. The course consists
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of both theoretical lectures and prac-
tical demonstrations,

In this connection, I would like to
refer to the observat.ons made by Shri
Tariq about sarais. I would like to
assure him that we are very much an-
xious to meet the needs of home
tourists and we would like to
do what we can. But there also our
hands are tied by finance. In it per-
haps there is question of principle
a so involved. So far it was not ac-
cepted by the Planning Commission
that the Central Government should
participate in schemes which are pure-
ly of the na‘ure of promotion of
home tourists. But in the last meet-
ing of the Tourist Development
Council, it was decided that the Cen-
tre should share some expenditure in-
volved in these schemes. That parti-
cular recommendation of the Tourist
Development Council is under consi-
deration and we hope due note of
th's recommendation will be taken
by the Planning Commission and by
this House whenever the occasion
comes,

Apart from that, there is another
important thing, wviz.,, approval to
shops, There were many complaints
that in many cases the tourists were
reported to be cheated by the shop-
keepers, For the informalion and
guidance of tourists, visiting De hi,
Bombay, Calcutta, Madras, Agra,
Jaipur, Banaras, Srinagar, Auranga-
bid, Bhubaneswar, Puri, Bangalore,
Mysore, Darjeeling, Cochin and Bho-
pal we have introduced a scheme
whereby a certain number of shops
deal'ng in jewellery, silks, brocades,
ivory articles, curio, etc.,, will be
approved. The owners of these shops
will be required to abide by certain
terms and conditions. They will be
required to make a cash deposit or a
banker’s guarantee for thrce years in
the first instance. In case of any
complaint of malpractice, the approval
granted to them would be withdrawn
and the security forfeited.

We are also conscious of the pro-
blem of beggary. In this connection,
I would like to refer ‘o the step taken
by the Mvsore Government. I am
told bv the Denutv Minister of Mysore,
that beggary has been banned in that
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State. Any beggar who enters Mysore
has to join the work houses. Any
beggar who happens to enter Mysore
is shaved, bathed, dressed and put
in the work house compulsorily. Of
course, it is essentially a problem for
the State Governments then Sir, we
are enjoned to have some sort of
control over the conduct of guides,
over the conduct of hoteliers, over
other peop'e who come in con.act
with the tourists and for that purpose
we propose to put forward the
necessary legislation to lay down cer-
tain rules of conduct for the travel
agents, excursion agenis and guides.
We propose ‘o promote it. The same
legislation will be able to take care
of the problem of beggars, the beg-
gars clustering round our tourist spots,
I hope when the legislat'on comes the
House will accord its ful. support to
it,

We have a regular system of in-
vestiga ion of complaints. I can only
add that the tourist department with
all its multifarious activities is, after
all, a co-ordinatng department.
Further it would now have to look
after the facilities of tourists who
want to travel by tourist coaches. So
far as that particular thing is con-
cerned, I can only say that we want
to encourage it. There are many
other responsibilities also that we
want to undertake. Keeping in view
the enlarged scope of the respons bi-
litics, we are scriously considering
what steps should be aken to re-
organise the whole machinery or
organisation which looks after tou-
rism in this country.

Now I will briefly refer to por's.
The traffic handled in 1958-59 was
28'75 million tons and for the first
six months of 1959-60 it is 15°50 mil-
lion tons. The present capacity of
the major ports is 31 million tons.
With the completion of the Second
Plan it is expected to rise to 41 mil-
lion tons. In addition, the minor
ports will be able to cater for another
8 million tons.

Let me now g've some figures about
the shortfall in expenditure. The
total provision in the First Plan was
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Rs. 64 crores. The amount spent
during the First Plan was Rs. 27 crores.
So, the carry over to the Second Plan
is Rs. 37 crores. Total provision in
the Second Plan including the carry
over from First Plan was Rs. 99
crores. Amoun® spent during the first
three years of the Second Plan was
Rs, 25 crores. Amount expected to be
spent during the remaining two years
of the Second Plan is Rs, 40 crores.
So, there will be a carry over of Rs. 34
crores. We are carrying forward that
backlog. Despite that, substantial pro-
gres; has been made in improving the
capacity of *he harbours.

Then, let me tell you, so far as the
First Plan was concerned, our emphas-
is was on works essential for rehabili-
tating the docks and other facilities
which had suffered ser'ous wear and
tear during the war years. In the
Second Plan we stressed on the re-
placement of obsolescent equipments,
modernisation of port facilities and
expansion of port capacity. During
the Third Plan our objective would be
to acquire new craft and equipment,
mechanical handling of coal and ore
and training works.

So far as the port of Calcutta is con-
cerned, let me only tell my friends that
there are three broad things that we
can do and they are dredging, river
training works and free supply of head-
water. Along with that is linked the
question of Farraka Barrage. So far
as dredging is concerned, we employed
Bhagirathi on the Belaribar area, which
is the most difficult area. Before 1958
it was not show'ng serious signs of
decline. In 1958 it came to 17.3 ft
Therefore, it was reported in the Re-
port for 1958-59. Before that it was
not reported at all. I am here refeir-
ing to observations of Shri Tr'dib
Kumar Chaudhuri. Lej me assure h'm
that we are not at all negligent about
it. We have done whatever we could
do. From 173 ft. we have come to a
little less than 10 ft. or 10 ft. There-
fore, we can say that Balaribar is not
intractable; we can manage it. We
have also taken good care to see that
we can get the necessary equipments
for that. We have already got a cer-
tain number of dredgers, not only suc-
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tion dredgers, to which repeatedly re-
ference was made. We have got bucket
dredgers and grab dredgers. We have
already placed one order for suction
dredgers. Then, we are going to ac-
quire one other from Holland, which
is under construction. Apart from
these two we proposed to place an
order for a third one too as soon as
we can.

Shri Tridib Kumar Chaudhuri: But
there are 14 bars. We have the shal-
lowest bar.

Shri Raj Bahadur: I will come to
that also, because we shall have four
suction dredgers of this type.

These four suction dredgers would,
1 think, materially increase our capa-
city for dredging. Now we very well
know that apart from such suction
dredgers we propose to place an order
for a bucket dredger and one grab
dredger this year and one grab dredger
carly in the Third Plan period. So
with this addition to our dredging
capacity, the Port will be able to meet
the challenge of these “bars, bends and
bores”, an expression which was used
by my hon, friend, Shri Samanta. I
can also assure him that we have . ..

Shri C. K. Bhattacharya: The sands
that have been dredged from one part
of the river are deposited in another
and a deeper part of the river. The
result is that it defeats its object and
the river gets shallower.

Shri Raj Bahadur: That is fully
known to everybody. In the suction
dredgers for which we have placed
orders now a mechanism has been
arranged by which the dredged mate-
rial will be deposited outside the
riverbed and the dredgers are also
going to be air-conditioned to work
round the clock. In fact, we also want
to air-condition the Bhagirathi dredg-
er. So this will materially augment
the capacity of the dredging fleet as
well as the dredging staff,

Shri C. K. Bhattacharya: What is
the need for air-conditioning the
437 (Ai) LS—10.
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dredger? Can the dredger not work
without air-conditioning?

An Hon. Member: It is technical.

Shri Raj Bahadur: It is the same
necessity ‘which we experience in this
House. ,

Shri C. K. Bhattacharya: My appre-
hension is that this air-conditioning of
the dredger will add to the cost so
much that you will find it difficult to
secure them.

Shri Raj Bahadur: It will give such
results which will be completeiy com-
mensurate, not only commensurate but
more than commensurate, with the cost
thereof. I have got no doubt in my
mind that the air-conditioning of these
dredgers is very essential. They have
done very good work, particularly, the
people, the staff and the Commandant
of Bhagirathi dredger has done admir-
ably well in meeting a very difficult
situation.

So far as training works are concern=
ed, my hon. friend cannot say that we
have been ignorant about the need of
them. The Accra Spur has been
constructed and two bars have already
been controlled on account of that.
The Fulta point which is an expensive
and a costly scheme—it is a Rs. 5'9
crores scheme—will control four bars.
I need not mention all those means
to save time. Apart from that the
question is how to control the Belari
bar itself. He particularly knows that
the research station at Poona is ecngag-
ed on this particular task. They are
experimenting. They have got a model

now. We cannot proceed withcut
their positive advice in this behalf,
Whatever advice they give on that

alone we can proceed because suppose
we embark upon a particular scheme
and that happens to be a costly and
expensive scheme, after incurring all
the expense on that ultimately it turns
out to be useless or worthless then who

will bear the odium for that? Then
all hon. Members might turn round
and say, “Why did you go without

proper enquiry?” So each and every-
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one of these engineering works which
are highly specialised and complicated
type of works, for cach one of them
we shall have to go to the research
station, have them vetted and properly
investigated and then and then alone
we can embark on such schemes.

So far as the other thing about
head-water supply s concerned, about
which so much attention is paid, we
can say that we consider the Farakka
Barrage scheme to be indispensable,
vital and inevitable for the port of
Calcutta. The Government want to
do it as quickly as possible. There
is no difference of opinion about that.
There should be no doubt that we
are in fact doing whatever we can
do in this behalf. The question is
that it is linked up with so many
other considerations and factors. Thev
have got to be taken into account. I
hope that so far as this particular
step is concerned, T cannot say more
than the Irrigation Ministry. The hon.
Irrigation Minister has already said
about it. They have declared in the
‘other House. They are taking all
possible steps for investigation of thic
matter and for taking it up as quickly
as possible.

Shri C. K, Bhattacharya: The
scheme has been before the Govern-
ment for the last twelve years.

An Hon. Member: Let him finish.
There are only five minutes left.

Shri C. K. Bhattacharya: The
scheme has been before the Govern-
ment for the last twelve years.

Shri Raj Bahadar: I will come to
minor ports and have done with it.
All the rest I can place on the Table
of the House.

Shri Harish Chandra Mathur: What
is there left now.

Shrl Raj Bahadur: There are the
lighthouses and inland water. T would
say that the provision was Rs. 5§
crores......
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Shri Kalika Singh: It should not
be a lighthouse. You must be grave.

Shri Raj Babadur: ....and the
schemes have been approved which
cost as much as Rs. 5,47,60,000]-. It
can be seen that the Minor Ports
Department or the organisation in
charge of minor ports has not been
negligent about this work. Whatever
allotments they had so far as the
sanction of schemes are concerned
they have done it. The State Gov-
ernments have also done well. The
expenditure incurred during the first
three years on minor ports scheme is
Rs. 831'64 lakhs. During the remain-
ing period of the year Rs. 18'36 lakhs
more will be spent. It will bring the
total to Rs. 350 lakhs. In 1959-60 it
is expected that another Rs. 35 lakha
will be spent on the development of
minor ports. And for 1960-61 Rs. 50
lakhs. So I can say that we have
done as best as we could.

19 hrs.

So far as dredger-cum-survey pool
is concerned, indents have been plac-
ed for the purchase of six survey
launches and steps are being taken to
finalise the purchase of dredgers also.

About the ports on Ratnagiri coast
I may say that T have visited them.
There is demand for every port. W-
shall very much like the Bombay Gov-
ernment to tell us which are the
ports they themselves would like.
Then we shall have to depend on the
IPDC. A ppint was made that the
IPDC report has been delaved and no
advantage can be taken of it for the
formulation of the proposals of the
Third Plan. T can assure the House
that we shall not allow that to hao-
pen. We have already asked the
committee to go into this and the com-
mittee is itself eager to give its con-
clusions to us by the end of this
month, that is by 31st March, and the
technical data and supporting mate-
rial will be furnished to us later on
in the month of April. So I can as-
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sure you that whatever conclusions
the Committee may arrive at the
Commission will get them in time.

Now I would like to come to the
question raised by Shri Thanu Pillai
and Shri Narasimhan, about Tuticorin
port, Mangalore port and Paradeep
port. About Tuticorin and Sethusa-
mudram port we have not forgotten
them.

Shri Mulchand Dube (Farrukha-
bad): It is seven o'clock now.

Shri Raj Bahadur: I will finish.

Mr. Speaker: Many hon. Members
scem to be interested in this.

Shri Rs) Bahadur: We shall do all
that is possible for Tuticorin and
Mangalore, and we shall try to pro-
vide whatever finance we can within
the limitations of the allocations
made to us for these two ports and
also for the Paradeep port. With re-
gard to Paradeep the difficulty is that
the hinterland is not developed, It
has been said that we have not allot-
ted a sufficient amount for it, for road
or for railwgy. Well, that has to he
done. With Tuticorin and Mangalore

1e advantage is that they are served
by roads, and good roads. So we are
not ignorant of the fact that Paradeep
is a very useful port and can be made
a very useful port. We shall do what-
ever is possible for it. We see that
the State of Orissa which is a mari-
time State should not be left without
a port for itself. And we would like
that Mysore should have a port for
itself, a major port like Mangalore,
and Tuticorin should also be develop-
ed into a major port, and Paradeep
should also be developed. But the
progress on Paradeep is bound to be
limited because of the obvious physi-
cal conditions and lack of develop-
ment of the hinterland.

So far as lighthouses are concern-
ed they have done very good work T
would like to add one word abont
them, because a large number of tech-
nical people are living in such dificult
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places on the coast. There is an is-
land, a rock island opposite Vengurla.
There is a lighthouse on the rock.
For five or six months in the
year it is not approachable. And
people who go there have to live
there for flve or six months. And
anybody who is asked to go there is
picked up by a crane. I would like to
pay my humble tribute to all those
people, and 1 would like to thank the
House for the indulgence shown to
me.

I would also like to assure the
House with regard to Inland Water-
ways that we are trying our level
best to impl t the r da-
tions after fulfillment of the necessary
formalities in this behalf.

Shri B. C. Mullick (Kendrapara—
Reserved—Sch. Castes): What about
the bridge over Brahmani at Kabata
bund?

Shri Raj Bahadur: The bridge on
Mahanadi and Birupa? Those bridges
have been sanctioned and will be start-
ed after the necessary formalities
have been fulfilled.

I thank the House again for show-
ing me this indulgence.

Mr. Speaker: Dr. Subbarayan.

Dr. P. Subbarayan: Sir, I do not
want to begin to say very much ex-
cept to say this that I see I am rather
on a sticky wicket. And I have a bad
experience of sticky wickets—not in
the legislative sphere, I admit. But
1 shall try and do what I can to ex-
plain the position which has made me
undertake the measures with regard
to telephone charges which place ma
on a sticky wicket! I shall conclude it
tomorrow.

Mr. Speaker: The House now stands
adjourned till 11 A.M. tomorrow.

1905 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 24, 1960!Chaitra 4, 1882
(Saka).
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1369 National Shipping Board . 7514
1370 Head office building of

LA.C. . . 7514-15§
1371 Derailment of Barauni

bound goods train 7515
1372 Power Rescarch Institute,

Bangalore . . 7515-16
1373 Augnientation of water

resources committee

report. 7516
1374 Replacement of wooden

coaches by steel coaches 7517
137§ Special trains dunng Ardh

Kumbh Mela . 7517-18
1376 Himachal Ayurveda con-

ference . . 7518—22
1377 Master plan rurDclhx 752223
1378 Increase in Milk produc-

tion through music 7523-24
1379 Export of rice from Madh-

ya Pradesh . 7524
1380 Distribution  of frult

plants in Himachal Pra—

desh, . 7525
1381  Mirror carp in Humchnl

Pradesh . . 7525-26
1382 Panchayats in Hu-nuchal

Pradesh . . . 7526
1383 Deaths in railway accidents

in Moradabad division 7526-27
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WRITTEN ANSWERS TO PAPERS LAID ON THE
QUESTIONS—contd. TABLE . . . . 7551
U.8.Q. Subject CoLuMNS CaLuMns
No.
. A copy of each of the following
1384 Central aid for medical No%yﬁ tions was laid on the Ta-
colleges in Andhra Pra- ble under sub-section (3) of Sec-
desh . . . 7527 tion 52 of the Agricultural Pro-
1385 Telephone Industry 7527-28 ﬂgﬁ:,E.D"“E’.?"“‘“ and Ware-
1386 Departmental catering . 7528 1956: _8) rporations  Act,
1387 Train accident on S.E. G.S.R. d
way . . . 7539 (')February?n dm the a7th
1388 Catering licences 29-30
3 fmg 7529-3 (1) G.S.R. 303 dated the 1ath
1389 Remittances by LA.C March, 1960 making certain
from Pakistan 7530-31 further lmendmentl to the
1390 Goods wagons 7531-32 g :-l v m“f (De-
Health centres on S.E. ment an 0
ot Railway o 7532 Corporations Rules, 19<6.
1392 Surplus railway land . 7532 @) G.S.R. 304 dated the 12th
1393 Central fertilizerpool . 7533 March, 1960.
1 Congolidation  of land X
34 holdings in Delhi 7534-3§ (w‘)v‘G,SHR. 305 dated the 12th
1395 Seed multiplication farm arch, 1960.
inTripura. . 7536 (v) G.S.R. 306 dared the 12th
1396 Primary schools on Eastern March, 1960.
Railway . . 7536
1397 Foreign tourists . . 7537 R%PSRI"I;U \(I){TECOA%mggI%Sﬁ
1398 Development of indigenous
system of mtdlClnC in BII{IE%%£¥EDIDRESOLUT10NS
Punjab . 7538 Pl R £ 2
1399 Regional committees for Sixcti
3 Ty Rorthern and tem- Sixtieth Report was presented.
perate regions . . 7538 NTS
1400 Small-pox in Pangi 7538-39 DEMANDS FOR GRA 75517754
1401 Narmada Irngnuon pro- Further discussion on the De-
ject . . . 7539 mands for Grants in respect
1402 Rnlway workshop at of the Ministry of Transport
nur . . 7539-40 npd Communications con-
1403 Flymg club at Coimbatore 7540 ;‘g:‘zg;wlfdh:d_d‘"“”“’" was
1404 Transport department of
Himachal Pradesh . 7540
1405 Repair of vehicles in Hi-
machal Pradesh . 7541 AGENDA FOE;?&;{]"AS,%%YA
1406 Railway accidents at Bala- 4, 1882 (Sm\-‘\) =
wali station 7541-42
1408 Post offices in Punjab . 7542 Further x}iscuGssim; ;a:mt{mee cll)gl
1409 Complaints on railways . 7543 m:nﬁn?;ry‘:;‘hamp&l and
1410 Telephone advisory Communications and also dis-
committee, New Delhi.  7543-44 cussion on the Demands for
1411 P & T cantecn,  Eastern Grants in respect of the Mini-
Court, New Delhi. . 7544 stry of Home Affairs.
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